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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
0.A. No.26 of 2023

IN THE MATTER OF:
PI VANRAMCHHUANGI ... APPLICANT
VERSUS
UOI & ORS ... RESPONDENT(S)
AFFIDAVIT

I, Dr. Renu Sharma W/o Dharmendra Sharma, aged about 58 years, Chief Secretary,

Govt. of Mizoram, do hereby solemnly affirm and state as follows :-

B That I have perused a copy of the 0.ANo.26 of 2023 Orders dt.17.03.2023,
dt.20.04.2023 and 11.08.2023 served upon the State respondents and have
understood the contents thereof.

2) That I am the Chief Secretary to the Govt. of Mizoram and as such I swear and
affirm the instant Affidavit in the captioned matter in pursuance of the Hon’ble
National Green Tribunal, Eastern Zone Bench (NGT EZ), Kolkata Order
dt.11.08.2023.

3)  That in compliance of the Order dt.17.03.2023 passed by the Hon’ble
NGT(EZ), and subsequent Orders dated 20.04.2023 and 11.08.2023, the
Environment, Forests & Climate Change Department, Govt. of Mizoram has
constituted a Committee under the Chairmanship of the Principal Chief
Conservator of Forests, Mizoram vide order dated 18.08.2023 to undertake site

visit of the NH-54 consisting of the following members:
Chairman - Principal Chief Conservator of Forests, Mizoram.

Members - Representative of Integrated Regional Office,
MoEF&CC, Shillong .

Chief Wildlife Warden, Mizoram.
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Deputy Commissioner/District Magistrate, Lunglei
District with respect to area falling under Lunglei

District.

Deputy Commissioner/District Magistrate, Lawngtlai
District with respect to area falling under Lawngtlai

District.

Deputy Commissioner/District Magistrate, Siaha
District with respect to area falling under Siaha

District.

Member Secretary-  Member Secretary, Mizoram Pollution Control

Board, Aizawl.

Site inspection was carried out by the Committee along with concerned
parties including National Highway & Infrastructure Development Corporation
Ltd.NHIDCL) on 25.08.2023 and subsequently detailed report has been
submitted to the Standing Counsel, Govt. of Mizoram on 04.09.2023 for filing
affidavit by the Mizoram Pollution Control Board (MPCB) vide letter
No.H.88088/Poltn./50(102)/2023-MPCB dt.05.09.2023. Copy of this letter

and the report is annexed and marked as Annexure I.

That the above mentioned committee has made the following
recommendations:

i) Stringent monitoring mechanism should be in place regularly to
oversee and take corrective steps.

ii) Prior to road cutting, the contractors should ensure construction of
gabion wall, retaining wall, etc. to prevent muck from rolling down
the slopes.

iii)  The top surfaces and slopes of dumping sites of all dumping areas
need to be protected by vegetation cover. In order to stabilize the

slopes, the biological measures which includes compaction,
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plantation, soil treatment, turfing, placing of coir mat/aluminium
mat, uses of hydro seeding, spreading of seed balls. etc. needs to be
taken up immediately, if not simultaneously.

iv)  Comprehensive mitigation plan should be implemented in
consultation with Mizoram State Pollution Control Board to be
approved by the PCCF & HoFF, Govt of Mizoram. The total cost of
mitigation plan over and above the Environmental Compensation
shall be funded by the user agency, i.e. NHIDCL.

V) Paying of Environmental Compensation by the NHIDCL for the
damage caused by them to the environment, as to be ascertained.

vi)  Obtaining of Ex-post facto approval under Forest (Conservation)
Act 1980 by NHIDCL for the forest areas used for widening of road
and for muck dumping sites.

vii)  Penal action by Mizoram Pollution Control Board for violation of
environmental laws by NHIDCL.

viii) Penal action against NHIDCL as per Mizoram Forest Act 1955 and
Forest (Conservation) Act 1980 by the Forest Department for

violation of the provisions of these Acts.

That the copy of the recommendations in the report of the committee has been
sent to Environment, Forest & Climate Change Department, Mizoram
Pollution Control Board, NHIDCL and Deputy Commissioners of the
concerned districts with the direction to take necessary actions on the various
recommendations of the committee in its report vide letter no.
C.18014/379/2023-FST/Part dated 08.09.2023. The copy of the same is

annexed and marked as Annexure-II

That the Hon’ble NGT(EZ) Order dt.11.08.2023 directed the State Government
to recover Environmental Compensation to the extent of Rs.5,90,70,000/-
(Rupees Five Crore ninety lakh seventy thousand) which has been imposed

against the National Highways & Infrastructure Development Corporation Ltd.
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(NHIDCL) for environmental violation relating to dumping of muck and other

violations.

That, in compliance to the Order dt.11.08.2023 passed by this Hon’ble
Tribunal, the Mizoram Pollution Control Board (MPCB) has issued Order to
the National Highways & Infrastructure Development Corporation Ltd.
(NHIDCL) to deposit Environmental Compensation of the said amount to the
account of Mizoram Poliution Control Board vide Order
No.H.88088/Poltn./50(102)/2023-MPCB dt.04.09.2023. Copy annexed and

marked as Annexure-IIL

That the National Highways & Infrastructure Development Corporation Ltd.
(NHIDCL) has been specifically directed to identify any wilful violation on the
part of any official/ contractors and accordingly initiate disciplinary action
vide Member Secretary, Mizoram Pollution Control Board letter no.
H.88088/Poltn./50(102)/2023-MPCB/306 dated 07.09.2023. Copy of the

same is annexed herewith and marked as Annexure-1V.

That it is humbly submitted herein that this Hon’ble Tribunal may pass any
order(s) as deem fit and proper in the interest of justice. That the State Govt.
undertakes to adhere to any such orders/directions passed by this Hon’ble

Tribunal.

T ARO L ArD

-

DEPONENT
=
Chief Secretary

Govt. of Mizoram
Ajzaw! - 796001
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VERIFICATION:

[, the deponent above named do hereby solemnly affirm and verify that what is stated in
the foregoing Affidavit is true to my knowledge and belief based on the records of the
case and I believe the same to be true.

Verified at Aizawl, Mizoram on this @ __ day of September, 2023,

Buntigisd Ay s |
DEPONENT = '

. Chief Secretary
g Govt. of Mizoram
GRACE LAL HUANDIK! -@‘% Bt e
. a7z

Advocate
arolment No. - 1277 of 200809
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ANNEXURE-I
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Environment LN | /.4
MIZORAM POLLUTION CONTROL BOARD
No.H.88088/Poltn./50(102)/2023-MPCB/ : Dated Aizawl, the 5 September, 2023
To,

All Members,
Committee constituted under OA. No. 26/2023/EZ,
(As per list attached).

Subj.:  Report of the Committee under OA 26/2023/EZ in the matter of Vanramchhuangi
Vrs. Uol & ORS

Ref.: Hon’ble NGT order dated 11.08.2023 in OA 26/2023/EZ

Sir/Madam,

With reference to the above subject, may I forward herewith a copy of the Report of the
Committee constituted under OA. 26/2023./EZ, prepared in compliance of the order of the Hon’ble
NGT, Eastern Zone, Kolkata Bench dated 11.08.2023.

It may be noted that the Environmental Compensation was imposed to the NHIDCL by
Mizoram Pollution Control Board vide order No.H.88088/Poltn./50(102)/2023-MPCB/300 dt.
04.09.2023.

Yours faithfully,
Enclo: As above.
_— QLL“ALW?
(C.LALDUHAWMA)
Member Secretary
Memo No.H.88088/Poltn./50(102)/2023-MPCB/ : Dated Aizawl, the 4™ September, 2023.
Copy to: 1. The OSD to the Chief Secretary, Govt. of Mizoram for kind information of the Chief

Secretary
2. The Secretary, Law & Judicial Department, Govt. of Mizoram for kind information.

_— QLL“ALW?
(C.LALDUHAWMA)
Member Secretary

p Mizoram New Capital Complex (MINECO), 7~ f
o R8P Thlanmual Road, Khatla, Aizawl, Mizoram — 796001, Phone: 0389-2336591 @ @

Ll K website: www.mpcb.mizoram.gov.in email: mpcb@mizoram.gov.in T o e e
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List of the Committee members constituted under OA. No. 26/2023/EZ

Principal Chief Conservator of Forests, Mizoram, Chairman

Representative of Integrated Regional Office, MOEF&CC, Shillong - Member

Chief Wildlife Warden, Mizoram - Member

Deputy Commissioner/District Magistrate, Lunglei District with respect to area falling under

Lunglei District — Member

Deputy Commissioner/District Magistrate, Lawngtlai District with respect to area falling
under Lawngtlai District — Member

Deputy Commissioner/District Magistrate, Siaha District with respect to area falling under
Siaha District — Member

Member Secretary, Mizoram Pollution Control Board, Aizawl - Member Secretary
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REPORT OF THE COMMITTEE ON OA.NO.26/2023/EZ
IN THE MATTER OF VANRAMCHHUANGI VRS. UOI & ORS

1. Introduction : Road widening projects by NHIDCL in Mizoram:

Under Ministry of Road Transport & Highways, Government of India, National
Highways Infrastructure Development Corporation Limited (NHIDCL) is undertaking
widening of roads to Double Lane roads in the State of Mizoram covering National Highways
NH-54 (Aizawl to Tuipang), NH-06 (Seling to Zokhawthar), NH-302 (Lunglei to Tlabung),
NH-102B (Keifang to Manipur). The projects of NHIDCL are being executed on
Engineering, Procurement and Construction (EPC) mode, wherein private players have been

engaged by NHIDCL for the construction works.
2. Petition against NHIDCL

Pi Vanramchhuangi, Chaltlang, Aizawl has filed petition in respect of NH-54 between
the Km 431/00 to Km 562/00 to the Hon’ble NGT, Eastern Zone Bench, Kolkata against the
said widening of road project for causing environmental damages due to indiscriminate
improper dumping of muck down the cliffs with the following respondents. The case is

registered by the Hon’ble NGT, Eastern Bench under OA.No.26/2023/EZ

1. Union of India (through Secretary, Ministry of Environment Forests &Climate
Change)

2. Ministry of Road Transport &Highways(through Secretary, Ministry of Road

Transport)

NHIDCL (through Director, NHIDCL, New Delhi)

State of Mizoram (through Chief Secretary, Mizoram)

Public Works Department, Govt. of Mizoram (through Secretary, PWD, Govt. of)

Principal Chief Conservator of Forests (through Department of EF&CC, Mizoram)

A U

Mizoram Pollution Control Board (newly impleaded as per subsequent order dated

20.07.2023)
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3. Initiatives taken by the State Govt. for ensuring environmental compliance by NHIDCL

Govt. of Mizoram is taking all necessary steps to ensure that the Environment
(Protection) Act, 1986, Forest (Conservation) Act, 1980 and other environmental laws in
force are not violated at the cost of developments such as, road widening projects in
Mizoram. A number of issues and incidents occurred followed by complaints against the
sufferings and environmental damages due to alleged haphazard muck disposal by NHIDCL
as reported from various sections of the society across the state. Various actions taken by the
State Govt. for checking violation of the laws and the protection of the environment against

the road widening projects in the state are reported below:

3.1.1. With regard to the status of muck disposal, Mizoram Pollution Control Board
has written to NHIDCL vide letter No.H.88088/Poltn./47/16-MPCB dt. 17.09.2021
(Annexure-I ) requesting them to comply with the provisions of the C&D Rules and to
submit full details on their activities on road widening in Mizoram including total
stretch completed and remaining, copy of respective Environmental Management Plan
and compliance status, mode of muck disposal, status of spoil banks in respect of each
package.

Due to absence of response from NHIDCL, reminder letter was sent again on
10.12.2021(Annexure-1I)

Again no response received from NHIDCL and subsequently, show cause notice
was served to NHIDCL vide letter No.H.88088/Poltn./47/16-MPCB dt. 25.05.2022
(Annexure-III) as to why the operation of widening of road undertaken by NHIDCL in
Mizoram should not be closed down under section 33(A) of the Water (Prevention and
Control of Pollution) Act, 1974 and/or as to why Environmental compensation should
not be levied. In response to the Show Cause Notice, NHIDCL vide letter No.
NHIDCL/RO/GEN/2022/115 dt. 28.05.2022 (Annexure-1V) has written that no such
incidents/reports related to improper dumping of earth spoils have been in knowledge of
the Regional Office of NHIDCL and that EPC contractors are bound to follow the
acts/guidelines as per Environmental Management Plan (EMP) under applicable laws
and any concerns be raised with specific contractors in case of default. Contrary to the
presentation of the NHIDCL stated above, it is to state that NHIDCL is solely
responsible for the actions of its engaged contractors who are operating under its control
on EPC contract terms and conditions. It is the responsibility of NHIDCL to ensure that

its engaged contractors fulfill their various obligations including protection of the

2
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environment and safety of the people. As such, MPCB once again directed NHIDCL to
submit detail upto date compliance status on Environmental Management Plan with
details of current muck disposal sites in respect of each of its engaged contractor vide
letter No. H.88088/Poltn./47/16-MPCB/388 dated 10.06.2022 (Annexure-V). In
response, vide letter No. NHIDCL/RO/GEN/2022/231 dt. 11.07.2022, NHIDCL has
provided information as sought by the Board, but only for Package-3 and is thus

incomplete (Annexure-VI).

With regard to Environmental Clearance (EC) under EIA Notification, 2006
and amendments thereof, the requirement of EC by NHIDCL for their road projects in
Mizoram, State Environmental Impact Assessment Authority (SEIAA), Mizoram is of
the opinion that NHIDCL has deliberately avoided the need of obtaining Environmental
Clearance for their road projects by splitting the road length such that the each package
covers less than 100 km and therefore, has sought clarifications vide letter No, A/11-
11/1/2021-SEIAA/257-258 dt. 03.06.2022 from NHIDCL as to why they have started
works without Environmental Clearance whereas cumulative road length under their
project in the State of Mizoram far exceeds 100 km making the requirement for EC
under the said EIA Notification. With no response from NHIDCL, SEIAA again written
a reminder letter on 22.06.2022 and no response received yet from NHIDCL
(Annexure-VII).

With regard to Forest Clearances under Forest (Conservation) Act, 1980:

On 28.05.2022 and 30.05.2022, PCCF vide letter No. B. 22019/18/2022-
FC/PCCE/Pt., requested all the Divisional Forests Officers to conduct site verification
to the construction sites undertaken by NHIDCL and confirm if there is any violation of
the Forest (Conservation) Act, 1980 (henceforth, FCA, 1980) and the Mizoram Forest
Act, 1955. (Copies of the letters No. B. 22019/18/2022-FC/PCCEF/Pt., dt. 28.05.2022
and 30.05.2022 are attached herewith as Annexure -VIII)

On 31.05.2022, PCCF office vide letter No. B. 22019/18/2022-FC/PCCEF/Pt,
intimated the Under Secretary, EF&CC on violation of the Forest (Conservation) Act,
1980 and to request the concerned Deputy Commissioners, Mizoram to look into the
matter of irregular muck disposal and take necessary actions.(Letter No. B.

22019/18/2022-FC/PCCEF/Pt, dt.31.05.2022 is attached herewith as Annexure-I1X)

3
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3.4. Realising the need for proper management and monitoring, the State Govt.
constituted Monitoring Committees at the State Level and District Level to look into the
matter to monitor environmental issues arising from development projects undertaken by

NHIDCL in the state of Mizoram as below:

State Level Monitoring Committee

Vide Notification No. G.20015/29/2020-FST/Pt.Il dated 15.07.2022 (Annexure-
X), the State Government constituted State Level Monitoring Committee consisting of

the following members:

Chairman - Adviser to Chief Minister (Technical)

Members - . Principal Secretary, GAD

. Principal Secretary, EF & CC Department

. Secretary, PWD

. Secretary, PHED

. Engineer-in-Chief, PWD

. Engineer-in-Chief, PHED

. Member Secretary, Mizoram Pollution Control Board
. Executive Director, NHIDCL, Regional Office

. Representative of CYMA

10. Representative of Save Mizoram Rivers.

Member Secretary -  Principal Chief Conservator of Forests, Mizoram

O o0 1 N LN W N~

3.5. District Level Monitoring Committee

District Level Monitoring Committee was also formed for each of the existing 11
districts vide Notification No. G.20015/2/2021-FST/Pt.I dated 10.06.2022 (Annexure-
XI) to monitor compliance of environmental law for the works carried out in various
development projects (linear and non-linear) in the state of Mizoram, comprising of the

following members:

Concerned Deputy Commissioner - Chairman
Representative of Mizoram Pollution Control Board - Member
Representative of Central Young Mizo Association - Member
Representative of Local Administration Department - Member

Representative of Urban Development &

Poverty Alleviation Department - Member
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Divisional Forest Officer - Member Secretary

3.6.0bservations and actions taken by District Level Monitoring Committees:

District Level Monitoring Committees have conducted series of interactive
meetings and discussions with concerned local groups on the issues followed by joint
inspection for verification of the status of muck disposal sites within their respective
district. It was commonly observed by the Committees that severe violation of
environmental laws occurred; only few of the current NHIDCL muck disposal sites are
approved or in the knowledge of the District administration. Large quantities of mucks
are dumped outside designated sites. Even the locations of some of the existing
designated dumping sites are not appropriate and most of them have no protecting
retaining wall causing muck to heavily enter rivers/streams below causing

environmental degradation and loss of crops.

Actions taken on violation of Forest (Conservation) Act, 1980 and Mizoram Forest
Act, 1955:

Since violation of the FCA,1980 and the Mizoram Forest Act, 1955 were
detected by concerned Divisional Forest Officers in their respective jurisdiction in
respect of developmental projects taken up by NHIDCL, the DFOs have issued Stay

Order and imposed penalty as mentioned below:

NHIDCL was instructed by DFO, Thenzawl Forest Division vide letter
No.B.13021/1/2021-TFD/144-146 DT. 31.05.2022 (Annexure-XII) to stop the road
widening activities of NH-54 road (Package-2 and Chhiahtlang&Serchhip Bypass)
within Thenzawl Forest Division unless and until stage-1 approval (IPA) is obtained

from MoEF&CC, Govt. of India to avoid further course of legal action.

The Divisional Forest Officer, Thenzawl Forest Division vide letter No.
13031/1/2021-TFD/620-622, dt. 09.09.2022 informed that the case booked under the
MFA, 1955 was compounded and all excavation work etc. was stopped and no further
violation was there in Package 1 of NH-54. (A copy of letter No. 13031/1/2021-
TFD/620-622, dt. 09.09.2022, is attached herewith as Annexure -XIII)
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Vide letter No. 20017/2/2022-DFO(L)/177-193, dt. 09.09.2022, the DFO,
Lunglei Forest Division informed PCCF that the case was booked and compounded as
per MFA, 1955 in respect of Package 2 of NH-54. (A copy of letter No. 20017/2/2022-
DFO(L)/177-193,dt. 09.09.2022, is attached herewith as Annexure -XIV)

Vide letter No. B. 22019/14/2021-FC/PCCF/171, dt. 21.02.2023, Penal NPV of
Rs. 1,19,039/- was imposed and was paid by the NHIDCL on 22.05.2023 for Package 3,
as seen on PARIVESH PORTAL.

Review Meeting by State Level Monitoring Committee

Review meeting was conducted on 25.07.2022 in the Chief Minister’s
Conference Hall to review on the reports of District Monitoring Committees on the
environmental issues and actions taken against NHIDCL projects wherein the need for
taking necessary actions to ensure ecological stability while taking up works for road
construction or upgradation was propounded. Further, the action taken by the DLMC of
Aizawl, Champhai, Saitual, Serchhip, Lunglei and Kolasib districts and representatives
of MPCB, Save Mizoram Rivers and NHIDCL submitted their reports and status of the

developmental projects were discussed.

As reported by the District Monitoring Committees, retaining walls for holding
the earth spoils were not found at several places and a few dumping sites were observed
but without signage. Earth spoil were found dumped haphazardly at several places. In
some places, excavated soil was found dumped near bank of the river, which has
affected the water flow. Irregular muck disposal was observed. Adverse effect of the
dumped soil on wet rice cultivation near the bank of the river was also observed. Copy of
Minutes at is at (Annexure-XV).

As per directions of the SLMC meeting, the 6 Districts that fall within the NH 54 road
construction, submitted their Action Taken Report (henceforth, ATR) are summarized

below:

Lunglei- 1.1. The DLMC, Lunglei conducted a meeting on 22.06.202 wherein,
contractors of NH-54 were instructed to carry out construction of RCC/
Gabion walls at dumping sites to prevent entering of muck into water
bodies.



2. Hnahthial-

3. Siaha —
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1.2. Further, it was concluded that dumping of muck should be done only at

designated dumping sites and all applicable environmental laws should
be strictly followed by the contractors.

(A copy of Meeting minutes issued on 23.06.2022 is attached herewith
as Annexure-XVI)

1.3.The DLMC, Lunglei conducted a meeting again on 25.08.2022 wherein

physical verification was submitted and it was observed that the
dumping grounds were still without RCC/Gabion Walls and NHIDCL,
who is the User Agency were instructed to do the needful. (A copy of
the Minutes of Meeting dt. 26.08.2022 is attached herewith as
Annexure-XVII )

1.4.The DLMC, Lunglei conducted a third meeting on 10.11.2022 wherein,

physical inspection reports were submitted and discussed. It was
concluded that the efforts made by the NHIDCL were still inadequate
and were requested again to comply with the decisions

DLMC, Hnahthial conducted on 01.02.2023 wherein, similar
instructions were given to the contractors for the construction of
RR/Gabion walls at the dumping sites. (A copy of Meeting minutes
issued on 01.02.2023 is attached herewith as Annexure-XVIII)

3.1. Instruction on environmental safety was issued to all construction

companies undertaking developmental works within Siaha District.

3.2. Joint Verification of Spoil Banks along Package VIII of NH-54 held on

4. Lawngtlai-

25.06.2022 was conducted wherein it was concluded the major
factor of riverine pollution in Mizoram is due to irregular muck
disposal. (A copy of ATR dt. 21.06.2022 is attached herewith as
Annexure-XIX)

4.1. The DLMC, Lawngtlai held a meeting on 01.07.2022 wherein
directions were given to all contractors to strictly comply with
existing regulations on dumping of excavated soils on Spoil Banks

4.2. Deputy Commissioner, Lawngtlai vide his letter dt. 20.12.2022

submitted ATR stating that spoil banks in connection with NH-54
has been approved after due verification with forest department
and all concerned contractors were informed to ensure that
developmental projects do not cause damage to environment.(A
copy of ATR dt. 20.12.2022 is enclosed herewith as Annexure-
XX)
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5. Serchhip- 5.1. The DLMC, Serchhip instructed the NHIDCL vide letter dt.
01.06.2022 to take necessary actions for proper collection and
disposal of earth spoils to avoid environmental hazards along NH-
54 road construction.

5.2. Joint Inspection of designated Spoil Banks within the District
was held on 28.06.2022 and 12.07.2022(A copy of ATR dt.
21.07.2022 is attached herewith as Annexure-XXI)

5.3. Following the joint inspection, the DMLC, Serchhip gave
recommendations for improvement and rectifications of designated
spoil banks along Package I & II of NH-54 where irregular dumping
and spillage of spoils were observed.

(A copy of meeting minutes issued on dt. 03.10.2022 is attached
herewith as Annexure-XXII)

4. Aizawl- 6.1. The DLMC, Aizawl conducted Sport Verification along NH-54 on
22.07.2022 to monitor cases of improper disposal and dumping of
excavated soil on lands other than designated Spoil Banks and its
impact on Environmental damages due to construction works of
NH- 54. (A copy of ATR dt. 21.07.2022 is attached herewith as
Annexure-XXIII)

6.2. Further, the User agency was intimated on payment of
Compensatory Afforestation Levies with penal amount under the
FCA, 1980.

6.3. The Meeting also resolved that over burden earth must be dumped
only in designated dumping sites identified by concerned
authorities.(A copy of meeting minutes issued on dt. 29.06.2022 is
attached herewith as Annexure -XXIV )

3.8. Assessment of environmental compensation against NHIDCL

As decided in the State Level Monitoring Committee meeting held on
25.07.2022 to assess the loss caused to the environment due to irregular muck disposal
and other activities from polluters, Mizoram Pollution Control Board (MPCB) in
coordination with District Level Monitoring Committees has taken initiatives for
assessing Environmental Compensation (EC) as per the Environmental Compensation

Regime approved by the Hon’ble NGT in its Order dated 19.02.2019 in O.A No.

8
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593/2017 in the matter of Paryavaran Suraksha Samiti &Anr. versus Union of India
&Ors. Based on the number of days of violation reported by concerned DEO/DCF of
Aizawl, Serchhip, Lunglei and Siaha within their jurisdiction, assessment was made. The
assessment report, as annexed herewith was submitted to the State Level Monitoring
Committee vide letter No. H.88088/Poltn./47-1/2022-MPCB/50 dated 09.03.2023
(Annexure-XXV).

4. Constitution of Committee under OA 26/2023/EZ.:

In compliance of the Hon’ble NGT order dated 17.03.2023 for constituting Committee under
the Chairmanship of the PCCF Mizoram, Govt. of Mizoram vide Notification
No.C.18014/379/2023-FST dt. 18.08.2023 has constituted the Committee comprising of

the following members:

Chairman - Principal Chief Conservator of Forests, Mizoram
Members -Representative of Integrated Regional Office, MoEF&CC, Shillong
- Chief Wildlife Warden, Mizoram
-Deputy Commissioner/District Magistrate, Lunglei District with
respect to area falling under Lunglei District
- Deputy Commissioner/District Magistrate, Lawngtlai District with
respect to area falling under Lawngtlai District
-Deputy Commissioner/District Magistrate, Siaha District with respect
to area falling under Siaha District

Member Secretary - Member Secretary, Mizoram Pollution Control Board, Aizawl

(Copy of the Notification No.C.18014/379/2023-FST dt. 18.08.2023 issued by Govt.
of Mizoram is attached herewith as Annexure- XXVI& Minutes of the committee

held on 14.08.2023 is attached at Annexure-XXVII)

4.1. Site Inspection by the Committee:

Following the direction of the Hon’ble NGT, the Committee under OA.26/2003/EZ has
carried out inspection of the muck disposal sites and the works going on along the NH-54 in
Mizoram between Km 431/00 to Km 562/00 on 25™ August 2023 where NHIDCL has been
undertaking road widening project. Members of the Committee and others present in the

inspection are listed below:
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Members present:

1. ShriR.K. Singh, IFS, Principal Chief Conservator of Forests, EF&CC, GOM

2. Dr. Hemen Hazarika, Scientist E, IRO, Sub-office, Guwahati, Regional Office,
Shillong

Shri NC Saravanan, IFS, Chief Wildlife Warden, EF&CC, GOM

Smt. Ramdinliani, IAS, Deputy Commissioner, Lunglei District

Shri LalhmunsangaHnamte, MCS, Deputy Commissioner, Siaha District

Shri Abraham BeisayiKhithie, Additional DC, Lawngtlai

AR

7. Shri C. Lalduhawma, Member Secretary, Mizoram Pollution Control Board

Others present:

1. Shri LaltlanhluaZathang, IFS, Conservator of Forests, Southern Circle, EF&CC,
GOM

Shri PC Lalchhandama, IFS, District Forest Officer, Lunglei, EF&CC, GOM

Shri Samuel LalmalsawmaSailo, SDC, Lawngtlai

Shri K. Lalromawia, DCCF, EF&CC, LADC

Shri Thaly T. Azyu, DCCF, EF&CC, MADC

Dr. Alfred Malsawmsanga, Scientist ‘B’, Mizoram Pollution Control Board

NS W

Shri Joseph Lalhmunliana, Senior Scientific Assistant, Mizoram Pollution Control
Board

8. Shri Parmesh Chandra Gujar, General Manager (P), NHIDCL

9. Shri Ziaur Rahman, Manager (P), NHIDCL

10. Shri Mukesh Kumar Choudhary, Manager (P), NHIDCL

11. Shri WestresonPakyntein, Site Engineer, NHIDCL

12. Shri BN Singh, Team Leader, Pkg-6,7&8, Authority’s Engineer

13. Shri Arshad Malik Khan, Bridge Engineer, Pkg-6,7&8, Authority’s Engineer
14. Shri Prem Kant Singh, Resident Engineer, Pkg-6, Authority’s Engineer

15. Shri Mohd Abu Ayyub, Resident Engineer, Pkg-7, Authority’s Engineer

16. Shri Atul Kumar Agarwal, Resident Engineer, Pkg-8, Authority’s Engineer
17. Shri Ram Ekwal Sharma, Material Engineer, Pkg-6, Authority’s Engineer
18. Shri Ashhafaque Ansari, Material Engineer, Pkg-7, Authority’s Engineer

19. Shri Chandan Das, Material Engineer, Pkg-8, Authority’s Engineer

20. Shri Akhilesh Kumar Singh, Sr. General Manager, Pkg-6, EPC Contractor
21. Shri VKS Chandra Bose, Project Manager, Pkg-7, EPC Contractor

10
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22. Shri Subrata Majumdar, Project Manager, Pkg-8, EPC Contractor

The inspection area was in the Southern part of the State falling under three districts,
namely, Lunglei, Lawngtlai and Siaha districts. A total of 13 Nos. of muck disposal sites were
inspected which were found to be representative sites for the entire stretch of the road and
findings thereon are tabled below:

1. Lunglei District

SI | Location of the Spoil | Name of | Observations / comments
No | Bank/dumping site Contractor
1. | Spoil Bank No. 1,|ABCI & Bhartia | e Unauthorised and currently in use
Tawipui North-II | Infra Project Ltd. | for dumping of muck causing
Village Area (BIPL) (Joint | continuous  damage  to  the
Venture) environment.

Chainage: 2514040 e Operated without proper adequate

KM protection  structures  such as
Gabion/retaining  wall, drainage
systems, Check dams, compaction,
vegetative measures etc.

e Appears already overloaded beyond
capacity posing further threats to the
environment, vegetations and
pollution of the nearby water bodies.

¢ Not suitable for further use.

2. | Spoil Bank No. 4, |-do- -do-

Tawipui North-11

Village Area

Chainage:  231+840

KM

3. | Additional Spoil Bank, | -do- e Unauthorised and currently in use
Tawipui South Village for dumping of muck causing
area continuous damage to the

. environment.
Chainage: ~ 260+640 e Operated without proper protection
KM structures before. However,

presently construction of Gabion
wall is in progress which, however is
very small and not adequate to hold a
large volume of muck. Apart from
this, no other protection measures
found.

e Environmental damage was already
caused to a large extent due to the
already dumped spoils.

11
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e Should not be continued without
proper enough protection measures
and appropriate approval from
Authority’s Engineer or concerned
District Administration.

Additional Spoil Bank, | -do- As above.

Tawipui South Village

area

Chainage: 267+840

KM

Spoil Bank No. 10, | -do- e [t was operated without approval

Tawipui South Village from concerned authority, apparently

Area causing damages to the environment.
i However, the spoil bank was already

Chainage:  267+965 abandoned/closed and no longer in

KM use at the time of inspection.

e A small structure of Gabion wall
was found being constructed
recently although the site was
already closed and sparsely covered
with natural vegetation.

e During operation of the site, it is
evident that environmental
disturbance was caused due to
dumping of muck to a certain large
extent as evidenced by nearby
damaged vegetations and
landscapes.

Spoil Bank No. 11, | -do- As above.

ThingfalVillageVillage
Area

Chainage:  272+884
KM

I1. Lawngtlai District

12
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Sl | Location of the | Name of Contractor | Observations / comments

No | Spoil Bank

1. | Spoil Bank No. PMPL & SRC (Joint | e Unauthorised and in use.

A2, Chawnhu Venture) e Causing enyironmental damages due to
) over dumping of the muck and the
Village area spillage of the muck falls down to the
Chainage: Kaladan Multi-Modal Transit Transport
299+080 KM Project Road which runs below this site.
eNo adequate or appropriate protection
measures found except for a small
Gabion Wall constructed at the bottom
of the site which was not adequate to
hold he dumped spoils.

¢ Not suitable for further use.

2. | Dumping site at | -do- e Unauthorised and not designated.
Saikah  Village
area Chainage e Large volume of muck is found dumped
300+400 continuously likely to cause

environmental hazards and dangers to
the safety and pollute Chhimtuipui
River, the largest major river in
Mizoram apart from the already
damaged vegetations nearby.

eLocation is not suitable for muck
disposal site.

3. | Spoil Bank No. | -do- eThis spoil bank was authorized by
02, Lower Saikah concerned Deputy Commissioner.
Village Area

. e Compaction of the site was done and
Chainage: maintained by constructing a number of
307+910 KM drains.

eThe site was closed and no longer in
use.

4. | Spoil Bank No. | -do- e Same as above.

04, Lower Saikah
Village Area
Chainage:
309+115 KM
5. | Spoil Bank No. | -do- eSame as above with additional

13




1684

05, Lower Saikah
Village Area

Chainage:
309+633 KM

restoration measures such as vegetation
with rice crops.

I11. Siaha District

SI | Location of the | Name of Contractor | Observations / comments
No | Spoil
Bank/dumping site
1. | Slide Area, near | ABCI & Bhartia | e Unauthorised and not designated.
Zero Point, Siaha Infra Project Ltd. | eLandslides areas nearby measuring
. (BIPL) (Joint | about 430 metres.
Chainage:327+270 Venture) eThe site is utilized authorised for
to 327+700 dumping spoils from the nearby
landslides occurred frequently with the
dumped spoils finding their way down
below the Road and streams below.
elLarge volume of muck is found
dumped continuously likely to cause
environmental hazards and dangers to
the safety and pollute Chhimtuipui
River, the largest major river in
Mizoram apart from the already
damaged vegetations nearby.
eLocation is not suitable for muck
disposal site.
2. | Spoil Bank No. 06, | -do- e Unauthorised and in use.
Ambyu Village ¢ Causing environmental damages due to
Area over dumping of the muck
) eNo adequate or appropriate protection
Chainage: 342700 measurecé found e>l<)cpep‘f) for apvery thin
KM layer of small Gabion Wall constructed
at the bottom of the site which was
extremely inadequate to hold the
dumped spoils.
eNot suitable for further use without
adequate protective structures and
approval of competent authority,
concerned District administration.
3. | Spoil Bank No. 07, | -do- As above.
Theiva Village
Area
Chainage: 348+530
KM

14
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Pictures of the Dumping Sites inspected is shown at (Annexure- XXVIII)

5. General Observations of the Committee

1. Improper and wunauthorized dumping of muck and absence of
designated/approved spoil banks in respect of road widening projects of NHIDCL
in Mizoram

1) Except few of the total muck dumping sites along the entire stretch of the road, no
approval has been given by the district administration. Copies of the various
correspondences for approvals and some approvals given by the village council are
attached as Annexure - XXIX. It can be seen that in many cases, the village council
has given NOC for use of the area for muck dumping based on the LSCs and passes
issued in name of some persons. However, these LSCs and passes are for use of area
for garden/agriculture purpose only and these areas cannot be authorized for use as
muck dumping area, making all such dumping areas illegal in the eye of law.

i1) No gabion, retaining wall etc have been constructed in any of the area before start
of dumping. In few sites, some gabion structures have been constructed / are under
construction, that too either have been damaged or are expected to be damaged very
soon as they have been constructed without any scientific study etc on load bearing
capacities of such structures. The copy containing details of Muck Dumping areas as
provided by NHIDCL clearly states at most of the dumping sites, no gabion structure
etc has been constructed (Annexure - XXX).
i11) No dimensions of any of the spoil banks are with NHIDCL and the area for the
muck dumping sites is not known to NHIDCL.
iv) The adjoining areas of the most of the soil dumps is forest in nature. Also, some
soil dumps shows damaged trees standing there. Thus in most of the cases, the
dumping areas were forest in nature and no approval under Forest (Conservation) Act
has been obtained for any of the muck disposal areas.

v) The muck has been thrown down the hill side without any structure to contain the
muck sliding down, which has resulted in muck going deep into the valley and all the
soil in all cases might have polluted the water streams in the valleys.

vi) Photos and details of the muck disposal areas, as obtained from NHIDCL, shows
the muck going down deep into the valley, no proper structures to contain the muck

from sliding down to valley, not following of scientific methods to stabilize the muck
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dumps, damage to trees and forests, etc. All these photos are attached as Annexure-

XXX.

The projects of NHIDCL are being executed on Engineering, Procurement and
Construction (EPC) Mode wherein private contractors have been engaged by NHIDCL
for the construction work. It is an obligatory for the Project Authority to ensure
compliance with the Environmental/Safety Management Plan; to procure designated
spoil banks and set up appropriate muck disposal facility in conformity with
specifications and designs prescribed under the EPC Schedule D, 2019. Disposal of
muck should not impact natural drainage courses, not to alter flow of natural drains —
drains should be channelized with slope protection with retaining wall — Gabion
structure and so on. The locations, designs and capacity of Muck disposal sites should
be approved by Authority’s Engineer in consultation/knowledge of State Govt.
(District Administration).

However, NHIDCL is found to practice unauthorized dumping of muck and
operate spoil banks which are not in conformity with the above requirements:

1.1. Due to widening of road NH-54, maximum number of muck dumps have steep
slope towards the major river Chhimtuipuiand other water body, angles ranges
between 70 to 90 degree (approx.) and designated dump site distance less than
100 mtr. (Approx.) from water body in the way to Tuipui road, where due to
unscientific disposal of muck cause damage to the ecology of the area and also
increase the sedimentation in the riverbed and further posing potential threat to
the nearby water body. Most of the muck disposal sites are verified to be operated
without pre-requisite approval from concerned District Administration. Some of
the spoil banks are operated on private land, usually alongside the cliff with or
without approval/knowledge of the concerned DC. Locations of the designated
and non-designated spoil banks are usually unsuitable and inadequate in number.

1.2. Most of the spoil banks including designated/authorized and non-authorized ones
have no proper design drawings/layout, be it approved or not approved by
Authority’s Engineer or the State Govt., as demanded by the EPC Schedule and
are without protection structures such as Check dam, Gabion wall, Compaction,
Site drain stabilization etc. Even if such structures do exist in some locations, they
are very limited and inadequate to hold the high volume of spoils dumped therein

causing damage to the vegetations, habitations and polluting streams down below.
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The signage and demarcation of diverted forestland in Ha. and erection
pillars of boundary of the approved and non-approved additional muck disposal
site has not yet fixed with mentioning covered area in Ha. Project proponent is

dumping mucks in many muck disposal areas having forest without obtaining FC.
2. Landslide/Road cutting:

Road cutting in the hill slope is a sensitive issue which leads to the maximum
area of land slide under new road construction project compared to virgin hill top.
Landslides were found to have occurred due to cutting road without any scientific
study and method. Cutting of hill top was not observed in benching pattern. Nearby
landslide area, catchment area needs to be developed for arresting sediments. In fact,
there should have proper Standard Operating procedure (SOP) for the contractors for
such activity of slope cutting and preventing natural springs. However, no such SOPs
are available with the contractors.

3. As per the ‘Environmental Guidelines for highway projects’ outlined by the
Ministry ofEnvironment, Forests and Climate Change, Govt. of India, following are

prerequisite for highway projects:

a) Environmental Impact Assessment (EIA)

b) Environmental Impact Statement (EIS)

¢) Environmental Management Plan (EMP)

d) Mitigation measures for ensuring environmental safety, which includes re-
forestation, setting up of Hot Mix Plants/ Batching plants at suitable locations away
from habitations, identify locations sensitive to landslides, soil erosions in

embankments, designs of dumping sites not to impact natural drainages etc.

Requirements of the Ministry of Environment, Forests and Climate Change
a) Environmental Clearance under EIA Notification, 2016

b) Forest clearance under Forest Conservation Act

3.1. Against the request of MPCB, NHICL fails to submit details on EMP and status
of compliance for all the packages except for Package-3 of NH-54, even which
has seen noncompliance of many of the obligations such as, unauthorized

dumping of spoils etc.
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3.2. The issue of the absence of the Environmental Clearance in respect of road
widening construction in Mizoram by HNIDCL has been questioned by the State
Environmental Impact Authority (SEIACC), Mizoram as it is of the opinion that
NHIDCL has deliberately avoided the need of obtaining Environmental Clearance
for their road projects by splitting the road length such that each package covers
less than 100 km. whereas cumulative road length under their project in the state
of Mizoram far exceeds 100 km making the requirement for EC under the said

EIA Notification.

4. Violation of Forest (Conservation) Act, 1980 :
It has been observed that many stretches along the NH-54, where widening work is
going on, the area was found to be corresponding to being forest in nature or
deemed forest. However, no approval for those areas have been obtained by
NHIDCL and in the process, lot of forest has been damaged. The same holds true
for the muck dumping areas also, where also in most of the cases, the areas were
found to correspond to deemed forest as the vegetation in that area suggests.
Therefore, works of widening of road and muck disposal have been taken up
without obtaining any approval under Forest (Conservation) Act 1980. Photos
showing the damaged trees in the muck disposal areas, adjoining areas as forest in
nature of road widened and the muck disposal areas are attached as Annexure-

XXXIL

6. Recommendations
1) Stringent monitoring mechanism should be in place regularly oversee and take

corrective steps.

i) Prior to road cutting, the contractors should ensure construction of gabion wall,
retaining wall, etc. to prevent muck from rolling down the slopes.

i) The top surfaces and slopes of dumping sites of all dumping areas needs to be
protected by vegetation cover. In order to stabilize the slopes, the biological
measures which includes compaction, plantation, soil treatment, turfing,
placing of coir mat/aluminium mat, uses of hydro seeding, spreading of seed
balls.etc. needs to be taken up immediately, if not simultaneously.

v) Comprehensive mitigation plan should be implemented in consultation with

Mizoram State Pollution Control Board to be approved by the PCCF &HoFF,
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Govt of Mizoram. The total cost of mitigation plan over and above the
Environmental Compensation shall be funded by the user agency, ie.
NHIDCL.

V) Paying of Environmental Compensation by the NHIDCL for the damage
caused by them to the environment, as to be ascertained.

vi) Obtaining of Ex-post facto approval under Forest (Conservation) Act 1980 by
NHIDCL for the forest areas used for widening of road and for muck dumping
sites.

vii)  Penal action by Mizoram Pollution Control Board for violation of
environmental laws by NHIDCL.

viii)  Penal action against NHIDCL as per Mizoram Forest Act 1955 and Forest
(Conservation) Act 1980 by the Forest Department for violation of the

provisions of these Acts.

k L
%/ - k’g—uﬂ.:mr/_ -
ARK SINGH IFS) (C.LALDUHAWMA)

Principal Chief Conservator of Forests, Member Secretary,
Environment, Forests & Climate Change Department ~ Mizoram Pollution Control Board
& &
Chairman, Member Secretary
Committee under OA No. 26/2023/EZ Committee under OA No. 26/2023/EZ

19



=

| . MIZORAM STATE POLLUTION CONTROL BOARG;0 ()

No, H.88088/Poltn./47/16-MPCB/ Dated Aizawl, the 17" September 2021

ANNEXURE |
To.,

The Executive Director,

National Highways & Infrastructure Development Corporation Ltd. (NHIDCL),
Tulkhuahtiang, Aizawl, Mizoram.

Subj.: Complaint against disposal of earth spoils under Road Construction Project of
NHIDCL

Ref! Complaint letter received from the Village Council Court, Tulpui ‘D" Village, Hnahthial
District, Mizoram dt. 17.09.2021

Al

Sir,

With reference to the subject and the complaint letter cited above (copy enclosed), this is
to inform you that recently public complaints and outcries have been received by Mizoram Pollution
Control Board against the alledged improper, haphazard dumping of earth spoils from the on-going
road construction in various parts of Mizoram under your organization which is said to be causing
havoc to the environment and the lives of nearby residents.

Various evidences through social platforms and recorded informations have indicated that
misfortunate incidences have arose recently from the said activity; the dumped earth spoils in
unappropriate places from the operation of widening of NH-54 (Aizawl to Tuipang) being
undertaken by M/s ABCI Infrastructure Pvt. Ltd has ultimately caused a sudden flood at the
watercourse of Lungrawhluikawr located near Kutkawk Base Camp of the Company on 16"
September 202! at 9:00 P.M. which hes led to the devastating destruction of two (2) dwelling
houses, pipelines of water connection, fruits and vegetation etc. within Tuipui ‘D", Village. Other
incidences recorded between Hnahthial and Haulawng Road include choking of culvert, blockage of
drains and road blockage for the farmers to their farmlands and severe turbidity/contamination of

downstream WELEr Sources.

You may be aware that disposal of construction & demolition wastes such as earth spoils
is regulated under the Construction and Demolition Waste Management Rules, 2006 and that all
waste generators including Service providers are required to have approved C&W waste
management plan and should strictly adhere to it while disposing their C&D wastes to avoid
environmental hazards at all cost. Also take notice that polluting water body is a serious crime and
violators are punishable under the Water (Prevention & Control of Pollution) Act,1974. Further that
the Environmental Compensation is liable to be paid by any unit violating the environmental norms
for causing environmental damages as per the Hon'ble NGT Order in the matter of O.A No.
593/2013.

Cont..
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Enclo: As above

Memo No. H.88088/Poltn./47/16-MPCB/ : Dated Aizawl, the | 7" September 2021,

Copy t0: 1, The Cheirman/Secretary, Village Council Court, Tuipui ‘D' Village, Hehthial District,
Mizoram for information with reference to their complaint letter dated 17.09.2021.

2. The Deputy Commissioner, Hnahthial District, Mizoram for necessary nction.
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ANNEXURE - 1l

wMIZORAM STATE POLLUTION CONTROL A&%ﬂ

No. H.88088/Poltn, /47/16-MPCB/ Dated Aizawl, the 10" December 2021
To.

The Deputy Commissioner,
Lunglei District,
Mizoram,

Subj:: Complaints against disposal of earth spoils under Road Construction Project of
NHIDCL
Ref

Sir,

No. L13016/1/2021-LRS(L)/NH-54/Spoil bank'7 dr. 30.09,2021

With reference to the subject and lester No. cited sbove, it is acknowledged that a number of
public complaints have arose due to improper dumping of earth spoils from the on-going road

construction Projects of National Highways & Infrastructure Development Corporation f.ld.
(NHIDCL) in various parts of Mizoram.

In this regard, may | bring to your kind notice that management of construction and demolition
wastes such as earth spoils is regulated under the Construction and Demolition Waste Management
Rules, 2006, according to which that all waste generators including Service providers such as Road
construction organizations and others are responsible for the safe disposal of their own geacrated C&D

wastes to avoid environmental hazards at all cost. Rule 4 of the C&D waste management Rules
specifies the duties of service providers and their contractors as below:

(1)  The service providers shall prepare within six months Srom the date of notificarion of these
rules, a comprehensive wasie management plan covering segregation, storage, collection, reuse

recycling, transportation and disposal of construction and demolition waste generated within their
Jurisdiction.

2)  The service providers shall remove all consiruction and demolition waste and ciean the area L’
every day, if possible, or depending wpon the duration of the work, the quantity and type of waste

generated, appropriate storage and collection, @ reasorable timeframe shall be worked out in
consultation with the concerned local authority.

(3)  In case of the service providers have no logisiics support to carry out the work, they shall tie

wp with the authorised agencies for removal of construction and demolition weste and pay the
reievan! charges as notified by the local authority.,

d Q Cond./-
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It may further be noted that as envisaged in the Rules, concemed local authorities are

responsible for ensuring the enforcement of the Rules with regard fo proper menagement of
construstion and demolition waste within its jurisdiction in accordance wath the provisions of these
Fules; 10 keep track of the generation of construction and demolition waste within its jurisdiction
seeking detailed plan or undertaking as applicable, from generators of consiruction and demolition
wasle, 10 examine and sanction the waste management plan of the gencrators within & peried of one
month; 1o chalk out stages, methodology and equipment, material involved in the overall activity and
final clean up after completion of the construction and demolition in order to ensure that the C&D

wastes within its jurisdiction are properly managed and disposed off in environmentaily safe manner.

In view of the shove, it is requested that the esteemed offices of the Deputy Commissioners
mey kindly take appropriate urgent actions to ensure that spoil earths generated during construction
and other activities within their respective administration/jurisdiction are properly menaged and safely
disposed off a8 per the provisions of the C&D Waste Management Rules, 2016,

As regard 10 the rising number of public complaints due to the on-going road construction of
NHIDLC and other organizations in Mizoram, it is advised that a suitabk monitoring mechanism be
developed at district administration level iavolving concemed local authorities such as Village
Council to see that all the carth spoils are properly managed and disposed off by the responsible
contractors only at the approved designated speil banks having proper NOC from concemed ’
Authority 1o protect the safety and health of the peopie and prevent damages to water sources and 'J
properties. Appropriate stringent actions be taken against any violators to address public gnevances
for safeguarding the environment and the people.

Copy of the Rules is enclosed for kind reference.

Yours faithfully,

Enclo.; Copy of C&D waste management Rules, 2016, —— 2 l In&n 2 e
{C.LALDUHAWMA)
3 Member Secretary,
Mizoram Pollution Control Board

Memo No. H.88088/Poltn.47/16- MPCB/ © Dated Aizaw), the 10" December 2021,
Copy to: All Deputy Commissioners for information with a request 10 follow up necessary action in

the matter. —

(C.LALDUHAWMA)
Member Secretary,
Mizoram Pollution Control Board

Mizoran Stee Polluion Convel Barrd, Mizonm New Cepral Complex, Khatla, Auzsw | Mo ram. 900!
PR N023M6 1702138590 Fan 2336391 Emalbmpch & micoram. gov,in Website i we w npch. mioras gev. (v



ANNEXURE - 1II

i
W MIZORAM STATE POLLUTION CONTRO

No. H.88088/Poltn./47/202
1-MPCB/ 2 -
N 320 : Dated Aizawl, the 25 May 2022
The Executive Director,
National Highways & Infrastructure De
vel i
Toikisabelang Atiry . opment Corporation Ltd. (NHIDCL),
Subj.: Show Cause Notice und at
Pollution) Act, 1974, er Section 33(A) of the Water (Prevention & Control of

s - - B/ dated 17, and reminde
of even no. dated 10.12.202] ed 17.09.2021 and reminder letter

Sir,

With reference to the subject and this office letter No. cited under above reference wherein
you have been requested to submit details of your operation of road widening in Mizoram against
the public complaints received by the Board due to alleged improper dumping of earth spoils from
the on-going road construction in various parts of Mizoram undertaken by your organization, this
is to state that no response has been received from your side till date.

Whereas the environmental hazards continue to rise in various parts of the state with
increasing public complaints due to dumping of earth spoils in unappropriate places from road
construction activitics. And whereas the alleged improper haphazard dumping of earth spoils are
reperted to cause havocs to the environment and lives of nearby residents and certain evidences
have indicated destructions to dwellings, vegetations, road blockages and contamination of nearby

water sources.
Whereas disposal of construction & demolition wastes such as earth spoils is regulated
under the Construction and Demolition Wasie Management Rules, 2006 and that all waste
generators including Service providers are required to have approved C&W wasie management
plan and should strictly adhere to it while disposing their C&D wastes u? avoid cnvmm_menml
hazards at all cost. Also that polluting water body is a serious crime and viclators are Pumsinble
under the Water (Prevention & Control of Pollution) Act, 1974, Further that the Envuonmcx?tal
Compensation is liable to be paid by any unit violafing the environmental norms for causing
environmental damages as per the Hon’ble NGT Order in the matter of O.A No, 593/2013.

Now, therefore, in exercise of the powers delegated under section 33(A) of the Water

(Prevention & Control of Pollution) Act, 1974, a show cause notice is hereby issued to you as to
why the operation of widening of road under your project in Mizoram should not be closed down

and/or as to why Environmental Compensation should not be paid by you.

Your response to this notice, should reach this office within a period of .7 days from :::

date of issue of this letter, failing which, it will be presumed that you have no say in the matter

that appropriate action will be initiated against you.
Yours faithfully,

(C.LALDUHAWMA)
Member Secretary

Mizoram Pollution Control Board
Contd/-

vk
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Memo No. H.88088/Poltn /47/2021-MPCB/ : Dated Aizawl, the 25 May 2022

Copy lo:‘i) PSS to the Chief Secretary, Gowt. of Mizoram for kind information
i) All DCs for information and necessary action.

ember Secretary
Mizoram Pollution Control Board

. Mizermn State Pollution Control Boand, Mizorem New C i L
apltal Complex, Kbatla, Aizawl, Mizoram- 796001
Ph NG 23361 732336590 Fux: 2336591 Emailimpebiinisram, gov.in Website hnpdwww. mpeh, mizorsm. gov.in



ANNEXURE - IV

NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD,
(Ministry of Road Transport & Highways, Government of India)

Regional Office-Aizawl, Mizoram.

3" Floor, T-86, Tuikhuathlang, Alzawl, Mizoram-796001

Email: ro-mizoram®nhidcl.com

No. NHIDCL/ RO/Gen/2022/115 Date: 28.05.2022

To,

The Member Secretary,

Mizoram State Pollution Control Board,
Khatla, Aizawl

Mizoram-796001,

Subject: Show Cause notice under section 33(A) of Water (Prevention & Control of
Pollution) Act 1974- Representation against the Show Cause notice.

Ref (i) MSPCB letter no. H.8808/Poltn./47/2021-MPCB/320 dated 25.05.2022.
(i) NHIDCL letter no. No.NHIDCL/Ro-Aizawl/GEN/782A dated 10.01,2022
(i) MSPCB letter no. H.8808/Poltn./47/2021-MPCB/260 dated 10.12.2021.

Sir,

We are in receipt of your letter at ref(i), wherein show cause notice has been
issued under Section 33 (A) of the water (prevention & Control of Pollution) Act 1974
to this office.

2.  The Contents of the letter has been taken into cognizance and following is
submitted on the part of NHIDCL.

(i)  Itis a matter of record that National Highways and Infrastructure Development
Corporation Limited (NHIDCL) under Ministry of Road Transport and Highways is
carrying out majority of National Highways in the state of Mizoram. The Construction
activities are taking place in full swing to complete the projects in a time bound
manner as the works are of National Importance. This will have a socio-economic
benefit and overail development of the state.

(i)  NHIDCL being a responsible Central Government Organization have always
thrived to carry out execution of work by addressing the Envircnmental concerns. The
Projects of NHIDCL are being executed on Engineering, Procurement and Construction
(EPC) mode, wherein private players have been engaged by NHIDCL for the
Construction work, The list of projects and the name of EPC contractors have been
submitted to the Mizoram State Pollution Control Board (MSPCB) vide ref(ii) as
desired by MSPCB Vide letter at ref(iii). The same is enclosed for ready reference.

(iii) It has been alleged that improper dumping of earth spoils is taking place.
However, no such incidents/reports have been in knowledge of this Regional Office.
The Contractors have made arrangements with the general public for dumping

Head Quarter: 3™ Floor, PTI Building, 4 Parliament Street, New Delhi-110004
Website: www.nhidcl.com
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NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.
(Ministry of Road Transport & Highways, Government of India)

Regional Office-Aizawl, Mizoram.

3" Floor, T-B6, Tuikhuathlang, Aizawl, Mizoram-796001

Email: ro-mizoram@nhidcl.com

PN BFRASTROCTYRE - BLELOIM THE KATIOY

zone/spoil bank and have been dumping at the designated places with due knowledge
of District Administration.

(iv) It is imperative to mention that as per EIA notification dated 14.12,2006 (copy
enclosed), exemptions from Environmental Clearance have been given to road
projects under Category A. The Exemptions are given to Highways which are not new
in nature and expansion of National Highways less than 100 Km, involving additional
right of way or land acquisition less than 40m on existing alignments and 60 m on
realignments or bypasses. The relevant extracts is reproduced below.

Project of Category Conditions
Activity |4 B
7(f) | Highways | 1) New National 1) All New State General

Highways; and ii) Highway Projects; and | Condition
Expansion of National ii) State Highway shall apply.
Highways greater than | expansion Projects in
100 KM, involving hilly terrain (above Note:
additional right of way | 1000 m AMSL) and or Highways
or land acquisition ecologically sensitive | include
greater than 40m on areas. expressways
existing alignments and
60m on realignments or
by-passes,

(v)  Considering the Schedule of EIA notification 2006, it can be concluded that the
Minfstry of Environment, Forest and Climate Change (MOEF &CC) would have taken
constructive decision for exempting road projects where lengths are less than 100
Kms or involvement of additional land is greater than 40m on existing alignment’s and
60 m on realignments or bypasses as minimum environmental/ecological degradation
would occur as completely saving out the things fs inevitable. The projects of NHIDCL
in Mizoram also falls under the exemption as per category A, while Category B would
not be applicable as it concerns State Highways.

(vi) The list of EPC Contractors and their project jurisdictions as communicated
vide ref(ii) may be taken into cognizance. The EPC contactors have been taking
applicable permits from the mining and other departments etc, which are required
under applicable laws. The EPC contractors as per their obligations have been
approaching the concerned departments/agencies in the matters of permits, renewals
etc and vice versa.

(vif) The EPC contractors of different projects of NHIDCL are bound to ensure
Environmental Management Plan as per Good Industry practices. As per MSPCB letters,

Head Quarter: 3" Floor, PTI Building, 4 Parliament Street, New Delhi-110004
Website: www.nhidcl.com

%\.f?/ Page 2 of 3
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NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.
(Ministry of Road Transport & Highways, Government of India)

Regional Office-Aizawl, Mizoram.

3™ Floor, T-86, Tuikhuathlang, Aizawl, Mizoram-796001

Email: ro-mizoram@nhidel.com

the complaint of disposal is of general in nature as it should be concerning specific
project, where the Contractor can be given directions, in case of any default.

(viii) It is advisable that the MSPCB can do a detailed study of the specific project
and raise the concern with the specific EPC Contractor directly in case of any default
is made by them. The opportunity of being heard and deliberation may also be given
to the EPC contractor, whose details have been shared vide our letter at ref(ii).

{ix) It is on a contrary that this office has been show caused when there is no
material breach on the part of NHIDCL. The EPC contractors are bound to follow the
acts/guidelines as per Environmental Management Plan (EMP) under applicable laws.

3. In light of above, the show cause served to this office may kindly be withdrawn
as any laxity, defaults, violations etc of Environmental laws may be addressed to the
specific contractor under the applicable permits given to the EPC Contractor by the
State.

Enclosure: As above auw\f" 2~
409

Virend Kumar Jakhar
Executive Director(Projects)

Head Quarter; 3" Floor, PTI Building, 4 Parliament Street, New Delhi-110004
Website: www.nhidcl.com
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NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.
{Ministry of Road Transport & Highways, Covernment of India)

Regionai Office-Aizawl, Mizoram. P
3" Floor, T-86, Tuikhuathlang, Aizawl, Mizoram-796001 R T
Email; po-mizoram@alyidel, com A"r\:-:*’ '\h‘i ':Xh - AT 0B SUFRASTRECTRR - U E408 TEE G0
e v RIS RS S R0 T T A A PN R T WS f«{é .GQW - OFINDIA UNDERTAKING |
NHIDCL/RO-Aizaw /Forest/2022/86 Dated.17.05.2022
To,
Sh. R.S.Sinha
Addl. Principal Chief Conservator of Forests
& Member Secretary, SEIAA Mizoram, ¢

Sub:  Environmental Clearance for various project proposals in the State of Mizoram-reg.
Ref: i)No.A11011/1/2021-SEIAA/248-24G, dt.13.05.2022.

Sir, $

It 15 te Inform you regarding vide reference letter about the subject cited above NHIDCL
projects in the State of Mizoram does rot fall under category-A as per schedule of EIA Notification
2006. The reason is our no project/package i not greater, than 100 kms of expansion with
involving additional right of way or land acquisition greater than 40m on existing alignments and
60m an realighments or bypasses

2.Hence, there is no vloliatton of EIA Notification 2006 and no necessity arafses for
Environmental Clearance.

3.Wherever s necessary NHIDCL requestad for Forest Clearance time to time through
applying ontine n Parivesh Portal.

This is for your kind Information and necessary action please.

Encl: As above. eélg g A
Pal ftandam

General Manager (LA&Coord)

Head Quarter: 3" Floor, PTI Building, 4 Parliament Street, New Delhi-110001
Website: www.nhidcl,.com
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OFFICE OF THE
STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY
ENVIRONMENT, FORESTS & CLIMATE CHANGE
AlZAWL :: MIZORAM

Ne.A11011/1/2021-SBIAA /MG — 240, Dated Aizawil the V%% May, 2022
To

‘/I.’/Geueral Manager (Projects), ;
National Highways & Infrastructure Development Corporation Led,

Alzawl| ::: Mizoram.

2, Project Director,
Project Implementation Unit, Publlc"\florks Department,
Govt, of Mizoram.

Subj:  Envirenmental Clearance for various project proposals in the State of Mizoram-
regd. :

Sir,

[n inviting reference to the subject cited sbove, it s hereby informed that the
envirenmental impacts caused by road construction activities / projects in Mizoram were discussed
in the 7% Meeting of SEIAA Mizoram dt.15.04.2022 and it was observed that & number of on-going
road construction projects in Mizoram do not possess Exivironmental Clearance Cariificate either
from MoEF&CC or SEIAA Mizoram.

As per Schedule of EIA Netification 2006, the following road prajects require
Environmental Clearance - Category A prajects from Central Govt. and Category B projects from
State Govt.:

Project of Category Conditions
Altivity | A B
7(f) | Highways 1) New National Highways; | i) All New State Highway | General Condition shal)
and Projects; and apply,
i) Expansion of if) State Highway
Nationz] Highways greater expansion Projects in hilly | Note
than 100 KM, involving terrain {ahove 1000 m Highways include

additional right of way or AMSL) and or ecologleally expressways
land acquisition greater than | sensitive areas,
401 on existing 2lignments
and 60m on realignments o
by-passes,
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in light of the above, you are hereby requested ta apply for Environmental Clearance for
those projects which attract pravisions of EIA Notification 2006 and its subsequent amendments, In
case of vialation it will attract action as per provisions of Environment Protection Act, 1986,

Further, all projects requiring Envitonmental Clearance as per Schedule of EIA
Natification 2006 and its amendments are te be applied online in PARIVESH portal,

Yours faithfully,

i

(RS )
Add], Principal Chief Conservator of Forests
& Member Secretary, SEIAA Mizoram

Memo No.A.11011/1/2021-SE1AA ) Dated Aizawl the V3 * May, 2022

Copy to:

1. All Divisional Forest Officers for information with a request to keep vigll and take necessary
actions in case of violation under BIA Notification 2006,
2. Secretary, SEAC for information and necessary action,

Addl. Principal Chigl Conse
& Member Secreta

nsefvator of Forests
, SEIAA Mzoram




INATIVINARL THURWR AT & 1IN/ A T RULIURC UTVELUFIVIEN ) LURYURATIUIN LTID,
(Minisuy of Road Transport & Highways, Government of Indi)

Regional Office: ¢/o 3" fioor T-86 Tuikhuahtlang, Aizawl, Mizoram 796001
Email: ro-mizoram@nhidcl.com

2

e T A GOVT, ORI
No. NHIDCL/RO-Aizawl /GEN/ FELA Date: 10.01.2022

To,
The Member Secretary,
Mizoram Pollution Control Board,
Mizoram New Capital Complex (MINECO),
Khatla, Aizawl, Mizoram -796001
Email: mpcb®mizoram.gov.in

Sub: Compliant against disposal of earth spoils under Road Construction Project of NHIDCL-
Res.

Ref. H.88088/Poltn./47/2021-MPCB/260 dated 10.12,2021 - Show cause Notice under Section
33(A) of the Water (Prevention & Control of pollution) Act, 1974-Reg,

Sir,

The information as sought vide your letter under Ref, above reg. the details of
Operation of road construction/Widening in Mizoram such as total stretch ,sections covered
with length, completed and remaining works has been enclosed herewith under Annexure-A.
Also copy of EMP (Quarterly reports) and current disposal mode of earth spoils and muck
disposal sites/spoil bank locations are also enclosed herewith.

2. Moreover, it is pertinent to mention that, as per the EPC mode of Contract the Details
of Muck Disposal Sites/Spoil banks such as locations, capacity, design etc. shall be assessed by
the EPC Contractors in consultation with the District Collector and as per approval given by
the Authority’s Engineer. Hence, the question of dumping at some other locations does not
arises.

X Moreover, the length of all the road projects being carried out in Mizoram by this Office
is less than 100 Km length and therefore the consent of State PCB is not required. This
information was also sent to NHIDCL HQ for giving the reply to the Honb'le National Green
Tribunal (NGT) in the Eastern bench Kolkata in regards to a legal Notice filled by Rakhini Mipi
against NHIDCL vide this office mail dated 20.01.2022.

4. Hence, in light of the above para, NOC/permission of Mizoram Pollution Control Board
for executing the Road projects in Mizoram is not required to be taken by NHIDCL.

4

(Virendra Kumar Jakhar)
Executive Director(P)

Encl. As above

04
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EPC Schedule | 2018

{#) Bus-Bays and Bus Shelters

The Contractor shall Provide minimum 6 nox of Bus Bavs with Bus
Shelter on one sde itlong the project hizhway. Tentative locations for
Bus Bays sre indicoted below; bowever, the same shall be finalized os
per suitability of location and site requirement in copsuliation with the

Authority’s Engineer/ Authority
| 8 Exivting ] Design | e Side | Number of Length |
No. | Chainage (km) |Chainage (km) Bases at stop | ()
! 105460 ERETh Zemabuwk | RHS 2 7070
2 250425 234500 Tunal RHS 2 707
3 414571 354945 Scfing Lis 2 7070
4 484503 43+250 Thingsulliah [ LS 2 70.20
5 54238 54044 Tlungvel LHS 2 R
I O L 5 R e
(f) Others:
(1 View Point
The Contractor shall construce mitimum S nos. of View Pojnts alony
the: projoct highway. Tentative locations for View Points are
indicated below, however, the seme shall be finalized s per
suitability of focation and Site requirement in consultation with the
Authority’s Engincer! Authority,
:;. ﬂtﬂnh:c?;(m) . m.:f:u-u  Tosaton | Side az:::rn:fp L::ﬁd'
i W2 | ows | Zewawwk | NS 3 50
2 38135 354500 [ Seling RES 3 i)
3 424620 M¢525 | Selag RHS 3 200
- 45-1% 454875 Thingsulthlink | RHS 3 7800
s B14449 74175 | Tluagyel LHS 3 2300

(H)  Highway Lighting

High Must Lighting shall be provided s per Schedule D at sll
TeqUisite areay iqq;gdi__n_g built-up arens except for Minoe Junctions

mso‘u & m i pM‘!dcd. :
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EPC Schedule | 2019

ATy variation in pamber, éach location and volume of spoil hanks in
this Schedule- B shall not constitute s Change of Scope.

S. No. °“'m‘k$,,';““*ﬂ' Slds | (Rough Estimation)
1 114000 LkS 75,000
2 134500 LHS 68,000
R 154500 LHS 24000 |
4 15+800 LES 167,000
5 214500 LHS 247,000
8 25+000 LHS 65,000
7 204000 LHS 5000 ]
8 33+200 RHS 82,000
g 36+300 LHS 47,000
10 37+500 LHS 203,000
11 384000 LHS 11,000
12 38+600 LHS 120,000
12 39+800 LHS 38.000
14 414500 LHS 28,000
15 434500 LHS 80,000
16 44+200 LHS 26,000
17 454200 LHS 98,000
18 454700 LHS 14,000
BT 48+100 LHS 53,000
20 494200 LHS 48,000
21 48+500 RHS 45000
74 52+500 LHS 8,000
23 534000 LHS 19,000
24 58000 LHS 83,000
25 G4+800 RHS 73,000

Note: Esirated capacicy of sachy 3padl bank hall be cemtirmed by e Contracior bsad an Iés
Final design oo o i Blainor Eantraveke submittod for review md appeayal by
(he Authority's €
£ "o(\’%;"ﬁl

\~ ¢

—

t’..

Ias= 187
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EPC Schedule 14.06.201J‘

(X
\%_L__ — ms;.-
S. No. Existing Deslgn Chainage ude Number of
Chainage (km) } k) Locatlon Bm at stop Lenagth {m)
1 144716 604032 Buhkang Kawn RHS 2 70.70
l 814043 754934 Chhingehhip RHS 2 7070
3 105+131 45#208 Chisiahllang LHS 2 70.70
4 108+794 0246576 | NewsSernhip | HS 2 R
() Others:

{i) Yiew Point

Tha Contractor shall construct minimum 2 nos. of View Poule along the pmjeclw
highway. Tentalive focations for Visw Poinls &e indicaled below, however. e same
shall be finalzed as por sutabilly of location and sife requirament in consuitation with
the Authodly's Engineer/ Authorly: &:g
Exissi Heon Nomberof | L g

Lq,s. o, ““;ﬁ”‘"‘"" Ch;:)oe Locaion | Sie | gie R | M 3
P Me212 79426 | Chhisgehnip s 3 20

2 1474478 1104920 Kadan RKES 3 am 1

MMMMWM—«!W
highway The-sama-shall-be-finalized -as-per—suitahilib-efleoation and-site
requirement-in-consultation with-the-Authorizy’s Engneer/ Authority:

(i) Highway Lighting

High Mast Lighting shall be provided as per Schedule D at all requisite arcas
including built-up areas exocpl for Minor Junctions where solar lighting may
be provided.

Gity  Spoil Banks

Any variation in number, each location and volume of spoil banks in this
Schodtﬂo-B shall not oonsutute n Chnngp of Scope

- e

-..w_‘-‘.','\' !T "f';"-iv' Mmdnmenpndty A ;
u.‘m.' A 452 ot it 'Sldé," l:.“ _f (Rm Wm)
ol L2l e -v'_ sy fr(mm) ,...‘:’

:_.‘ Nig) ¢
- - ",‘.'. 2
-'t -h ey ,
rdﬁ 'Q‘ d . 'l

Schedules for widening & upgradation of
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EPC Schedule | 14.06.2019

8. No. Design o‘ai.n oee Side - ‘ ?’R:ﬂumc;npﬁ’;
(km) =" (Cum) -

5 £13200 RUS 99,000
e 0D RIS 43,000

7 §24500 RIS 19,000

R §24700 RIS 62,000

9 874440 RHS 18,000
10 §7+440 LHS 31,000

i 5944001 LHS 50,000
12 92+300 LHS 23,000
13 34100 LUS 45,000

14 964700 LHS 37,000

15 1044800 LHS 17,000
16 109+400 RHS 13,000

Note: Estimated capacity of each spoil bank shall be confirmed by the Contractor based on hig
\ final design drawings anel the Plan for Eanhworks submitted for review and approval by the
Authority's Engineer,

(iv)  Other Facilities
{a) Supply of project record in digital forma in two copies {one for the
Engineer and the other for the Employer) including video recording updated
on monthly basis throughout the construction period. '

() As per the dircetion of Engincer-in-charge.

3, Fadilities for the Autharity snd the Authority's Engincer ) \

The facilifics to be provided for the Authority and the Authority's Engineer,
comprehending the Site Offices ard Accommaodation shall be as tollows:

Table I: Facilities for the Authority and the Authority’s Engineer to be
provided by the Contractors

. )
Sechlan Pailiige o’mm Aceommodation (Sow
(Naw 1) Staff
Site (Hfice < Orher Rey Egpens .....2
Phuse | Type 2 = Sub-Profesioes Safl',, o
NIT-54 S1-20 Mok 2 5 = Oflice Supporting hull’ gy
Souriamn 1 Lointon: Swcliin = Authoriy (SecSaif . )

Note (1): Site Office: The layvoul shall be peepared by the Contractor and submitted
for review and approval by the Authority’s Engmeer/ Authority. The lozations shown
in this table arc tentative aed shall be confinned by the Authority's Engineer’

Madified vide

Amendment no. 9

- — Y S STy S

Au!hon%_,\

Note Q) A«xt’h\hmodmou le-puu!nm upon the Amhomya rnyu
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EPC Schedule | 28.02.2019

(v) Bus-Bays and Bus Shelters

The Contractor shwll provide minimum 3 nos. of Bus Bays with Bus:
sShelter on one side along the project highway. Tentative locations for
Bus Bays shall be fnalized as per suitability of Jocation and site
requirement In consultation with the Authority's Engineer/ Authority.

S E- YT e L A P
3 179100 | HNAHTHIAL
2 179315 LEITE
3 201460 DAWN
() Others:

(i  View Point

The Contractot shall construct mimmum | nos. of View Points aleng
the project highway. Tentative locations for Yiew Polos are
indicated below, however, the same shall be finalized as por
spitability of location and site requirement in consultation with the
Authority’s Enginees/ Authority:

(0 Highway Lighting

High Mast Lighting shall be provided os per Schedule D af all
requisite areas inclwling built-up areas except for Miner Junctions
where Solur lighting may be provided,

Any vanation in number, each locshon and volume of spoil banks in dhis-
Schexduie-B shall not constitude & Change of Scope.
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EPC Schedule

(¢) Bus-Bays and Bus Shelters %

The Contractor shall provide minimum § nos. of Bus Bays with Bus
Shelter on ope side along the project highway. Tentative locations for
Bus Bays shall be fnalized as per suitability of location and site
requirement in consultation with the Authority’s Engineer/ Authority,
Others:

No VillageTown
i TAWIPUI N-TI

2 TAWIPUIN-

3 TAWIPUL S

4 THINGFAL

5 LAWNGTLAI

!
() Others:
() View Point

The Contractor shall construet minimum 3 nos. of View Points along
the project highway. Temtative locations for View Points arc
indicated below, however, the same shall be finalized as per
suitability of Jocation and site reguirement in consuliation with the
Authority’s Engineer/ Authority:

(i)  Highway Lighting
High Mast Lighting shall be provided as per Schedule D at all
requisite arcas including built-up arcas exeept for Minor Junctions
where Solar lighting may be provided.

1| 2sies00 [SNRHSL/E 1400
2 2534100 | NEBS T/ 185,000
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EPC Schedule | 03.06.2019

SR R O NN S LA,

4 254:600 | LHS | T 62000
5 256+400 RS 212,000
5 2584200 RIS 52,000 _
7 260+ 600 RHS 22000
8 26090 RHS 77,000
= 264+400 LHS 15,000
10 265400 LHS 62,000 '
T 2704800 1HS 43,000 3
12 | 2734600 LIS 36,000
e 276+000 LHS 69,000 ;
1 | 2774300 1HS 56,000 :
‘ 15 b 2784000 LHS 56,000
16 2844900 LHS 186,000
— 1 2014500 s [ 155,000
13 202+400 LHS 56,000
19 295+300 LHS 15,000
Note; Estimated capacity of cach spoil bank shall be coafirmed by the
Contractor based on his final design drawings and the Plan for Earthworks
submitied for review and approval by the Authonity’s Eagineer. Other Faalities.
(iv)  Other Facilities
(o)  Supply of project record in digital format in two copics (one
for the Engincer and the other for the Employer) including
vidéo recording updated om monthly basis throughout the
construction period.
v . (b)  As perthe direction of Engincer-in-charge.
3. Facilitics for the Authority and the Authority’s Engineer \

The facilitics 1o be provided for the Authonty and the Awtherity’s Engimeer,
compeehending the Site Offices and Accommodaticn shall be as follows:

Table 1: Facilities for the Authority and the Authority’s Englneer to be

s provided by the Contractors = P ;

o = i

Bection Puckrge Offices Accommodativs (Nore 2) $§ g
Nos: 12 g g

A o -

Core Olfce .

Phase-1 Type - ;
NH-S4 | S3-1: Puckage 6 - I

' | Section 3 Location: Lawnptlxi | - |
- 3
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Draft EPC Schedule} 2019

(¢) Bus-Bays and Bus Shelters

The Contractor shall provide minimem 5 nos. of Bus Bays with Bus
Shelter on one side along the project highway. Tentative Jocations for
Bus Bays shall be finalized as per suitability of location and site
reguirement in consultation with the Authority's Engineer/ Authority.
Others:

(f) Others:
(0] View Point

The Centractor shell construct minimum 2 nos. of View Points along
the pioject highway., Tentative locations for View Poinis are
indicated below, however, the same shall be finalized as per
suitability of lecation and site requircinent in consultation with the
Authority's Engineer/ Authority:

(i)  Highway Lighting

High Mast Lighting shall be provided as per Schedule 1 at all
requisite arces including built-up arcas except for Minor Junctions
where Solar lighting may be provided.

S,

Any variation in number, each focation end volume of spoil banks in
this Scheduie-B shall not constitite a Change of Scope.

ey ¢ o A A ST——g

l“} &7 | . .
N 1t Gt Az

.

L4
\s h‘//
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EPC Schedule | 28,02.201¢

site requirement in consultation with the Am!font) s Engincer/
Authority,

{e) Bus-Bays and Bus Shelters
The Contractor shall provide minimum 5 nos. of Bus Bays with Bus
Shelter on one side along the project highway. Tentative locations for
Bus Bays shall be finallzed as per suitability of location and site .
requirement in consultation with the Authority's Engineer/ Authority.
" Others:
(f) Others:

) View Point

The Cantructor shall construct minimum 2 nos, of View Points along
the project highway, Tenfative locations for View Poims are
indicated below, however, the same shall be finalized as per
‘suitability of location and site requirement in consultation with the
Authority's Engincer’ Authority:

(iiy  Highway Lighting

High Mast Lighting shall he provided as per Schedule D at all
requisite areas including built-up areas except for Minor Junclions
where Solar lighting may be provided,

Any vmhoninnnmbet gach locahcn and volume of spoil banksm
ﬂnsSchule-lewﬂmxommwmaGhmgc of Seope.

S. No. M';,ff,’,‘)”""“’ Side %;m%:gsg;m&m
” 336000 LHS 2,000
2 3394800 LHS 73,000
. 3 340+500 S
Bl 341+300 LHS
5
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S. No. ““9%?,,';""“9" " Side fﬁwmmm

Com) |
6 3544500 RHS 38,000
7 3634000 RHS 60,000
g 3644500 RHS 46,000
g 3674300 LHS 153,000
10 370000 RHS 10,000
1 370+500 RHS 40,000

12 371<000 RHS 60,000 |

13 372+100 RHS 22,000 il
| 14 a72+600 RHS 83,000

Estimased capacity of ¢ich spoil bank shall be copfirmed by the Cortractor based on bis
final design drawings and the Plan for Farthweriks submilied foe review and approval by
the Authority’s Engineer, Other Facilities

(a) Supply of project record in digital format in two coples (one
for the Engineer and the other for fhe Employer) including
video recording updated on monthly basis thmhuhout the

construction period.
(b)  As per the direction of Engincer-in-charge,
Fazilities for the Authaority and the Authority's Engineer \

The facilities 10 be provided tor the Authority and the Authority's Engincer,
comprehending the Site Offices and Accommadation shall be as follows:

Tablel: Facilities™ for the Antbority and the Authority’s Englocer 1w be
provided by the Contractors

- —

Section Packige Offias . T Asvommndation 24w 1)
N ) r Statl
Shee Otfice - Ol K Eperts v il
Phatses 1 Tyiw2 < SubPadessiveE St .. e T
NH-Y 833 Mekape ® z - OFficoSeppating St .2
Sedlie 3 Liwationn: Maiibinek = Authority 456 St ierin i |

Note (1): Sue Office: The layout shell be prepared by the Contractor apd
sublmlled for review and .sppmml b) the Authonty 5 Engmccr' »\uﬁmmy

Aulhnmy s Engmccr’ Amhom)
Note (2): Acconumodation: Eepending upon the Awhociy's

scceptinee, reatal of existuxg buildings will be allowed dependd
the works L the o ;arlw cliies ou;o’uw. nnn mmfnmhlm

Muxlified vide
Amendment no. 10
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Joint Venture with Rodic Conaswltarits Pyl Lid in Associaban with Anandywa's Infrs Adwsary

.

BUILDING INFRASTRUCTURE - BUR 084G THE NATYOR
HSHUNAGA A RUTATHITAL, HIAIFR
NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.

Ministry of Road Transport & Highways, Government of India

Authority Engineer Services for Widening and Upgradation to 2- Lane with Paved Shaulder
Configuration and geometric improvement from Km. 125+000 to Km, 166+000 (Package-3) on
Aizaw| -Tuipang Section of NH-54 in the State of Mizoram with JICA Loan Assistance

—

seliozacerpesivites
——
- | I ‘
PR ﬁ-‘_‘ A
)
TPF GETINSA EUROESTUDIOS S.L, -

IN joint Venture with Rodic Consultants Pt Lid (JV) in association with Anandjiwala Infra
Advisory

QUARTERLY ENVIRONMENTAL MONITORING REPORT (EHS)

(01"OCTOBER 2020 to 31"DECEMBER 2020)

Quarterty Environmental Monitoring Report (EHS -from October-December 2020 Page 1
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PACKAGE-3

Quarnterly Environmental Monitoring Report (EHS }-from Cctober-Dacember 2020 Page 3
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CHECKLISTS
CHECKLIST
g tems Compliances as per EMP, Schedule D, CA Complied Status
1 | PLANT SITE = S sam=nlE
btained CTE & yet 1o obtain / submit
isa Clearance from State Polution Control board to be :;:n? Tl Omaher) Hme pos
11 atutory Clearance mn’e& ’t\::'f‘ofr% mg(hshment of plants L.e, BMP / For HMP / WNM / BMP. CTE/GTO.
both yat to submil from 'State
Poilution Control Board',
12 |Locaton 1000 m avay frem habitation Progosal yet to ge submiu_ed —
14 E::}:"g piLNew Saltling pit near BMP lo store waste waler Net provided
15 SO barels HSD barres should be stored on pucea floors o Yel 1o be complisd’ also need
’ aveold contamination obialn necessary permissions.
DG sat with acoustic enclosure for
16 G sat DG set with acoustic enclosure wih ell other nowae back up mobilized. Nead 1o
! accessaries for avoid noise polution. Increase. stack height,
2 Staff and Labor
Camp established, but yel to provide
basic amenties as potable
The Contrsctor shall make eangements forthe  Wwatericookingdining/hygiene/cleaning
2.1 \Laborcamp agemants of all staff and labor at site with eic. Approval is also pending due to
oviding all faclitations. non-submission of layout plan.
e Contractor shall pay rates of wages and observe
ihons of labor, which are not lower than the
neral level of wages or established refes by trade!
duslry A, plan should be submittes as par
22 Rates of Wages andThe Contractor and his Sub.Contractor shall comply rlaws
= Conditions of Labor h all applicabla Labor Laws and shouldn't employ
ild Labar for construction Compliance report is still awaited
ne Contractor shall not differentiate wages between
nand women for work of ecual value,
he Contractor shall dispiay the wage board at camp
Labor kzws applicabdie to the Contraciors personnel,
relating Lo their employment, health, safety, welfare,
' mmigration, and shall allow them all their lagal nghts. kabor license/ insurance has to be
2.3 lLabor Laws he Contrector shall require his employees to cbey al led &5 per labor laws
pplicable laws includng those concaming safaty 2
vork

P;go 3
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Use reasonable cfforts to keep the site and works  |Complied
clear of unnecessary obsiruction o as lo aveid
danger o the persen,
Provide fencing, lighting, guarding and watching of
the works unit completion and alking over urder IComplied
clause 10,
Provide any tamporary works (ncluding rosdways,
footways, suards and fences) which may be
ecessary. because of tha execution of the works,
or the use and proteciion of the public and of
wners and occupiers of adjacent land,
Need te submit the documentary eviderce of all :
5 | Insurance linsurance policies as per clause 18 of GCC Section 8] Yel to be complied |

B —————————————————
Quarterly Environmental Monitoring Report (EHS)4rom October-December 2020 Page 33
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CHECKLIST- FOR CAMP FACILITATION
SL.No Facllities to be Inspected - Status/Remarks

r——u]

General

a. Is displayed Information Boards? ~a.No

b. Are the enlry roads/walkways/passages to camp kept | b, Yes
clear and free from water logging?

c. ls illumination level adequate in acoess?

4 | d. Are dust bins allocated in camp?

e. |s the garbage being disposed of regularly?

f. Arethere emargency contact numbers displayad? f.Yes

g. Are Fira Extinguishers and fire buckels available? A

h. Are First-aid facilities available?

I. Whether disinfaction activities carriad out on forinightly | ™ N0

basis? I. No
Living Accommodation =
J« Whether cement flooring provided? J Yes

K. Is shelter strong enough 1o withsland wind pressure? | k. Pariial
2 | 1. Whether the electrical connection provided are safe? | | Not provided at temp. shed

m. s the ventilation of the rooms adequate? m. No, because of overcrowding
n, s the illumination of the rooms adequate? n. Yes

0. Are the doors and windows in goodCondition? o. :a_ma!

p.ls the general hyolenic conditon of the|P N°

roomsadequate? q. Overcrowding to be avoided

q. | there storage of unwanted materials?
General cleanliness of Kitchen/Canteen.
r. Arekitchens kepl clean and tidy? r. No (Not hyglenic)

s. Is the garbage of kitchen being disposed of every day? | - System not developed
5 |t Isthe water supply adequate for cooking and drinking? L. Yes

H m m H ? . un Yes
:‘ Are "; f:;;:l: ,:: being cleaned on regular basis v. Not ided cylinder

Utilities Area
w. Is the wash area available? w. No (Not hyglenic)
X. Is there adegquate water facility available for lodet and | %- Yes
bath?
4 | y. Are adequate toilets avaliable? yorse
z. Are the tollets being cleaned regulary? :a Vs
aa.ls proper drainage provided? ’
bb. Housekeeping bb. To be developed
B8 | ce. Is there securily arangement at gate? cc. No .

e
Quarterly Enviranmental Monitoring Report (EHS }-from October-December 2020 Page 35



...... TPF GETINSA EUROESTUDIOS S|

1736
c‘-'!’iw‘-.:..":"’ ‘

Joint Venture with Rodic Cansultants Pyl Lt m Assockalion wdth Anandbwabs infra Advisory

10

Ventilalion requirements monitored Quanery by responsible personnel at site, Yel to .
staff camp, site office and labour camps, records maintained. compty.

11

Labour Colony Inspection-1. Ensure hygiene at work place, 2. Peniodic artially complied,
housekeeping schadule, &2- Need {o

3. First aid box (and stretcher with belt for emergency) mprove hygens &
#. Periodic pest control, sekeeping,

9. Fire extinguishers (labours shall be trained to use fire extinguishers), sand A&5-Arranged,
buckets, L need

b. Proper ventilation, llumination adeguacy

12

13

egal register -Legal register is available and approvad.
alidity of all the legal consents/licenses/approvals are updated

Yet to comply.

ite Emargency Response Plan

. Approved Onsile Emergency Response Plan with all the references is
vailable.

- Mockdrill report at least once in a half year is avallable

Yet to comply.

jlntema! audit calendar is fo prepare & safety sudits are to be do14ne as per
regular intervals. Yet to comply,

15

1. HS1BE requirements to be checked! fulfilled periodically.
2. EHS training is to be imparted to subcontractor personnel. Yet 1o.comply.

16

Following HSE documents to be submittad on monthly basis: 7 Partially complied,
1. Monthly compliance status, 2. Labour colony inspection, but needed to
3. Lagal compliance status, 4. Unsafe conditions and acts submit in details

17

1. Incident analysis with corrective/preventive actions Yet to comply.
2. Near miss Incident Investigation Report |

18

19

Safety Induction and Training ‘ |
1. Induction is given 10 all the employees/ workers! subcontractors/ visitors and Yett

records (o be maintained. 0 comply.
2. Safety trainings to be conducted at site to all levels-
To conduct Medical examination:

1. Medical examination to be done before amploying & as per contractual
pbligations.

2. Schedule for periedic madical check for all the employresiworkers (Welders,
drivers, operators of lifting apoliances & fransport equipment) has 1o prepare & Yet to comply.
conducted as per the schedule & records available

(Clinical examination may Include - General physiqus, Vision, Hearing, Breathing,
Upper Limbs, Lower Limbs. Spine, general mental alertness & stability with good
ve, Fand & fool coordination as per BOCW Act, 1996)

20

Use of PPE
1. PPEs are to be provided to all workers & it has to make mandatory for all.
2. Proper colour codificaticn has been followed for halmet, Yel to comply,
3. Periodic inspection to be done to check the implementation, usages and
conditions of PPEs and records.

21

As per site requirement:

1. 24X7 ambulance (fully equipped) facility provided al project for any kind of
gmergencw tiz up with hospital for ambulanca (letter of agreement available)
. Ambulance facility |s as per (BOCW Act 1996, Schedule-V- Contents af

Yet te comply,

S ——————————
Quarterly Envircnmental Monitering Report (EHS)-from October-December 2020 Page 37
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wareness

1. Awarenass trainings are given on common diseasas to all the employees,
ers, labours and records are available

. Welfare activities { €.g. plantation, aids awareness, road shows etc.) to be
lanned, discussed, maintained records and sent to HO as raquired.

. Training attendance, circular, topic covered, training feedback and

29

hotographs to be evident,
nvironment Monitoring

1. Quarterly NOISE & AIR monitoring records are available.

. Drinking water monitering is o be done by third party as per IS 10500:2012,

. Tanker water also monitored by third party if it is used for drinking purpose

. Water siorage / tank cleaning schedule is prepared, followed, date of cleaning
nd next due date mentioned on the tank and celails are clearly visible

. Sewage system eslablished, cleaning as per schedule & supportive records to
available.6. All parameters

30

Partially complied

Yel to comply.

elails of vehicles-
1. List of vehicles (GMN/hired) to make available.
. Vehide log-books to be maintained,
. Legal documenis e.g. valld driving license, vehicle registration numbear,
nsurance, fitness certificate, PUC. maintenance record,
. Third party or maintenance record are available if it done oulside
. Records ( experience certificate / vald license) available for , riggers, sighal
, tame operators, electricians, wireman, concrete pump operater, drivers,
loreman, technicians etc. to maintain.

31

Yet fo comply.

Detalls of Subcontractors
32 1. Lisl of all the approved subcontraclors is (o be available.
2. HSE requirements to be complied by the sub-contractors,

ubmitled time io tme.

E. All applicable laws for EHS are to be identified & updated status to be
33
. Legal register is to be kept at site office,

Yet to comply.

Yot to comply.

Hazardous Waste

{Handling and Monitaring

1. Municipal Solid Waste (MSW) disposal, 2. Used drums,

|G' Oily cotton rags, 4. Lead acid batteries, 5. Used oil / waste oil, 8. E-waste if
34 any, 7. Medical wasta if any

Spacify the total quantity recycled / sold in last 3 quarters (no of units also) for all

and name of authorized vender/ recycler
6 Copies of hazardous waste manifest to make avallable while dispesing to an
SPCE8 approved recycler.

Yet 1o comply.

35 BOCW License / Factories Act Is to make available.

Yet to comply.

Legal compliances as-
Consent to Establish, Consent to operate Is to be available for the equipment at
36 site from State Potution Control Board (SPCB) (Batching plant, Hot Mix Plant,
Crushers, DG sets, Chilling Plants, Quarries, Wet Mix Macadam Plant, elc.)
Check License validity

Yet to comply,

License under petroleum rules is available If HSD, petrol > 2.5 kl
License for van, driver license, approval for drawings
Check License validity

37

Yet to comply.

Quarterly Environmental Monitering Report (EHS)-rom October-December 2020
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46

xplosives

1. Licensa lo procure, slore, & stores layout as per license
. Receipt & Issue register, 3. Reconciliation - physical and book stock, 4. Qly,
gister, 5. Issue slip for Qty. issued.
. Licensed & trained detonator personnel. Yet to comply.
. Designated Area for storage,
. "Display” of authorzed persennel for storage area.
. Temp. conérol records as per type of explosive

47

Construction schedule and Resource deployment schedule

1. Both the schedules are prepared on MSP / primavera & latest (not more than 3
months okd). Yeat to comply.
2. Controlled copy of schedules has been communicated & distributed 1o concem
person [ department and maintain register,

Compliance condifions to be impiemented at plantarea Yet to comply. |
List of competent persons, cerlified / licensed electricians, drivers & operators
1. Records { experience certificate [ vald bcense) available for , riggers, signal

® man, carne operators, eleclricians, wiraman, concrete pump operator, drivers, Yetaocooply:
foreman, technicians etc. _ —
ignage’s & poster display
5o Mandatory signage’s displayed |.e. plant layoul, emergency escape route, Yet to comply.

emergency contact numbers & directions, other HSE signage's e.g, material
handling, proper slorage, storage of hazardous waste, maintenance etc.

51

ovision of vehicular washing area / washing ramp / sediment tank & ils
maintenance, cleaning and disposal
1. Designated area identified for vehicular washing.
2. Washing ramp made as per approved design for vehicle washing.
3. Sediment tank prepared for collection of waste water, Yet to comply.
4. Waste water discharge after adequate treatment
5. Third party wasta water monitoring done for sediment tank.
6. Periagic cleaning of sadiment tank and maintain cleaning record.
7. Disposal of wasle as per procedure & legal requirement.

52

1. Daily tool hox talk conducted and records are maintained. 4 Yet to comply

53

Deployment of-

1. All the mandatory signais & signage’s display.

2. All the sigrallers (signal man for concreta pouring, crane movement, material Yet to comply
handling), flag man, riggers & operators to be trained & certified.

8. Adequale signallers, fliag man, riggers & operators to be deputed during such

ﬁc‘iw- |

54

\
To-avoid unauthorized dumping & to dump unsuitabie soil at approved locations. ]l
Scarified material to be dumped at approved locatons. - Yetto comply

NOTE- This Cheacklists are based on the submitted reports and sile visit observations.

Quarterly Environmental Monitoring Report (EHS }-from Octeber-December 2020 Page 41
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(1-2) DG set stack neight, eler-tncal hazara (3—4) Hazard pfone focaitons, (5) First ald ccmme (6) Water faclitabon at
Staff's camp
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 BASE CAMP
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{1-2) Operater Camp res:dlngt washing area, (3) Poor housekeeping at store, (4) To Increasa DG stack hht {(5-8)
Fuel storage tank, Empty fire bucket & unspecified fire extinguisher

b e  ————————
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N, & MIZORAM STATE POLLUTION CONTROL Bolaﬁ

5 No. H.88088/Poltn. /47/2021-MPCB/ : Dated Aizawl, thel 0" June 2022

To,

The Executive Director,
National Highways & Infrastructure Development Corporation Ltd. (NHIDCL),
Tuikhuahtlang, Aizawl.

Subj.: Show Cause Notice under Section 33(A) of the Water (Prevention & Control of
Pollution) Act, 1974,

Ref- i) This Office Letter No. H.88088/Poltn./47/16-MPCB/ dated 17.09.2021 and reminder
letter of even no. dated 10.12.2021

ii}) Your letter No. NHIDCL/RO/Gen/2022/115 dated 28.05.2022

Sir,
With reference 1o the subject and referenced letter Nos. cited above, it is understood that -

NHIDCL has been executing Road projects in the state of Mizoram on Engineering, Procurement

and Construction (EPC) mode by engaging Private contractors. Consequently, NHIDCL is bound

to be accountable for the actions of its engaged contractors. As such, it is the responsibility of
NHIDCL to ensure that the EPC contractors under its cstcemed organization fulfill their
obligations as per the Environment Management Plan (EMP) while executing Road projects in
order to safeguard the environment and the people.

In view of the above, you are requested to submit detail upto-date compliance status report
on the Environmental Management Plan in respect of each contractor including current muck

disposal sites in operation within scven(7) days.

. Yours faithfully,

(C.LALDUHAWMA)
< Member Secretary
Mizoram Pollution Control Board

Memo No. H.88088/Poltn /47/2021-MPCB/ - Dated Aizawl, the 10" June 2022
Copy to: All DCs for information and necessary action.

(CLALDUHAWMA)

Member Secretary
D\C’ Mizotam Pollution Control Board

Mizoram State Pollstion Control Board, Mizoram New Capital Complex, Khat - 79600
PhNe.23361732136550 Fax:2336591 Emailmpchb@mizoram. gov.in &mu m:ﬂf::: lr.n’:c':or:\mlo’v in

o — < ' e . =


ANNEXURE - V


ANNEXURE - VI

NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.
(Ministry of Road Transport & Highways, Government of India)

Reglonal Office-Aizawl, Mizoram.

3" Floor, T-86, Tulkhuathlang, Aizawl, Mizoram-796001

Email: ro-mizoram®nhidcl.com

No. NHIDCL/ RO/Gen/2022/23] Date:11/07/2022
To,

The Member Secretary,

Mizoram State Pollution Control Board,

Khatla, Aizawl
Mizoram-796001.

Subject: Show Cause notice under section 33(A) of Water (Prevention & Control
of Pollution} Act 1974- Reply.

Ref (i} MSPCB letter H.88088/Poltn/47/2021-MPCB/388 dated
14.06.2022,

(i) NHIDCL RO Aizawl letter no, NHIDCL/RO/Gen/2022/115 dated
28.05.2022.

Sir,

We are in receipt of your letter at ref (i), wherein compliance status report
on the Environmental Management Plan in respect of each Contractor including
muck disposal sites in operations has been sought.

2. In this regard, the following is submitted please.

(i)  As per our obligations, clearances for setting up hot-mix plants, batching
plants, etc, under the Air and the Water Acts, clearances from the State
Department of Mining is required for establishing quarries ete, the Contractors
have already taken up the applicable permits from the concerned Departments.

(ii) The Contractors of NHIDCL have made arrangements for the spoil
Bank/dumping ground in consultation with the District Administration/ local
administrative bodies through a valid process. Recently, the reports regarding
spoil bank dumping was sought from the ground level and the Local
administrative bodies have given confirmation that the Contractors are carrying
out dumping in the designated spoil bank/dumping ground. The report in this
regard is enclosed as per the Annexure (copy enclosed).

(iif)} At the spoil bank, the Contractors have taken protection measures by
constructing toe wall, Gabion wall etc. In some spoil banks which are recently
been arranged by the Contractors, the Protection measures are in progress. The
locations of Spoil banks are as per Annexure (Copy enclosed).

Head Quarter: 3" Floor, PTI Building, 4 Parliament Street, New Delhi-110004

r——v e o
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NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LTD.
(Ministry of Road Transport & Highways, Government of India)

Regional Office-Alzawl, Mizoram.

3" Floor, T-86, Tuikhuathlang, Aizawl, Mizoram-796001

Emall: ro-mizoram®nhidcl. com TUEIHE MPRRSTRUCTURE - BLILOHE THE WATION

3. As Environmental Management Plan (EMP)} encompasses a very wider
subject, which includes factors namely, commitment and policy, planning,
implementation and measurement and evaluation. It is not clear from the
contents of letter of MSPCB, the exact requirement, therefore, it is requested that
if any specific points reply apart from submission made in para 2 (i} above and
other previous replies by NHIDCL are required, the same can be queried from

NHIDCL.
4.  For Kind information and necessary action pl.
Enclosure: As above “\ \‘W”’/
Virendra Kumar Jakhar
Executive Director (Projects)

Head Quarter: 3" Floor, PTI Building, 4 Parliament Street, New Delhi-110004
Website: www.nhidcl.com

Page 2 of 2
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Na. H.8B0S8/Poltn /472021 -MPCB/ 8¢ s Dated Aizawl, the 147 hune 2022
To,
'@ Executive Director,
National Highways & Infrastructure Development Corporation Lid, (NHIDCL),
Tuikhuahtlang, Aizawl, .

Subj: Show Cause Nofice under Section 33{(A) of the Water (Prevention & Contrel of
Pollution) Act, 1974,

Ref: 1) This Office Letter No. 11.83088/Poltn./47/16-MPCB/  dated 17,09.2021 und reminder
letter of even no. duted 10),12.2021

i) Your letter No. NHIDCL/RO/Gen/2022/115 dated 28.05.2022
Sir,

With reference to the subject and referenced letter Nos, cited above, it is understood thay
NHIDCL has been executing Road projects in the state of Mizoram on Engineering, Procurement
and Construction (EPC) mode by engaging Private contractors, Consequently, NHIDCL is bouad
1o be accountable for the actions of its engaged contractors. As such, it is the responsibility of
NHIDCL to ensure that the EPC contractors under its esteemed orpanization fulfill their
oblipations as per the Environment Management Plan (EMP) while executing Road projects in
order to safeguard the environment end the people,

In view of the above, you are requested to submit detail upto-date compliance status report
en the Environmental Management Plan in respect of each contractor including current muck

-disposal sites in operation within seven (7) days.
Yours faithfully,

(C.LALDUHAWMA)
ember Secretary

Mizoram Pollution Coatrol Board

Memo No, H. 88088/Poltn./47/2021-MPCB/ 4 Dated Aizawd, the 14" June 2022
Copy to: All DCs for infarmation and necessary sction.

(C.LALDUHAWMA)

Member Secrefary
Mizoram Pollution Control Board

Mizomam Stute Palsition Control Board, Mizomm New Capits! Complex, Khatly, Alzavl, Misomm 79501
Ph.No 23361 7372336390 Fax; 2336591 Cusnilampebdnizarar pov, in Websiteshtrathwwwanpch mizorim 2oy in
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Spoil Bank details
ISno Project Name Protection work carried
Provisioned Spoil out on Spoil
Bank/Dumping Zone :
Bank/Dumping Zone
(in Nos) 3
(in Nos)
i Aizawl-Tuipang P-I 27 7 Completed.
20 in Progress
2 Atzawl-Tuipang P-il 18 10 Completed
B In progress
3 Afzawl-Tuipang P-1lI 14 4 Completed
10 In progress
4 Aizawl-Tuipang P-IV 18 12 Completed
7 In progress
5 Aizawl-Tuipang P-V 15 6 Completed
9 In progress
6 Aizawl-Tuipang P-VI 19 6 Completed
13 In progress
] Aizawl-Tuipang P-VI| 9 4 Completed
5 In progress
8 Aizawl-Tuipang P-Vill 14 5 Completed
9 In progress
9 Chatthlang and Serchhip 4 3 Completed
Bypasses 1 In progress
10 [Hnathial Bypass 9 9 In progress
11 [Lawngtlai Bypass 2 2 Completed
12 Seling Dulte Package | 11 5 Completed
6 In progress
13 Seling Dulte Package Il 10 18 Completed
12 in progress
14 Seling Dulte Package IlI 30 20 Completed
10 in progress
15 Seling Dulte Package IV 24 15 Completed
9 in progress
1 Dulte Champhai Package | 3 18 Completed
15 in progress
17 Dulte Champhai Package |l 34 20 Completed
14 in progress
18 Dulte Champhai Package Il 13 25 Completed
8 in progress
19 |Keifang Tuivai Package | In progress
2 Lunglei Tlabung Package A EBEORreSS
21 Lunglei Tlabung Package B In progress
Total 344
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The Spoil Bank materials, which are being dumped in our spoil banks and at
other locations; e dumped only after the PTODEr treatment 1o save the
environment, W € wish them to complete this project successfully which will
bring enormous convenience to the local people.

[ Village Council President]

Keitum, Serchhip Districy
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Date: 08/06/2022

o w HOM 11 MAY CONCERN

that M/S BRaw: : :
it M/S Bhartia Infra Projects Ltd. and ABCI Pyt Ltd. JV
W ldcning and

T'hig IS to Certify

Workine
) £ on
Up-gradation to I-Jane with paved shoulder

conﬁuu,-a“
S ON and seametr - .
d ECometric IMprovements from km 125.000 to km 166.000

(Packase 3Y nn a:
I _:L“J) On Ar7vue d ey . = R,
N Alzwal-] HIpang section of NH-54 in the state of Mizoram.

All the excayati
XCavation ane ine work & : : -

é on and dumping work done by them is done after taking proper
C Se s - ., -
onsent from us and Wishes of landowners of Spoil Bank.
he Spoil Bank materials, which are being dumped in our spoil banks and at
other locations, are dumped only after the proper ireatment to save the
environment. We wish them to complete this project successfully which will

bring enormous convenience to the local people.

[Village Council President]

Thiltlang, Hndhlhldl District

/«/- 7Y
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TO WHOM IT MAY CONCERN

This is to inform you that ABCI-BHARTIA {Jv) EPCC

widening And Upgradatio
Geometric Improvements
section (Package-6) 0

This has been confirmed th

of Spoil Banks and aiong Ro
the above work.

are being Dumped |

The Spoil Material, which
tment to save the e

locations after proper trea
complete this project succes

local people.

Date:

n To 2 Lane With Pave
From Km 250.000 To Km
f NH-54 In The State Of Mizoram

at all the Excavation and

is done after taking proper Consent from us and as pe
ad Side. No Water Bodies

sfully which will bring enormous

ontractor has been engaged for
d Shoulder Configuration And

298.000 On Aizawl-Tuipang
With JICA Loan Assistance.

Dumping work done by them
r wishes of the Land Owners
have been disturbed due 10

n our Spoil Banks and at other
nvironment. We wish them to

convenience to the

/
o
Aot b T 22
(PC-L ALENGZUALA)
President
Village Cwuncil Courl
(ai Autanamous District Counerl
Lawnatial ADC Veng

village Council President
AOC Veng, Lawngtlai, Mizoram
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TO WHOM IT MAY CONCERN

This is to inform you that ABCI-BHARTIA (JV) EPC Contractor has been engaged for
Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And
Geometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang
Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance.

Thic has been confirmed that all the Excavation and Dumping work done by them
is done after taking proper Consent from us and as per wishes of the Land Owners
of Spoil Banks and along Road Side. No Water Bodies have been disturbed due to

the above work.
The Spoil Material, which are being Dumped in our Spoil Banks and at other

locations after proper treatment to save the environment. We wish them to
complete this project successfully which will bring enarmous convenience to the

local people.
o M a2
Date: Village Council President
Thingkah, Lawngtlai, Mizoram
(K LALTANPUIA)
Prosident

Village Councll Court
Lal Autonomous Dlstrlot codnell
Thingkah ‘
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TO WHOM IT MAY CONCERN

This is to inform you that ABCI- BHARTIA (JV), EPC Contractor has been engaged
for Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And
Geometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang
Section ( Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance.

This has been confirmed that all the Excavation and Dumping work done by them
is done after taking proper Consent from us and as per wishes of Land Owners of
Spoil Banks and along Road Side. No Water Body has been disturbed due to the
above Work.

u\ 41(7 o &f 22
Village Council President
%«@w O//é /20 Ta“’"’&;,?,,‘;%" |
Coincilfc Viage Level SEDP Committee
i Tawipui South
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TO WHOM IT MAY CONCERN

This is to inform you that ABCI- BHARTIA (JV), EPC Contractor has been engaged
for Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And
Geometric Improvements From Km 250.000 To Km 298.000 On Aizaw!-Tuipang
Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance.

This has been confirmed that all the Excavation and Dumping work done by them
is done after taking proper Consent from us and as per wishes of Land Owners of

Spoil Banks and along Road Side. No Water Body has been disturbed due to the
above Work.

The Spoil Materials, which are being dumped in our Spoil Banks and at other
locations after proper treatment to save the environment. We wish them to

complete this project successfully which will bring enormous convenience to the
local people.

QU

Village Council President
Thingfal
President :
Village Council/Court
Thingfai
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Date . 01-06-2022

TO WHOM IT MAY CONCERN

Thls Is to inform that M/s BIPL -ABCI (JV), EPC contractor has been engaged for
Wldenlng and Up-gradation to 2-lane with paved shoulder configuration and
geometric improvements from Km 334.000 to Km 373.952 Aizawl-Tuipang Section of
NH-54 in the State of Mizoram.

This has been confirmed that all the excavation and dumping work done by them is
done after taking proper consent from us and as per wishes of land owners of Spoil
Banks & along road side. No water body has been disturbed due to the above work.

ng dumped in our spoil banks and at other

The spoil materials, which are bei
o save the environment. We hope their bright

locations after the proper treatment t
future.

(Village Coun;&fsid nts)
(/J E/D Y
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TO WHOM IT MAY CONCERN

This is to certify M/S GVV Constructions private Limited working of
Rehabilitation & up-gradation to 2 lane with paved shoulders of economic
corridor of NH-6 from design chainage Km 00.000 to Km 13.510 (Package-1) in
the state of Mizoram under Bharatmala Pariyojana on Engineering, Procurement
& Construction (EPC) mode.

All the excavation and dumping work done by them is done after taking
proper concern from us and wishes of landowners of Muck dumping areas.

The dumping materials, which are being dumped in our Muck dumping
areas and other locations, are dumped only after the proper treatment to save the
environment. We wish them, (o complete this project successfully which will
bring big enormous convenience to the Jocal people.

4\,@ LAL REML IRNA
illage Council Preside

Thingsulthliah, Aizwal District

President
Village Council/Court

- Thingsulthliah-1, Aizawl District
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TO WHOM IT MAY CONCERN

This is to certify M/S GVV Constructions private Limited working of
Rehabilitation & up-gradation to 2 lane with paved shoulders of economic
corridor of NH-6 from design chainage Km 00.000 to Km 13.510 (Package-1) in
the state of Mizoram under Bharatmala Pariyojana on Engineering, Procurement
& Construction (EPC) mode.

All the excavation and dumping work done by them is done after taking
proper concern from us and wishes of landowners of Muck dumping areas.

The dumping materials, which are being dumped in our Muck dumping
arcas and other locations, are dumped only after the proper treatment to save the
environment. We wish them to complete this project successfully which will
bring big enormous convenience to the local people.

%/,w

( ,énymo/vo Aﬂ/.ez mw
(Village Council President)

Seling, Aizwal District

President
Village Council / Court
Seling, Aizawl Disty
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TO WHOM IT MAY CONCERN

This is to certify M/S.GV.V Constructions private Limited working of
Rehabilitation & up-gradation to 2 lane with paved shoulders of economic
corridor of NH-6 from design chainage Km 00.000 to Km 13.510 (Package-1) in
the state of Mizoram under Bharatmala Pariyojana on Engineering, Procurement
& Construction (EPC) mode.

All the excavation and dumping work done by them is done after taking
proper concern from us and wishes of landowners of Muck dumping areas.

The dumping materials, which are being dumped in our Muck dumping
areas and other locations, are dumped only after the proper treatment to save the
environment. We wish them™fo ¢omplete this project successfully which will
bring big enormous convenience to the local people.

o

Q) LAMT:)
(Village Council Preside

Thingsul Tlangnuam, Aizwal District

President
Village Council/Court !
Thingsul Tlangnuant, Aizawl District
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OFFICE OF THE
VILLAGE COUNCIL/COURT
PUILO, MIZORAM : 796318
K. Lalremruata Hrangthankima
President
Phone Neo. 6009 592 021 Phone No. 6069 156 502

Dated: 11-06-2022

TO WHOM IT MAY CONCERN

This is to inform that M/S Dhariwal Buildtech Limited, EPC contractor has been
engaged for the project “Up-gradation to 2 lane with paved shoulders of Dulte -
Kawlkulh road (International Corridor) of NH-6 from Design Chainage Km 54.400
10 km 72.350 (Package-|) in the State of Mizoram under Bharatmala Pariyojna on
EPC Mode”

This has been confirmed that all the excavation and dumping work done by them
is done after taking proper consent from us and as per wishes of the land owners
of spoil banks and along road side. No water body has been disturbed due to
above work.

The spoil materials, which are being dumped in our spoil banks and at other
locations, are done efter proper treatment 10 save the environment. We hope

their bright future.

( K LaLgsmpuarn)

(Village Council President)

Preaidont
Village €ouncit'Court
Pullo
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president VCP electric

Veng, khawzawl
Dist.Khawzawl, Mizoram-796310

Date: 06.06.2022

TO WHOM SO EVER ITMAY CONCERN

This is to inform that M/s Dwarkamai Construction Pvt Limited, EPC Contractor
has been engaged for Rehabilitation and Upgradation to 2 lane with paved
shoulders of Kawlkulh - Khawzawl Road (International Corridor} of NH-6 from
Design Chainage Km 72.350 to Km 84.800 (Package-Il) in the State of Mizoram.

This has been confirmed that all the excavation and dumping work done by them
is done after taking proper consent from us and as per wishes of Land owners of
Spoil banks & along road side. No water body has been disturbed due to the

above work,

The spoil materials, which are being dumped in our spoil banks and at other
locations after the proper treatment to save the environment. We hope their

bright future.

%/,‘:‘ 04 ol 2022

{
(M. KAPTLLRN &4 )
- President
Village Council/Courn
ud -
President VCP electric

Veng, Khawzaw!
Dist.Khawzawil,

Mizoram-796310
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DATE: 04-06-2022

TO WHOM IT MAY CONCERN

AN WA e ————

This is to certify that M/S Kram Infracon Pvt. Ltd and Vijay Kumar Mishra Construction
pyt. Ltd. JV, construction the bypass road of Chhiahtlang and Serchhip Bypass Package-!
in District Serchhip =Mizoram.

All the excavation and dumping wark done by them is done after taking proper consent
from us and wishes of Land owners of Spoil bank.

The spoil materials, which are dumping in our spoil banks and at other locations after
the proper treatment to save the environment. We hope their bright future.

( c i - S T S

[Village Council President] ~

VCP-Chhiahtlane-North

Village Council / Court
Chhightlang Nyrth $ Serchibip Bistrict
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This is to certify that M/S B.R Goyal Infra structure Ltd. Constriction of Up -
gradation 1o 2 lane with paved shoulders of khawkawn (from Bridge across
River Tuivail — Nagopa section of NH-1028 of Aizawl - Imphal Economic

corridor from Existing Chainage km 0.000 to km 32.796 [Design Chainage km

0.000 to km 21.22801 (Package-1) in the State of Mizoram under Bharatmala
Pariyoina on mode.

All the excavation and dumping work done by them is done after taking proper
consent from us and wishes of Land owners of Spail bank.

The spoil materials, which are dumping in our spoil banks and at other location
after the proper treatment to save the environment, We hope their bright

future.
ﬁt' {7

C VAN LALLM ANA D
[Village Council President]

ou owurt

m District
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DATE: - 30/05/2022

TO WHOM IT MAY CONCERN

Thisis to certify that M/S B.R Gayal Infra structure Ltd. Constriction of Up -
gradation to 2 lane with paved shoulders of khawkawn (from Bridge across
River Tuivai) ~ Nagopa section of NH-1028 of Aizawl - Imphal Economic
corridor from Existing Chainage km 0.000 to km 32.796 [Design Chainage km

0.000 to km 31.280) (Package-l) in the State of Mizoram under Bharatmala
~ Pariyojna on mode.

-
»
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OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
ENVII‘ONMBNT. FORESTS & CLIMATE CHANGE

AIZAWL :: MIZORAM
No.A11011/1/2021-SEIAA/ 2.6} - 253 Dated Afzawithe 3 © June, 2022
To
Executive Director (Projects)
National Highways & Infrastructure Development Corporation Ltd.,
Aizawl : Mizoram. =
Subj: Environmental Clearance for various projects taken up by NHIDCL in the State
of Mizoram - reg.
Ref: Your letter No. NHIDCL /RO-Aizaw!/Forest, 2022 /85 de 17.05.2022
Sir,

With reference to your lettar undar refarence and zlso referring your letter dated
10.01.2022 addressed to Member Secretary, Mizoram Poliution Control Board, as the said work
involves expansion of National Highway for iength greater thar 100 ket involving sdditional right of
way and as splitting of road length to avoid the need of obuining Environmental Clearance is net
justified, you are requested to obtain Eavironmental Clearance for the road projects having road
length of more than 100 Km. You are also requestad to furnish clarification teport on why
Environmental Clearance is not required when cumulative road length exceeds 100 km and why
works have been initiated without obiaining Environmental Clearance.

Further, information on the width of the road coverad under road wicdening deing
dene (irrespective of whether the road length 1s more than 100 km or less than 100 k) from your
end may be furnished to this office for t2king a view on whesher the road construction work attrsa
provisions under Schedule No.7(f) of EIA Notificatian, 2006 and its subsequent amandments L2,
"Expansion of National Highway involving land acquisition greater fhan +0m On axisting slignment
and 60m on re-alignment or bypasses”.

You arc also requested to provida 3 copy of Environmentz! Managemant Plaas {orthe
road projects taken up by NHIDCL in Mizoram.

This letter is issued on the decision of the compatent authorige.

Yours faitnruily

SRS
\#_\"—‘-‘

3 i
(RS Svpa | €

Addl Principat Chiaf Conservatior of Forasts

G|~ |
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REMINDER
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
ENVIRONMENT. FORESTS & CLIMATE CHANGE
AIZAWL ::: MIZORAM

N°“~11011/1/2021-SEIAM Ly Dated Aizawl the 22 ®June, 2022
To

Executive Director (Projects)

- National Highways & Infrastructure Development Corporation Ltd.,

Aizawl :: Mizoram,
Subj: Environmental Clearance for various Projects taken up by NHIDCL in the State

of Mizoram - reg.
Ref: T.0. Letter No.A.1101 1/ 1/2021-SEIAA/257-258 dt 03.06.2022
Sir,

With reference to the subject and letter No. cited above,

furnish the information requested for vide letter dated 03.06.2022 (copy enclosed) at the earliest.
Encio:- As above

you are requested again to

Yours faithfully,

Memo No.A11011/1 /2021-SEIAA/)\1 Y Dated Aizawl the &)JA une, 2022
Copy to:

1. Deputy Commissioner (Aizawl / Champhai / Lunglei / Serchhip / Lawngtlai / Siaha) along with
this office copy of letter No.A.11011/1/2021 -SEIAA/257-258 dt. 03.06,2022.
2. Under Secretary to Gavt. of Mizoram, Environment Forests & Climate Change Department.
\F"Member Secretary, Mizoram Pollution Control Board for information and necessary action.
4. Conservator of Forests (Central Circle / Southern Circle) for information and necessary action,

5. Divisional Forest Officers (Aizawl / Champhai / Lunglei / Thenzawl / Tlabung) for information
and necessary action.

6.

District Council Conservator of Forests (LADC / MADC) for information a

nd necessary action
S NEn
T
“M.Z-SINGSON )
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URGENT
GOVERNMENT OF MIZORAM |
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM:AIZAW), |

No.B.22019/, B/2022-¥C/PCCr/M

Dated Aizaw| the 28 ™ May, 2022
To

Divisional Forests Officer ( Alzawl / Champhal / Lunglel / Thenzaw! / Tlabung )

District Council Conservator of Forests (LADC /MADC)

Sub: Dumping u! muck by NHIDCL - reg,

kindiy find herewith a photo copy of banner found to be displayed on the roadside pear
BCCT Office Complex, Tuikhuahtlang on 28.05,2022 on the subject.

In this regard, you are requested to ascertzin the facts and detail: from the sites and take
Rececsary acdons as per provisions under the Mizoram (Forest) Act, 1955, the Forest

{Conservation) Act, 1980 and Envirenment (Protection) Act, 1986 and submit the action taken
it

Lnciosed: As above

(R.STSIN

Add: Principal Chiaf Conearvator of Furests {FL)
Wemo No 8,22019/18/2022-FC/PCCF/ Dated Aizawl the 2% = \a,, 2022
Coon Lo

.. Under Sacr ary tr Govi of Mizoram, EF&CC Dept. for Informatie. »nd aecessary action A copy
1,, the hanner is enclosed. .

« Uioiservator of Forests ( Central Circle / Southera Circie ) for b (ormation aud necessy i G
1. copy of the bannar Is enclosad

 'ember Secretary, Mizorwn Pollutiun Contrel Board for inform.arion and nece: sary actions. A

iy of e banner Is enclosed'. )
Wt

(VANLALNUNPUD HMAR)
Assistant Conservator of Forests (FC)

o

QF Scanned with OKeN Scann®
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URGENT

e GOVERNMENT OF MIZORAM .

OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS

DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM:AIZAWL

Dated Alzaw! the 3 " May, 2022

No.B.22019/18/2022-FC/PCCF/Pt
To

Divisional Forests Officer ( Afzaw] / Champhai / Lungle! / Thenzawl / Tlabung)
District Councll Conservator of Forests ( LADC / MADC)

Sub: Dumping of aiuck by NHIDCL - reg.

Ref: T.0, Lecter No.B.22019/18/2022-FC/PCCF/Pt 4.28.05.2022

Sir,

In continuatien to this office letter No. cited above, [ am directed to request you to
conduct site verification /visit to the construction sites undertaken by NHIDCL under your
jurisdicdon and confirn: \whether-there are violations of the Mizoram (Forest) Act, 1955 and the
Forest {Conservation) Act, 1980. In case any violation is observed then works may be stopped
immediately as per provisions of the relevant Acts / Rules. You are further requested to submit

your renort effectively by tomorrow itself.

Enclosed: As above
Yours faithfully,

- g‘\- -
T
/%’m "
ZSINGSON)
Deputy Conservator of Forests {FC)

Mero No.B.2201¢/18/2022-7C/PCCF/ Duted Aizawl the I &h May, 2022

Copy w:

1. Conservato- of forasts ( Central Circle / Southern Circle ) for infoemation and necessary actions.

2. Under Secretary ta Govt. of Mizyram, EF&CC Dept. for Information and necessary actian

3. Member Secre ary, Mizoram Pollution Control Board for taking similar action in case of violation
of Enrvironment (Protection) Act, 1986 .

n

(VANLALNU o
NPUII HMAR
Assistant Conservator of Forestl (FC)

(¥ Scanned with OKEN Scanne?
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OFF GOVERNMENT OF MIZORAM
ICE OF THE PRINCIPAL CIIGF CONSERVATOR OF FORESTS

DEPARTMENT OF ENVIRONMENT, PORESTS & CLIMATE CHANGE
MIZORAMuAIZAWL

No.B.22019/18/2022-FC/PCCF/Pt Dated Alzawl the 3| * May, 2022
To

Under Secretary to the Government of Mizoram
Environment, Forests and Climate Change Department
Mizoram

Sub: Reported damage to the environment - reg.

Sir,
1 am directed to inform you that it has come to the notice of PCCF Office that during the

construction of roads by NHIDCL, vielation of Forest (Conservation) Act, 1980 and damage to the
environment is being done. Protests were held outside PCCF Office demanding appropriate action
in the matter. A copy of the banner displayed outside the office is enclosed. Copy of the letter

submitted to PCCF Office in this connection is also enclosed.

The concerned DFOs, vide letters dated 28.05.2022 and 30.05.202Z, have been

requested to take necessary actions and also to stop the works as per provisions of relevant
Acts /Ruies, in case any violation of Mizoram (Forest) Act, 1955 and the Forest (Conservation) Act,

1980 is observed. Coples of the letters written to the DFOs are enclosed.

Alsa, an 2rticle has been published in the Times of India dated 28.05.2022 on the subjact,
2 copy of which is endosed.

vou are therefore requested for bringing the above facts to the knowledge of State
Government

Further, the concerned Deputy Commissioners may be requested to look into the matter
of irregular muck disposal and take necessary actions. The Deputy Commissioners may be

requesied to take il necessary actions (0 ensure safe muck disposal and no damage to the
environment. This is alsa as per the functions of the Monitoring Committees constituted by the

Suate Covernment vide Notification dated 26.10.2020 (copy enclosed).

Encloged: As above
Yours faithfully,

@/( De

|
Concervator of Forests (FC)

G Scanned with OKEN Scanner
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No.G.20015/29/2020-FST/PL.IT
ANNEXURE - X GOVERNMENT OF MIZORAM I 770
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPAR

NOTIFICATION
Dated Aizawi, the 15® July, 2022,

WV
)

8 ) . ,’
mumwmﬁﬁmmwofwmamm
eomﬁmSml.cvchomiueeeomnitoravimnamlimmlidmﬁom
devchmnpojmundaukmbyNHmCLmthmofMizmnm,omﬁngofﬂn
following :-

Chairman - Adviser to Chief Minister (Technical)
Members

1. Principal Secretary, GAD
2. Principal Secretary, EF&CC Department
3. Secretary, PWD

6. Engineer-in-Chief, PHED

7. Member Secretary, Mizoram Pollution Control Board
8. Executive Director, NHIDCL, Regional Office
9. Representative of CYMA

10. Representative of Save Mizoram Rivers.

Member Secretary - Principal Chief Conservator of Forests, Mizoram

ThemnducofmilCommlmeahallbetomonitordocdy,mof
environmental issucs arising out of projects implemented by NHIDCL in addition 1o
mmgmmﬁmmmmofmmwmmmc@msm
towards compliance of environmental laws constituted by the EF&CC Department, Government
of Mizoram. The Committee may co-opt Government officers and functionaries, district / field
bvdoﬁouu.locdlevdmlhaiﬂunndNGOsuwhlinvﬁmumumw
necessary from time to time, TbeEP&CCDepuwdullllaopmvidcm“m

logistical support to the Committee.

@ x Principal Secretary to the Gov, of Mizoram,
4“ Environment, Forests & Climate Change Department,

'gﬁ "ﬁ g.;\q!" "(l"dj —
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Memo No.G.20015/29/2020-FST/PLII Dated Aizawl, the 15" July, 2022
Copy to: ’ t
1. Secretary to Govemor, Mizoradh. %, Lo

2. P.S. to Chief Minister, Mizoram. '
3. P.S. to Ministers / Ministers of State / Speaker / Deputy Speaker, Mizoram.
4. P.S. to Adviser to Chief Minister, Mizoram, Aizawl.
. 0.S.D. to Chief Secretary, Government of Mizoram.
6 All Administrative Heads / All Heads of Departments, Government of Mizoram.
7. Principal Chief Conservator of Forests, Mizoram.
8. All Depury Commissioners, Government of Mizoram.
9. All members concemed.
10. Controller, Printing & Stationeries with & request to publish in the official Gazette
(6 spare copies).
11. All Divisional Forests Officers, EF&CC Department.
12. The Executive Director, Regional Office, NHIDCL, Tuikhushtlang, Aizawl.

13. Weanmau.EF&CCmtforwbwn;mmeDepmmm.
14. Guard file.

(LALNE?%Q[M]\) la‘l &

Deputy Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department.
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The above mentioned Monitoring Committees shall perform the fallowing functions.

1. Any and all matters regarding the safeguard of the environment shall be ensured
by the Monitoring Commitfes for all devolopment projects in their respective

districts. A

2. They shall ensure that soil banks are idontified for Gumping of excavated soil
from construction works and ensure Uat the excavated soil are dumped into the
identified soil banks.

3. They shall ensure that the soll banks and muck dumping sites are managed and
protected in such a manner that no oil excavated for construction projects cause
damage and siltation o0 any land, lakes or rivers,

4. They shall ensure tha! development projects (linear and non-linesr) have all
required approvals from the competent authorities befors commencement of work.

5. They shall aid Govemment Officials 30 that conditions stipulated while according

approval, as in point No. 4 above, are fully complied with.

The Committee may invite other persons, officials or noa-officialt, in the
meeting of the Menitoring Committee, as and when required.

o‘.

. Sd/-JITENDRA KUMAR
Principal Secretary to the Gowt. of Mizoram,
Environment, Forest & Climate Change Department.

Metno No.G.2001 m&iﬁTM| Dated Aizawl, the 10* June, 2022
Copyto:~
. Secretary to Governor, Mizoram.
P.S. to Chief Minister, Mizoram.
All Ministers / Ministers of State / Speaker / Deputy Speaker, Mizoram.

0.5.D. to Chief Secretary, Government of Mizoram,
All Administrative Departments, Government of Mizoram.

All Heads of Depariments, Govemment of Mizoram.
Principal Chief Conservator of Forests, Mizoram.

All members concerned.
Controiler, Printing & Stationery with a request to publish in the official Gazette

(6 spare copies).

uploading in the Depariment website.
11. Guard File.

\ﬂtw* D.D‘[W”-"
( HC. ZONUNTHARA )
Under Secretary to the Gowi. of Mizaram,

§Envircament, Forests & Climate Change
Ph :- (0339) 2336302 (O)
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o GOVERNMENT OF MIZORAM _ '
) OFFICE OF THE DIVISIONAL FOREST OFFICER ' '
: 7‘* THENZAWL FOREST DIVISION A |
Azl THENZAWL: MIZORAM b
emall id: thenzaielfonspidindils
¥°'n"3°31/ 1/2021-TFD/_/47 - 149 Dated Thenzawl, the 31 May, 2022 .
0, ' %

The General Manger (Projects) ; woida thbre
NHIDCL o S T
PMU-Lunglei, Mizoram s '

Subject: Irregular Muck Disposal in connection with the Project
‘Widening and Up-gradation to z-Lane paved 'shoulder
configuration and geometric improvements from Km 8,0 to Km
380.0 on Aizawl-Tuipang section of NH-53 in the State of
Mizoram (Package-2). |

Ref. : No.B.22019/18/2022-FC/PCCF/Pt. Dt.so.os.z'oza'.
Sir, 3 |
] RLDA S
With reference to the above, I am to bring to your attention that there has
been irregular muck disposal in many places along NH-54 stretch within the jurisdiction of
Thenzawl Forest Division (Serchhip & Hnahthial District) while executing the above

mentioned project. The followings are specific and GPS locations other than designated
spoil banks as per your Muck Disposal Plan where dumping of large volume of excavated

soil have been done by NHIDCL, piiop )

M [ ] Approximate

' 8l. No. Specific locations GPS Locations | damaged prea
L (in Ha), . |
. Herhse kawn (1989 Gomari 23° 06'43.75" N o |

! | Plantation, Rawpui VC area) il T S e

o r Dapzarkawn (2003 VFDC Plantation, | 23° 06'35.06" N | } R
|2 Pangzawl VC area) [92°53'2583"E | TS }
‘ | Dapzar ram (2003 VFDC Bamboo 23 06'29.72" N '
L3 | Plantation , Pangzawl VC area) Peongazey s | . % .0 |

| : [

Further, there are some designated spoil banks where there has heen large
scale dumping of muck without construction/erection of retaining wall! or 'Gabion in
advance which adversely affect forests, biodiversity, river and stream ecosyistems in
downhill terrains. This kind of irresponsible action from NHIDCL is highly unexpecteq
and unwelcomed especially after signing U"dFm‘dW to the effect that utmost cape shall
be taken to protect and conserve the environment and that no violation of, Forps|
Conservation Act 1980 shall be ensured while executing the road project. SR

The irregular disposal of larg_e volum? of excavated soil and non-complia n';. A
with Muck Disposal Plan result not only in extensive de§tr1::dnon of valuable faunal snd
floral diversity and but loss of river ecosystems and aquatic life due to siltation, whick havw


ANNEXURE - XII


L ———

ultimetely impacted public drinking water supply in a negative m
compliance of Muck Disposal Plan end Underteking gubmitted by you

Aizawl vide No.208/NHI

e ——

IT' r 17Y7

R
anner, 'The oM.
to POCHoffice,
DCL/PMU-Seun;/aoao-adNHm/Wk/Yorutiess Dt 1412020

hereby informed to

is the clear violation of Forest Conservation Act-1980. You ere {
riate remedial

immediately stop furthe
measures to restore the

Further it may also be reiterated that as of today, Stage-

improvements from Km 8.0 to Km 380.0 on

of Mizoram (Package-2)-
(forest areas) without
Conservation Act 1980.

Therefore, you are here
activities of NH-54 Road praject (package —z)an

construction
& Serchhip Bypass) within Thenzawl
and until Stage

Districts)

¢ irvegular muck disposal and teke any &pprop
extensive environmental damages caused by you due 10 such

1 (In Principle :
and not yet given ' NHIDCL for the Project \
i ' etric

Aizewl-Tuipang section of NH-541 the State

However, NHIDCL had initiated execution © ‘works, yﬁe;ﬁshi

Stage I approvel (IPA) which is again gross v \ntibh;&s.m

l}:nt'z[a.
SRR LI [
by instructed to immediately stop oif the
d Chhiphtlang
wad

Forest Division (Serchhip &
-1 approval (IPA) is obtained: friem

unless
MoEFCC, Govt of India to avoid further course legal action.

Enclo: As above

Memo No.B.

13091/1/2021-TFD/ i

Copy to: &
! Add). Principal Chief Conservato

; ation. )
foe Kio0 ing?ro'?!?orcsts. Central Circle for kind information.
- otor (Project), N DCL, BO - 3 Floor, T-86 Tuikhuahtlang, Aizew!

(LALB!AKCHAMA ‘

Divisional Forest Officer! 1§

Thenzawl Forest Divigion' |
Thenzawl: Mizoram !

7. 149 Dated Thenzawl, the 314 May, 2 23 .

¢ of Forests & Nodal Officer (FC) Mizomﬁ mm

)
) jve Direct . ‘ )
Mizoram-79600% for information and necessary action.
S|
orest cer!

Divisio
Thenzawl Forest Division.. | |
Thenzawl: Mizoramy ',] ‘
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/

' GOVERNMENT OF MIZOARAM
' OFFICE OF THE DIVISIONAL FOREST OFFICER
THENZAWL FOREST DIVISION: THENZAWL
No. 13031/1/2021-TFD/620 -621. Dated 09.09.2022

To,

Conservator of Forests (Central Circle)
Mizoram, Aizawl

Subj: Proposal for diversion of 2.43278Ha of forest land for construction of
Bypass at Chhichtlang and Serchhip (Package -I) on Alzawl-Tuipang section of
of NH-54 in the State of Mizoram, Engineering , Procurement and Construction
(EPC) mode with JICA loan assistance- reg :

Refn: No.B.22019/20/2020-FC/PCCF/243 Dated 7.9.2022

Sir/Madam,
With reference to the subject mentioned above, ] am to submit herewith Action Taken
Report on violation of Forest (Conservation) Act 1980 while executing construction of Bypass
at Chhiahtlang and Serchhip (Package-I) on Aizawl-Tuipand section of NH-54 in the State of
Mizoram as given below pointwise.
> For diversion of 2.43278Ha of forest Jand for construction of Bypass at
Chhiahtlang and Serchhip (Package -I) en Aizawl-Tuipang section of of NH-54 in the

State of Mizoram, the Project proponent i.e NHIDCL has not yet received even Stage -1

approval (IPA) from competent authority till date.
2. However, By pass construction work had started without prior approval; and the

DFO, Thenzawl had detected the violation on 24%. October 2020. As a result, DFO,
Thenzawl issued Stay Order immediately vide letterNo.B.13021/1/2021-TFD Dated
28.10.2020; a copy of which is enclosed at Anpexure-1.

3. On 10.11.2050, Serchhip Forest Range field staff seized 125¢uft of converted
timber from Mr Vanlalrawna, who collected the illegally felled Pine trees from Govt
plantation by NHIDCL engaged contractors and converted it into sawn timber. The
offense case of illegal felling was compounded with Rs 15000.00(Rupees fifteen
thousand) as per the local Forest Act. Copies of Receipt is enclosed herewith.
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4. DFO, Thenzawl once again issued Stay Order to NHIDCL vide letter

No.B.13021/1/2021-TFD Dated 11.11.2020; a copy of which is enclosed at Annexure-II.

5. Later on 31.5.2022, DFO Thenzawl once again issued Stay order to NHIDCL vide

letter No B.13021/1/2021-TFD/144-146 dated 31.5.2022 (copy enclosed at annexure-
III) and as a result, the excavation works has been stopped till date.

6. It may also be mentioned that Serchhip District Monitoring Committee under

the Chairmanship of Deputy Commissioner, had visited the project site on 12.07.2022

! to ensure that no further excavation works is continued and that no further violations

happen in the project area. A copy of the resolutions of the Committee was given to

NHIDCL. and its engaged contractors vide letter No.B13021/1/2021-TFD/404-414

dated20.7.2022(Copy enclosed at Annexure-[V) directing them that they shall comply

with all directions given by Serchhip District Monitoring Committee on this matter. The ]

|

|

Serchhip District Monitoring Committee tentatively planned to have re-visit of By pass
very soon (probably during 27¢ week of September) to see that the recommendations of
the Committee for remedial /protective measures and other resolutions are fully
complied with by NHIDCL/ contractors.

7. Further, DFO Thenzawl had already submitted Report on viclation of FCA-1980
in this project package vide N0.13031.1.2021-TFD/617 Dated 02.09.2022. A copy of
which along with supporting documents will be available at FC Cell, PCCF Office.

As of today, all the excavation works has been stopped and no further violation

8.
of Forest (Conservation) Act 1980 happen in the project site.
Enclosed: As abov Yours faithfully,
(LALBIAKCHAMA CHAWNGTHU)
Divisional Forest Officer
Thenzawl Forest Division
Dated 00.09.2022

Memo No. 13 1,/1/2021-T'FD/620 -622,

Copy to: 1 ‘Addl PCCF & Nodal Officer (FC) Mizoram for kind information and necessary
action. This is with reference to his letter No No.B.22019/20/2020-FC/PCCF/243 Dated

. GUV a ) GL/ 17

Divisional Forest Officer
Thenzawl Forest Division

.
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f% Committee for Lunglei District. - Annexures 2(a), 2(5) & 2(c)
|

ANNEXURE - XIV |
| NoF.20017/2/2022-DFO(LY 171~ 192 - 1 7 8‘11

GOVERNMENT OF MIZORAM

by v OIFICE OF THE DIVISIONAL FOREST OFFICER
& ' LUNGLEI FOREST DIVISION
LUNGLEI : MIZORAM
Buannol Rn, Bazar veng, Lunglel
Emall ¢
Dated Lunglel, the 979 Soptember, 2022
To,
The Principal Chief Conservator of Forests
Mizoram, Aizawl
Subject : Action tnken roport on * al for diversion of 8.9856 Ha. of forest
land for widening and upgradation of NH - 54 to 2 lane with pave
shoulder and geometric improvement in tho State of Mizoram
( Package 2 ) - Doemed forest area by NHIDCL.
‘Reforence No.B.22019/15/2022-FC/PCCF/18 dt 3.8.2022
Sir,

As you arc aware, there was violation of The Mizoram (Forest) Act, 1955 by
felling 69 Nos. of trees from deemed forest area (Govt. Plantation) in the sbove project ( under
Lunglei Forest Division — 5.0926 Ha.) '

The matter was discussed with the User Agency (NHIDCL). It was stated that
violation was purely unintentional because the arsas where violation took place were claimed by
someindivimmUscrAgmcyﬁrﬁmagreedthuaﬁuallthefalladmmoollecwd/
ammedbyBF&OCDepmt,themthodiﬂ&meinﬁenunbalvolumeofwnberthlledu
per EF & CC record and the volume actually extracted / collected, if any, shall be paid by the User
. The middiffﬂenoeinnumber/vo)umemyaﬁsebecmse some of the felled trees might be

buriedummeemhorloslinonewaymttnod\er.
As such, the case was compounded by imposing a fine of Rs 7000.00 (Rupees

sevenﬂwusand)only.'Attempttomaametblledmlsgoingonmdﬂmlmponwiube

submitted as and when the case’is
muck disposal, the matter has been taken up by the District Level

Monitoring Committee Constituted by Govternmeat of Mizoram vide No.G.20015/2/2021-FST/Pt.I
Dt 10.6.2022.

Enclo : 1) Compounding order — Annexures 1(a), 1(b) & 1(c)
N 2; Meeting minutes of District Level Monitoring

Yours faithfully,

-

(}z % - —

A
A
\g// ( PC LALCHHANDAMA )
\ 3}\5\ Dlvisional Forest Officer
D\ﬂ
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P 1) Cooservator of Forests, Southem Circle, Lunglei. 1
2)  Range Officer, Hnahthial / Lunglei Forest Range

/

Divisional Forest Officer
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GOVERNMENT OF MIZORAM & m

OFFICE OF THE DIVISIONAL FOREST OFFICER

LUNGLEI FOREST DIVISION
LUNGLEI : MIZORAM
' ; Buansel Rin, Bagar veng, Lusglet
',';‘.7‘ - - mﬂ:

OFFICE ORDER No. __ 4 OF 2022 - 2023

: Whmthmvmﬁnhg.ofmuemnmnﬂmﬁmndﬂmmmjeam
_.WWW#MI—ﬂmZM wirh pave shoulder and geomeiric
 Improvements in the siate of Misoram ( Package =2, 8.9856 Ha. out of which 5.0926 Ha.
is under Lunglei Forést Division) by NHIDCL',
' M'it_wmmwmmmwmmmwmo
'om&auid‘pojeam”hamofmmqﬂd.wmkmmuh
claimed by some individuals.

mmuamwmmmm&lwmmﬂnumm
in number / volume of

after i aﬂthedmbmwhlehmbeamod.nndm
: ﬁcﬂedm'ndmbet/vdumofmmmd,ifmy.wmbopddﬂﬁn#aynm
ﬂnwme!ﬁoordu As per &evmmmmuVmﬁmwbﬁM

" with foral volume of 10.45085 Cum ( List enclosed)

" Now, thetefore, the-undersigned,
BofﬂnMizwlm(FoM)Au.l%Sdeddedwmmpomdﬂncmonptymamdm
7000.00.‘[hcooiupoundin8 nhaddbopaidvﬁdﬂnmeweekﬁomthpdmcfhsueof

o\
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STATEMENT OF THE ACCUSED

The land where violation of the Mizoram (Forest) Act, 1955 and the forest (Conservaticn) Act, 1980
took place under Deemed forest area of Hnathafl Forest Range (Package-2, Km 125.00 to Km 250)
and the Environment Forest & Climate Change Department claimed it as govemment plantation but
there are private people having land passes and the same land has been handed over to NHIDCL by
CALA and further handed over to EPC Contractor for carrying out constructio n activities. Violation
mmmmmmwmmmemz-mmm
shoulder and geometric improvements from Km 166.000 to km 208.000 (Package) on Aizawi-
TﬁmmwﬂﬂhmmdManMMJumw.

Mmmmwmmmummqu&smthm
location, after having the consent of the land pass holders.

Mmmtmmvmmmdevunh\mdnmmm
uwmuummmpmm-nprmmmmmm
mammmmwmwtumam.nu

mwmm;wuemmwnmuamnwsmmmhm
dewmw.

mdmrwmmnwmmmwﬂ.smmmmm
mwmmnmumd,munmuuhmmqmdmmw

mmmammmnwmbemwmmemm
WltbyEPCcmmcmrwmlmtsmys.

Prafulla Borgaoin
General Manager, ABC|
Hnathafl Camp

Coun-lov Signed

SG Dwivedy

General Manager (P)

NHIDCL, PMU-Lunglet
General Manager (P)

NHIDCL
PMU - Lunglel, Mizoram
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ima;w-e--u&)

Work has been stafted by the caftractor since 25 06t-2019 and some treés were felled in the sid
location, after having the consent of the land past holders.

uummwmmmn'm»mﬁmmmmm
claiming as ghelr land while EFETC Department afSo claimed 1t a5 government Plantation. It is
requested (o take & fEflent. Vi ak the afea Ts alresdy fackitled as forest atea and in principle
spprovalof forest clegrance already recetved,

Some of the Teliad /upronted treés dre barled under the excavated sofl. So, aftar extracting all the
timber whith cah be extricted, thén the difference th numberfvolume of trees felled and
number/yolume of treds extrdttéd, if. iy will be-paid to Environment. Fore
Departrent by EPC contragtor within 45days.

NBIDCL, PMU-Lungle
General Manager (p)
NHIDCL
PMU - Lunglel, Mizoram

pro w
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X “"“"*‘Wm«»mMWmmmm-mmm
\ SnRperation aevt geometeie ivpravaments frem km 5,00 to Km 340,00 on Alwl  Tulpang seetion of NK
= B4 I the tate of Mizoram (Pachags = ) Lunglel Roraat Division,

Nome of Troes sthresst | Length | Voluma | Fioor price

- ‘gm_. m*!n em) | (m) | (Cum) | (inRe)
4 5 0
o ) 0,0414 256

6% ) 1058 628
50 [ 0.0828 386
1) 1 0,002 818
[ 1 0.0492 267
+ 1 N 0.06%0 402
1] 4 0.0702 434
9 [} 0.04%0 278
$ 52 [ 0.0676 418
53 [ 0.070 492
B W 1) [ 0,0756 467
Be A 53 1 0.0756 467
33 \ [T} 4 0.0396 248
34 (1) ) 0.0434 256
A8 a ) 0.0432 267
| 36 | 51 3 0.0487 301
r_\‘_ (1] [ 0.0414 2%
1 {6 | 0.0396 245
19 51 [ 0.0487 301
20 Thiswawng (Smeline arborea) 53 ] 0.0526 325
1) 1] ) 0.0450 278
N 48 0.037% 234
1) ] 5 0.2208 1362
N 104 5 0.3380 2088
25 97 5 0.2940 1816
% s ! 0,0253 156
13 56 1 0.0382 242
% 86 [ 0.1849 1142
» T 2 0,0820 507
% 71 3 0.0945 584
31 1} 3 0.0270 169
02 » 3 0.0285 176
1 : 110 ¢ 03025 | 1869
7 120 ] 0.2700 2859
% 120 [ 0.3600 3812
Y] 130 ) 0.3168 3355
120 4 0,3600 3812
] 80 N 0.1600 988
-2 80 5 02531 1564
L. 120 3 0.2700 2859
4 130 4 0.5625 5857
a2 Sub Total 5.7503 44938
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\
- Name of Trees Githat | Length Volume Floor price  *
(species) beeast (m) {€u.m) (in Rs)
length {In ;
cm)

1 2 3 I 5 5
o 83 3 0.0992 483
a4 68 3 0.1156 563
45 Vang (Albizzia chinensis) 98 4 0.2401 1170
- 83 4 01722 839
14 103 5 0.3315 1615
Sub Total 0.9856 4670

48 Fartuah {Erithnio varieties) | 63 5 0.1240 604
: Sub Totol 0.1240 504

i 60 3 0.0675 357
50 Khiang (Schima watlichif) 62 4 0.0982 525
51 : - 6% 4 0.1056 559
52 62 3 0.0720 381
Sub Totol 0.3343 1822

53 64 4 0.1024 498
54 - 38 3 0.0285 139
55 Zalrum [Arogefsus accuminata) 41 3 0.0315 153

56 31 3 0.0180 88
57 i 55 3 0.0567 276
; Sub Total 0.2371 1155
58 Thingdawi (Tetrameles nudifiora) [ 110 6 0.4537 2210 -
sub Totol 0.4537 2210

59 Tel (Toonna elfiato) 64 A 0.1024 633
60 . 74 - 0.1369 846
. , Sub Totol 0.2393 1479

61 Tukioh sehsawr (Loncla coromandelica) | 79 4 0.1560 760
. Sub Total 0.1560 760

62 140 5 0.5125 1514
63 80 2 0.0800 1412
64 Teak (Tectono grondis) 7¢ 2 0.06125 1081
3 110 5 03781 8343
66 92 5 0.2645 5836
& 80 4 0.1600 2824
8 90 5 0.2531 5584
&0 110 5 03781 2342
Sub Total 218755 34936
Grand Total 1045085 92575

(Rupees ninety two thausond five hundred seventy five onty)

Floor price Is calculated based on the [atest notification Vide No.B.11023/1/2003 - FST. Date 15.5.2020.

P

Divisional Forest Officer
Lungiel Forest Division
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—
.y
MINUTES OF THE
o ENM\EITNG OF THE STATE LEVEL COMMITTEE ON
ONMENT-RELATED ISSUES

A state level Commi
mittee has be e : g i
. S en constituted, vide Notification dated 15.07.2022, to monitor
& e .rOnmenm laws, while implementing development projects. The first
! g of the Committee was held on 25.07.2022 at 3.00 PM in the Chief Minister’s
on : ;
erence Hall, which was chaired by Adviser to Chief Minister (Technical). List of the

Wams is at the Annexure.

Adviser (Technical) to Chief Ministes wel

invitees in the meeting and highlighted the need for maintaining 8 clean,
g all necessary actions to

State., He, further, highlighted the need for takin
netruction oc up-gradation. With his

pal Secretery, anirbnment, informed that “the

field forest officers have peen advised to keep strict vigllance over compliance of the forest and
i ent-related jaws’, He also informed that ‘the field forest officers have issued stay-order
for road projects, wherever violation under Forest (Conservation) Acts 1980; Mizoram (Forest)
Act, 1955; or Environment _(Protectiogi)' Act, 1986 was observed'. Besides, necessary. actions ere

being taken as pef relevant provisions‘of the Acts in res

comed all members of the Commitiee and
green and healthy

environment in the
while taking up works of road ¢0

ensure ecological stability,
Forest end Climate Change

permission, Princi

pect of the violations, which have besn

forest officers. The details of violations cbserved and actions taken were

* reported bY the field
. 100 Chief Conservelor of Eorest and Nodal Officer (Forest
invitees informed the status on

the Committee and
free environment

s for maintaining pollution-

mavmd soil and other offective measures.

Alzawl District informed that several lettecs o0

Commissioneh,
er office. A meeting of the District Level

pecelved in h

2022 and 2iso, site inspection was carried out on
for holding the earth spoils were not found &t
were found

ut without signége. Earth spoils
walls 8nd

07.2022. She in
5 ing sites were observed b
several places: o il ggested for construction of retaining
dumped ""Phﬂﬁ”“d y®
< : pin CF pCCF §
u N St...'.-v-‘ .
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other structures i
e for safe disposal of excavated soil. She also suggested for disposal of excavated
soil only at t
: he sites approved by the competent authority. Further, she suggested for strict
moni
oring over complience of envionmental laws at various other levels in addition to
monitoring being done at the DC level.

Champhai District: The Deputy Commissioner, Champhai District informed that & meeting of
the District Level Monitoring Committee was held on 28.06.2022. In pursuance to the decisions
taken in that meeting, site inspection was cacried out on two stretches of road, namely, Tuipui -
Champhai road and Khawnkawn — Zokhawthar road. He further informed that in respect of the
Tuipui ~ Champhai stretch of road, gabion walls were constructed to prevent loose soils from
entering into the Tuipui River. He suggested to plant indigenous grass species which will help in
binding the loose soils. No signage was found at the dumping sites. |
In respect of Khankawn —~ Zokhawthar stretch of road, it was informed that excavated
soils were dumped near the bank of River Tuipui, which has affected the water flow. The
dumped soil needs to be removed immediately for maintaining the natural flow of high-quality

water in the river.

Saitual District: The Deputy Commissioner, Saitual District informed in the meeting that a

review meeting on ongomg up-gradation and widening of NH-06 and NH-102 B wes held on

05.05.2022 and site inspection was also conducted on Seling — Dulte road. He informed that
several complaints on irregular disposal of earth spoils have been received. He suggested for
construction of retaining walls and other slope protection structures, Also, he informed that

NHIDCL has been requesied to carry out formation cutting as per the approved technical

procedure and submit report on actions taken (ATR) on compleints received regarding irregular

dumping of earth spoils. Reply from NHIDCL Is awaited.

Serchhip District: The representative of Deputy Commissioner, Serchhip informed that
complaints have been received from landowners and Mizoram Pollution Control Board (MPCB)

regerding improper dumping of earth spoils from the on-going road construction projects of
NHIDCL. NHIDCL was siso requested to take necessary actions for proper collection and

disposal of construction wastes and to submit report on actions taken (ATR). However, no reply

ﬂ\. ‘e SN &.:
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hes been received. [t was also informed that o meeting of District Level Monitoring Committee
was held on 13.06.2022 and site inspection was carried out on 28,06.2022 and again on
12.07,2022. Irregular muck disposal was observed. Adverse effect of the dumped soil on wet rice
cultivation near the bank of Mat River was also observed. [t was informed that the NHIDCL has
been requested to teke remedial mansures before the next site inspection scheduled during

1*week of September, 2022,

Lunglei District: The representative of Deputy Commissioner, Lunglei District informed that
District Quality Monitoring Committee was constituted easlier on 22.12.2021 and the committee
conducted spot verification on 08.01.2022. A meeting of the District Level Monitoring
Committes was held on 22.06.2022 and 3 (three) verification teams comprising of 4 members
each have been formed to inspect the on-going works of widening and improvement of NH-54
and NH-302. Inspection reports are to be submitted by the Verification Teams before 30.07.2022.

Kolasib District: The Divisional Forest Officer, Kolasib informed in the meeting that the forest

area involved in construction of Vairengte — Sairang road is about 248.943 ha. and details of the

forest area have been shared with NHIDCL and Land Revenue and Settlement Department.

Mizoram Pollu‘ﬂon Control ﬁoard (MPCB): The Member Secretary, MPCB informed that
MPCB has learnt about NHIDCL projects recently, when complaints on indiscriminate disposal

of earth spoils were highlighted on social media. NHIDCL replied to a query on the subject

stating that Environmental Clearance (EC) was not required for their projects and that the
contractors were solely responsible for indiscriminate disposal of earth spoils. MPCB has

requested NHIDCL to provide Environmenial Management Plans (EMPs). The EMPs have not
been received till date, '

Save Mizoram Rivers: The represenimlve of ‘Save Mizoram Rivers' informed that site visits of
the NHIDCL projects were undertaken and it was found that dumping of muck was done at
several sites without observing environmental norms. Perennial rivers were found carrying earth

spoils which disturbed course of the rivers and the aquatic lives,

¥ scanned with OKEN Scanner
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:?;;:L;y":‘: Eb;:::“ :::‘W (ED) of NHIDCL Informed thet in-principle approval wes
i, I, O v‘r‘:’m‘ V\N‘nment. Forsst apd Climets Change (Integrated Reglonal
ki of Indis for NH-54 (Package-3). However, working permission ls

. ot informed thet NHIDCL hes not taksn up any work on this road In-
violation of the Forest (Conservetion) Act, 1980.

ED, further, informed that in respect of NH-302 (Lunglei = Tiabung road), work was
stated after handing over of the land (including forest arsa of 39.81 he) by CALA to NHIDCL.
Wotk in the forest area was stopped after recsipt of the Stay Order from DFO, Lunglei end DFO,
Tlabung.

ED, further, requested the Environment, Forest and Climste Change department 10
earance in respect of Tuivai = Keifang roed (NH -
102B), as land for compensatory afforestation has been made available and the required
formalities have been completed, The officers of the department informed thet the proposel for
clearance under Forest (Conservation) Act, 1980 needs to be revised in this case, as some forest
greas were left out, wh;lch need to be added. As per the guidelines issued by the Ministry on
78032019 for effective end transparent implementation of the provisions of Forest
any proposal for linear projects such 8s roads, railway line,
11,2 of the guidelines).

expedite processing of application for forest cl

(Conservation) Act, 1980,
transmission lines, etc. need to be processed in their entirvety (para

Thereafter, detailed deliberations were held snd the following recommendations wers
made:-

1. NHIDCL would ensure compliance of the
works of road construction or up-gradation,

forest end the environment-related laws, while

implementing
* (Action: NHIDCL)

2 For NH-54 (Package-3), Divisionel Forest Officer, Lunglei Forest Division has reported
violation under Forest (Conservctlon) Act, 1980, whereas NHIDCL has informed ‘No
Violation'. In view of the conflicting report/information, the District Committees for Lunglei
District and Lawngtiai District may verify the siatus on violation under Forest

(Conservation) Act, 1680 and submit their reports to PCCF at the eerliest.
(Acticn: DC, Lunglei and DC, Lawngtlei)

PV TQEA PSS
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e Batiling. sver-ot ~ Tlabung road), NHIDCL informed that work was started
¢ of the land (including forest area of 39.8! ha) by CALA to NHIDCL.

Wh“Q mfmng to the
ch : :
“balance | ronological update on PRAGATI review portal, it is mentioned that
nee land comes within the forsst i
NHIDCL . area of 39.81 ha which will be handed over to
after getting forest clearance ‘and for whi i fcati i
e ; r which online application has been submittzd
.o ned Ministcy” (copy enclosed). DC, Lunglei may inform the status on handing
ver
e forest area 0f 39.8] ha. The status may be informed to PCCF st the eacliest.
(Action: DC, Lunglei)
4, Tn respect of Tuivai — Keifeng road, NHIDCL has requested to expedite processing of
application for forest clearance, as land for compensatory afforestation has been made
available and the required formalities have been completed. As per the guidelines, proposal
for road projects needs to be processed in their entirety. NHIDCL may inform the rules for
processing the proposal in phase-wise manner and not in entirety. In this case, some forest
- areas were left out, which need to be added.

3. In respect of NH-302 (Lunglei

(Action: NHIDCL)

5. Land Revenue and Settlement (LR&S) Department would provide additional area for

Compensatory Afforestation on priority which will facilitate expeditious clearance of the
—Keifang road under Forest (Conservation) Act, 1980.

{Action: LR&S Department)
department would expedite the processing of

forest areas involved in Tuivai

6. The Environment, Forest and Climate Change
proposals received from NHIDCL and other User Agencies for clearance under Forest

(Conservation) Act, 1980.
{Action: Nodal Officer, Forcst Conservation)

NHIDCL would take necessary actions, in consultation with the District Level Monitoring

Committees, to ‘address damagss ceused to the enviconment beceuse of irreguler muck

disposal and other activities within the nex: two months.
(Action: NHIDCL)

ring Commitices, with assistance of MPCB, would assess [0ss caused

District Level Monito
|ar muck disposal and other activities for recovery from

to the environment because of irregy

rs. The amount cecovered will be utilized for rejuvenation of the ecosystem.

s (Action: All DCs)

sl 5
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Action B8 IOt oS Forest G B IVAB L
10. NHIDCL ¢ RO ORI
would provide copies of the Environment Management Plans (EMPs) to Mizoram
Pollution Control Board (MPCB),

11. The Mini (Action: NHIDCL)
: mistry of Enviconment, Forest and Climate Change, Government of [ndia has been

requested for advice on requirement of environmental clearance for roed projects of
NHIDCL. The Environimeat, Forest and Climate Chenge Department, Govemment of
Mizoram would pursuc the matter with the Ministry for getting advice at the earliest,
(Action: E,F and CC Department)
12. For Vairengte - Sairang road project, s recommended earfier in the meeting held on
27.06.2022 (copy of minutes of the meeting enclosed), GAD would formulate a suitable
policy on cases of overlapping of forest areas and revenue lands.
(Action: GAD)
13. The Committee accepted the request of Executive Director, NHIDCL to give him two
months' time for taking necessary actions end rectifications on the complaints pointed out
during the meeting and it was decided that the 2™ meeting would be held in the month of
October, 2022.
(Action: NHIDCL)

The meeting ended with thanks to the Chair and the Participants.

-8d-
(Er. K. Lalsawmvela)
Adviser to Chief Minister (Technical)

&
Chairmen
State Lavel Committee
A \o
Memo No. B.22019/18/2022-FC (PCCYPT Dated Aizawl, the ... 2022
Copy to:

l. PS to Chief Minister )
/2 PS to Adviser (T echnical) to Chief Minister, Govt. of Mizoram

6
A=
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PPS to Chief Secretary, Govt, of Mizoram
All members of the State Level committee
All Deputy Commissioners, Mizoram
All Divisional Forest Officers. &\ 4
W=t
(Jitendra Kumar)
Principal Chief Conservator of Forests
&
Member Secretal:y.
State Level Committee
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e ANNEXURE - XVI e e <)
o RNN,E'*&,E_}

N
R CONMPLIANCE D e TNG OF MONITORING COMMITTEL TO MONITOR THE
PR VARIOUS DRy o RONMENTAL LAWS FOR WORKS CARRIED OUT IN A-lo
LOPMENT PROJECTS ( LINEAR AND NON-LINEAR) .
IN RESPECT OF LUNGLEI DISTRICT

Date & Time : 22™ June, 2022 @ 1:00PM
VYenue e DC's Conference Hall, Lunglel

/u'

’

The mecting was chaired by Pu Kulothun . |
gen A, DC & Chairman of the commitice. At
:fe outsd, the chainnan welcomed all the members & invitees and expleined the terms of
notmbe w: ﬂuyosq:nl;:. _rief;?h«mmiudmmureq of our environment should
promis cost of development, and requested NHIDCL / Contractors to be
cautions while carrying out works, : '
Pu PC Lalchhandams, DFO, Lungle} & Mémber Secretary explained that the current

environmental issue is dumping of muck, He. stated that most of the current problemis due to
road construction along NH 54 & NH 302 are due to negligence of environmental norms and

various advisories made by the concemed authorities / Department / NGOs and hence, stay
order was issued with a request to construct physical barriers to prevent the entry’of niuck into

rivers / streams.

Dr. Lairamnghaki Pachusu, Seleatist'D from Mizofam Polluion, Control Bostd also
i and that the current situation ariss due to non-compliance

explained the environmentsl impacts
of various environmental norms / rules / regulations / edvisories. She further stated that even
show cause notice was served to NHIDCL from Mizoram Pollution Control Board.
Representatives of NHIDCL / Contractors also explained their issues / problems. After
detailed deliberation, the following decisions were teken. . .
1. j most of the current eavironmental mdbyproblemsﬁced
construction along NH 34 and NH 302 are ca negligence of
S‘u;::. cumlnonns / guidelines-/ laws / Acts by NHIDCL and its contractors.
Stay order issued by DFO Lunglei and DFO Tlabung within their respective divisions
were also ratified as it was inevitable to prevent further deterioration of environment
(cspecially rivers and streams due to disposed muck). The meeting decided that all the
contractors should carry gut construction of RCC / Gabion walls at the bottom of all the
dumping sites in full swing 10 prevent the entry of muck into the rivers / streams and
should complete within 15 days. It was decided to carry out physical verification after 15

deys. .
the projects deliberately in less than 100 kms to avoid the

2. Itwasalso ’M%’egonllgﬂ"ﬂ Clcarance Is injustice to environment and not

need of obtaining
Hence, NHIDCL is requested (o re-cxamine the project and take necessary
d . addition to forest clearance in order to avoid

acceptable.
action in obtaining necessary clearance in
further.epmplications.
NHIDCL / Contractors should enquire damages done by
respective areas and take )

4 |M M
3. ?mﬁﬁu “z sa] to individual properties within thelr
ywdon to make good the Joss.
Contd.....2/-

b
L W+
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4.
ing ground conditions as per the following proforma to Chairman / DC.
No, of dumping grounds
Designated (Approved by Arminged by Comrador on
District Admn.) mutual understanding
SL (Non- designated) Remarks
No With With out With Without
Protective | protective wall | protective | protective
Wall wall wall
1 2 : 3 4 5 2§

It was also decided that NHIDCL / Contractors should submit the updated muck

Approval of the competent authority should invariably be obtained in all the non -
designated dumping ground immediately after constructing protective wall,

The meeting reiterated that dumping of muck should be done only st designated dmnping

&
sitc and all applicable environmental laws / rules / guidelines should b¢ followed
competent authority

strictly. If additional dumping site is required, spproval of the
sbonldbeobumedmdmsmdonofpmtecnvemu(RCC/Gabwn)shouldbe

completed before dumping muck.
The mecting elso decided that identificd dumping ground inside forest areas should be

6.
cancelled and suitable areas outside forest areas should be identified by the contractors

and:ppmvalsbouldbeobuinedfromcompufmmhomy.
The meeting ended with vote of thanks from the Chainman.

Ot

-
Deg.\ty Commislow
ungloi D:}mc:
Memo No.C.11015/)/2022-DFO(LY.33- 35" Dated Lunglol, the. 83, June, 2022 .
0:
copy--'Aﬂmbm&bvkau for kind information and necessary action.
i = & q"'/
(PCL '
Member :mlmm )
Divisional Forest 0

fficer, ,
Lunglei Farest Divisjon - m l
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CetelTime i . 22ung2022 8 100 i . |
Monitorlng Committee to monitor the compllance of environmental
, Laws, = 3 -
Name & Designation Phone No Signature
1 | Kulothungan A : ~
DC & Chalrinan Q BZ
2 | PCLalchhandama Qe1b0sIOT M
Member Secretary 4 ]
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ANNEXURE - XXVII ~ ANNExe=g - 33 70
UTES OF THE MEETING OF MONITORING COMMITTEE TO mémoam A1l
2 COMILIANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN

VARIOUS DEVELOPMENT PPROJECTS ( LINEAR AND NON-LINEAR
IN RESPECT OF LUNGLEI DISTRICT '

Date & Time : 25" August, 2022 @ 2:00PM
Venue DC’s Conference Hall, Lunglel
Member presents Annexure - 1

Pu Kulothugan A, Deputy Commissioner & Chairman of the
he explained that the purpose of the
in the earlier meeting by NHIDCL
toring teams constituted ( Team
monitoring report and the

The meeting was chaired by
committee. After welcoming all the members and invitees,
scuss the compliance of decisions taken

meeting was to di
and its contractors. He further stated that out of the three moni

A, Team B and Team C), only one team (Team C) has submitted their
othcmwmu_eyegtombmitthc{rupoda ,
Pu PC Lalchhandama, DFO, Lunglei & Member Secretary who is also convener of Team
‘-Cb.ighligbwdbtiefreportofva-ifiutionstatimlhntoomplimeeofeaﬂicdeclsimwmt
/ uptoawcptablelml.Heﬂmherupmedthgd{mpingwndomnam@berofpl_acam
- manacsigmmddumpinggmmdandmonofmed\mphmgmmdsmmmmewwmn
a1 the time of verification. Thcveriﬁution&mopinedﬂmmshouldmfortqe
ecological Josscs caused by improper muck disposal Detailed monitoring report of Team ~ C is
at annexure — 2. o8 '
'(jpduedxcpmmdaigxnwdmmmhdmgivwbycwmﬂmmdu

NHEIDCL as below :
SL Package No. No. of spoil banks / Dumping grounds
o With protective | + Constn. Of | Without | Total
walls protective wall protective
= completed going on “wall

1 2 3 4 = §
1. | NH-54 Package—3 5 4 5 14
2. | NH-54 Package~4 12 2 4 18
3, | NH-54 Packsge—5 15 3 7 25
4, | NH-54 Package - 6 5 3 8 16 ”
5. | NH-54 & 302 Package ~ A I - 12 E) HEN
6. | NH-5% & 302 Peckage -~ B 1 : - 9 10’ i e

th;irapm of the protective walls constructed were also. submitted by mpeﬁﬂ'.‘: i\ »
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2.
After detailed deliberations, the following desisions were taken. _
Since updated muck dumping ground was not submitted as decfded"in'lb_e last meeting, it
that NHIDCL / Contractors should submit updated information .
I

Was once again decided
using the following proforma without further delay,
SL[_ No. of dumping grounds Remarks
No Designated Amranged by contractor ‘on |’
(Approved by District Admn) mutual understanding (Non -
: designatéd)
I'Wxth : I Without With protective | Without
protective wall | protective wall wall protective
[1] 2 ] 3 4 5 - 6
It was“decied that construction of protective wall should be in full swing to complete
tase, before the next meeting which is tentatively

ﬂumusoonupouib!cmdinany
scheduled to be held during mid - October,
It was decided that dumping should be taken as an opportunity to create it Iai
wherever possible in consultaticn with concerned individuals /villagers / NGOs ee.
It was reiterated that approval of the competent authority should be obtained for dumping
ground before actual dumpmgevenwhenamngedbymm!understmding. Pmtecﬁ_vg ,
walls should also be constructed prior to actual dumpmz b
As pointed out in the State Level Monitoring Committee held on 25.7.2022 (Pare 2 of
recommendations ) about violation or non-violation of 'Ih‘e Farest (Conservation) Act,
1980 in respect of NH-54 Package — 3 (under Lunglei District, Thingfal area ), NHIDCL
informed that although in — principle approval was obtained on 22.3.2022, work was '
stared way back in October 2019 because the areas were claimed by some individuals'
and hence handed over to NHIDCL. '

It was decided that NHIDCL should approsch DFO Lunglei to discuss further

-

2022,

course of action. '
District Monitoring '

As desired by the same committee mentioned at 5 above where the
Commmeesb‘yvm requested 1o assess the loss caused to the environmeat due to irregular
! DFO & Member

muck disposal ( Para 8 of the recommendation), it was decided that
Secretary may take necessary action on behalf of the District Monitoring Committes to

“take up the matter with Mizoram Pollution Contro] Board,

It was reported that some individuals are dumping at the down - hill road sides between
' name to NHIDCL -and its contractors. It was

3 Gete'add Saizaikawn which bad
fed £ abouwhmipd!mmediqelywbcomccgo

decided:that the culprits, when detected,
that sappropriate action will be taken,
Contd.......3/-
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The difficulty in fing; &
ng dump} S .
mentioned. It ws decided th 0 b e ngchalken ~ Seafan vasaiso

enabl
© NHIDCL / Contnctors g fyy sw.m::r':mﬁzmm FOm ARt Mol

.

S _ of dumpl :
Mioi &08 :?3 w.rt'):)cn\'o wall, if any, may be ldcntlf?:dp:n?l lmwut:‘mnm mg;g
Lung ung may take Necessary action within their respective jurisdiction,

The next meeting was al
to di o $ aiso tentatively scheduled to be during - October
discuss compliance report and monitoring reports of Team A Z Tahr:l%. .

The meeting ended with vote of thanks from the Chair.

’

" j ﬁmmw

Dist::ict Monmzing Committee
- b Commissioner
i Ay i
Memo No.C.11015/1/2022-DFO(LY.88-93  * Dated Lunglei, the 26 August. 2022

Copyto! .
"All members & lavitees for kind information and necessary action.

—

- ——

e e
(PC LALCHHANDAMA )

Member Secretary
District Monitoring Commines

&
Divisional Forest Officer
Lunglel Forest Division
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Corgumcn OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN
RIOUS DEVELOPMENT PROJECTS ( LINEAR AND NON-LINEAR )
IN RESPECT OF HNAHTHIAL DISTRICT

v 7 ANNEXURE - XVIIl 7,
N_‘\ MINUTES OF THE MEETING OF MONITORING COMMITTEE TO MONTL&) _/j

Date & Time : 1" February 2023 @ 3:00PM
Venue s DC's Conference Hall, Hnahthial
Member present  : Enclosed

5 The meeting was chaired by Pu R. Lalremsangs, DC & Chairmen of the Committee. At
the outses, the chaimuan welcomed all the members & invitees end explained the terms. of
reference of the commitiee, He further emphasized that development and eavironmental
conservation should’ go hand in hand and the safety of our environment should not be
commisedhthemeofdewbpmm&mquucsteddlwmdtobemﬁmswhﬂe
carrying out their duties.

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary explained that the current
mujora:vimmmlisswismhxedwmadconsmndonandmbtedwmts.ﬂewedlhatmost
of the cumreat problems due to road construction slong NH 54 are due to pegligence of
mvﬁmmhlmmsmdvaﬁoma&viwdesmdebythemwdmmﬁa/mmm/
NGQs and hence, stay orders were issued by concemed DFOs with a request to construct
physical barriers to preveat the entry of muck into rivers 7 streams. He also informed the
maéﬁnngshowmonoﬁoemmudmmabymmrmPoumcomm.
thcr,themnnberofdaysofviolaﬁmwasaborepomdtoMbonmPouutionConmlBoqd
which include areas under Hnahthial District. '

ives of NHIDCL / Contractors also explained their jssues / problems. After
datailed deliberation, the following decisions were taken.

L ﬂzmxﬁngwuoftbcopinionthatmostoftheenvi:omnawpmbmmeddmw
new road construction along NH 54 are caused by negligence of various environmental
mnns/gnidelhxcs/lnwslActsb)'NIjﬂDCLmditscosmaors. Stay order issned by
DFOnglaiandDF’OTlmzxvdwilhindmétmspedivecﬁvisiomwmahonﬁﬁeduit
wineviublcatthattimcwpmvuafunhcddarionﬁon of our environment (especially
ﬁvmandsmamdmmdj@osadmmk).mmdocidedthakaﬂthemm
should camy out construction of ROC / Gabion walls at the bottom of all the dumping
siwsmmﬂswingwpmuuthemofmudcinmmerlvm/stmmsifm(almdy
done without further delay. )

2. The moe(ingdecidedllatNHIDCL/Conmctmshmﬂd enquire damages done by
improper muck disposal to'individual properties within their respective areas and taky
nocemryacﬁontooompenﬁtethelos&

3. The eeling réiterated that dumping of muck should be done only at designated dumping
gite and all applicable environmental laws / rules / guidelines should be followed

gite is required, approval of the competent authority

strictly, If additions] dumping .
should be obtained and construction of protective wall (RCC / Gabion) should be

completed before dumping muck.

Lq:gpa‘ v eapl Plr?..‘.%g'.j_‘." {‘.’....... ]
W .............. )
W e W
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The meeting also decided that identified dumping ground inside forest areas should be'
cancelled and suitable areas outside forest arcas should be identified by the contractors
and approval should be obteined from competent authority.

The meeting was also of the opinion that the recent disaster ( land slide ) et Maudarh
quarry, which took place on 14" November 2022 and claimed 12 precious lives, was also
largely due to negligence of environmental norms. Tt was reiterated that approval of the
competent authority should invariably be obtained before operating any stone quarry.

The committee also leam¢ that Maudarh quarry wes operated without permission
from the competent authority, So, NHIDCL was requested to take necessary action in
order to comply all applicable Acts / rules / norms in all the working sites to minimize
the chance of such type of disaster in future, .

The committee was also informed that some contractors under NHIDCL hes done river

bed mining at River Mat with arrangements from Geology & Mining Department,

Mizoram and Vil'sge Council 'of Zobawk ‘N and Rotlang ‘E’, River bed mining without

Environmental clearance is prohibited by Hon'ble Supreme court in its order dated 27

February 2012 ( Depak Kumar Vs State of Haryana & Ors ). Hon’ble NGT also prohibits

the same vide-its order dated 5° August 2013 (OA No.171 of 2013) and hence cannot be
-permitted either by Geology & Mining Department or Village Councils.

3 District Monitoring Committee,' Lunglei issued instruction on 20.1.2023 to stop
the mining immediately and to obtain necessary clearance before any mining sctivity is
taken up. River Mat, being the boundary between Lunglei District and Hnahthial District,
is also under the jurisdiction of Hnahthial District. The committes requested that
pecessary clearance/approval be obfained whenever any mining/quarrying is to be carried
out,

Updated muck Gisposal site was reported as under :
i No of identified dumping groand |
3‘; . P'_ﬁ:" With completed Gabon | With on-going | Without [ Totsl
g Wall Gabion Wall | Gabion Wanl | "™
1 2 3 (AR o 5 6

o 7 ] 6 14
, ;
[ 3 ! | - 15 3 1 3 | 19

Tt wes reiterated that approval of the competant authority should be obtained for
ideitified Dumping Ground and construction of Gabion/Proiective Wall to prevent the
entry of Muck into the river/stream ahoulq be complete] bufors dumping is started

(: Scanned with OKEN Scanner
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. ! camy out physical ; :
earth cuting et. during mid February 2075 " WPeCton of dumping ground,

The meeting is ended With vote of thanks from the Chairman.

8d /- R. LALREMSANGA
Chairman
District Level Mo;iroﬂns Committee

£
s mione

Memo No.CA1015/1/2022-DFO(L)/ 236 - 236 Dated Lunglei, the 1 February, 2023

Copy toy;

1. The Principal Cliief Conservator of Forest & Member Secy, State Leve] Monitoring
. 2 Allmembers & Invitees for kind information and necessary action.

&
Divisional Forest Officer
Lunglei Forest Division
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Dote & time : Dt 1" February, 2023 @ 3:00 PM I
Venue ! DC's Conference Mall, Hnahthlal
Subject ! District Level Monltoring Committee
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ANNEXURE - XIX 1 8@,@

No. C, 11023/2/2020-DC(S)IV01-!U
OFFICE OF THE DEPUTY COMMISSIONER
SIAHA DISTRICT: MIZORAM '
Dated Siaha, the 219 June, 2022

N\
D;‘r;?n TA{{EN REPORT ON ENVIRONMENTAL ISSUES CAUSED BY
LOPMUNTAL PROJECTS IN RESPECT OF BIAHA DISTRICT

e Enviranmontal Impact adsing out of developmental works is

;\_'e«: qc-..-cus!y by District Administration, Siaha wherein all possiblc
b &7 UL in 30 as 1o minimise the prseible threat to flora, fauna and
tr Svionment as a whoele.

o in #ts endeavour towards environmental sustainability and
miranisaton of possible environmental threat arising out of developmenisl
worie. District Administration has taken th fullowing actions.

1. l?isuicl i=vel meeting on the subject involvin:g concerned stakenolders
viz  NHIDCL, PMPL, BIPL, BRTF, Ofiicials of Mara Autonomous
Lastrict Co'incil ete. was convened on 21.06.2022 (minutes enclosed)

It wes stressed in the meeting that many rivers in the Staw of
Miznvem and nature as a whole has been adversely affected therety
piung s threat on the coologival bainnce, Cunstriction cunpanies
e advised to take wp develupmental works keeping in mumnc ths
s2fsty of the eavironment; one parlicular and major factor of whivi is.
Lewdon of . pofl baaks (earth spoils durp s'te). Thay weie infoi med to
Lok udl'se only thuse sites wldch havs haen idenlified for t'ic
varpose of spoil banks sc as not to pollite the strean.s and rivers,
Ty qres werta) responsibllity and legal provisinas for acr-coupliznes
was also highlighted and were thus informed to responsibly continue
'y develepmenta! works keeping in mind the environmental safety.
“enim wjuns on envisonmental safery cas issued w all construcery

2. 3.5
5 onwer undertaking developmen il otrhs within Swha Listrice

g e sJaged) ’

Joigy erteation o. spoils banks along b stetch ol pickage-8 of NH-
t4 sm celd on 27% June, 2022 Invelying coceranl stekeholtens 1.
Official. from NHIDCL, BIPL anc concerned Village Councl)
Presidents. The exercise was led by Addl. Deputy Commissioner,
Biaha who in the process relterated that development at the cost of

minimisation of envi(op_{nentn! impact should be the first

L <

‘_,W/ environmental threat would nol be sustainable and accepteble and

Ch MR AE e R e be e

M r
liy&/ '.,v\“' TR < 5 . [
/ UF = o « ¥ - X

™ Dt
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_ The requiring tody

priority. He further staled thal the perenplion of .époll baﬁks as the
to change and

major factor of riverine pellution in Mizovam netds
therefore the site engincers in particular have the moral responsibility

in fulfilment of the same,

Joint verificaton of preposes! epoil bunks along Kawlchav-Pinifa-

‘Tongkulong xpnd (30 1o 45 kmu, on-going conistruction) was held i
Sh July, 2022, The joint verification was headed by Sub-Ly.
takeholders i.c. Officials from

Commissioner involving concerned 8
BRTF and concerncd Village Council Presidents. Utmost care 0 HE
not to impect enviroumental stability was taken in the exercise and
hence ail proposet dumping sites /spoil banks were identified en plafs
Jnceted far ssay from streams and rivere. (verification report e-='oaed)
(BRTF) of 45 to 66 fins along Kawlchaw-Phura-
Tongksaiong road +ho Lies planned on starting the works in thz o
future was directed by the nistrict - Admiiistration o first obfain
Environment & Forest clesrance from the concerncd Authority i+
Iigra AUTONOMOUS pistrict Couneil bafore identilying any site for
-.s\ works or spoil bianks. Only aftsr which further DeCessary
action involvizg District Admin.stration such as joint verifica jon for
e pragasse 4anc epqaieiion (or- other shail bz Live:, wp. LSV

-y, State Level Committee Lo moritar

Submited 1 the Jheruber SecrB:
enviropme:rsl 188218 ariging from dwmpmcnml projects.

gncio; Af stu.ed
| § an,! i

GJ Al
Deputy Commiseidne:
giaha District : Mz
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No.L.11012/3/2022-DC(LTT)
7/" GOVERNMENT OF MIZORAM
OFFICE OF THE DEPUTY COMMISSIONER
AAzadl KF‘ LAWNGTLAI DISTRICT 1 LAWNGTLAI
mritMahotsay  (LAND ACQUISITION BRANCH)

LA L L]

Dated Lawngtlaf, the 20" December, 2022

To
The Deputy Conservetor of Forest (FC)
Department of Environment, Forem & Climate Change,
Mizoram, Aizawl
Subj: Submission of Action Taken Report nnder various road construction
projects in Mizoram ,
Sir,

With reference to the subject cited above, [ would like to submu various action

taken points as below:
1. Approval for spoil banks in connocbon thh the ongomg NH-54 is given after

verification with forest department with certain conditions to comply with.(copy

enclosed)
2. In pursuant to nonﬁcanon issued by EF&CC Department, District Level Monitoring

Committee on NH-54 was held on 01.07.2022.(Meeting minute enclosed)
3. A meeting of District Level Monitoring Committee was held on 28.01.2021 and several

actions were taken,(Meeting minute enclosed)
Joint verification was conducted on 17.09.2022 to verify whether any violation of

Forest has occurred in the fomst area falling under the pro;ect alignment of NH-

54, (verification report enclosed)
In addition to this, the acquiring agency and concerned constructors were informed

several times verbally and in writing to ensure that the development project does not
caused damage to the environment,

This is for your kind information.

Enclo: As stated
Yours faithfully

(MARILYN RUALZAKHUMTHANGT)
Deputy Commissioner
" Lawngtlai District, Lawngtlai

DC Office, Lawngtial Electric Veng Pin-796891 Phone Ne.-03835 232805 Fax No. — 03835 232656
email- delowngtlai2010@gmall.com
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OFFICE 017 THE DErITY COMMISSIONER
SERCHINY DISTRICT: MIZORAM :

s

—

ANNEXURE - XXI L&)Q
/
QOVERNMENT OF MIZORAM . g

NoRJeME 2 o8 DOIRRCT) Serehhip, the 21« July, 2022

RO Wit U eriers Ator of Ternnts

FAPL Peavw ®2a U Biate Change Department
bl "’.‘:" rasn

Lo 1aken eporiregarding

et AN & SHA N
\ \ I L
‘e a '

TR0 ZFCIPCOR) it dt. 20.7.2022

-

TYTNRE B relcionce to the ledter No and subject cited above, | am
herewiils the acton taken Fepart with respect to monito

nng of
VEDNIIT 20 ssue s annng from developmental projects undertaiken by NHIDCL i
PNeteet fer vour kind nformation and necessary action,

Yours faithiutly,

)

t% LA M ". -
mutt:\iumm

Uepnity Commissioner
Serchiiip District Mizorum
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1. The district administration had instrucled the General Manager (P), NHIDCL, PMU

Seling vide letter No.K.12011/15/2021-DC(SRCF) dL.01.06.2022 to take necessary

~ action for proper collection and disposal of construction wastes generated such as

earth spoils as per approval environmental management plan for safe disposal and

to avoid environmenta) hazards in the angoing NH-54 road construction activities.
{(Annexure-I)

ACTION TAKEN REPORT

2. Meeting of District Leve] Monitoring Committee on lmplementation of JICA Funded
Road Improvement Works of NH-54 was held on 13.06.2022 at 11:004M. Minutes of
meeting is enclosed at Annexure-[l.

3. Joint Inspzction of designated spoil banks within the whole stretch of the district
was held cn 28.06.2022 and 12.07.2022, Inspection report is enclosed al Annexure-

UL

-
L v

(FAZUK KUMAR)
Deputy Commissioner
Serchhip District, Mizoram

(¥ Scanned with OKEN Scanner
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W_qummsﬂmunscmmmnlmmmmmanm
Lmnlnnmnmummmlcz\hmd.cd.&uud Improvement Works of NH-54

Verue: DCs Meoting Room. Serchhip
Date: 28.9.2022 al 12,00 noon

Mombars prosent; Attendance gheet attached o

The mecting was chaired by Vi Nazuk Kumnr, 1AS, DCSerchhip and at the outset, she
extended a warm welecome 1o all members present and after that the current scenario of

jmplementation of JICA funded Road project of NH-54 along various packages such as
Package -1, Package -11 and Chhishlang®Sarchhip By-Pass within SerchhipDistrict were
discussed in dctails and the following decisions were made by the Committee.

1.Package -I( Khumtung to Keitum): The road construction along Package -1 had already been
inspected by the District Lovel Maonitoring Committee on 28.6.2022 and the Committee had
given tommmendations for jmprovement and rectification of the designated Spoil Panks
(SBs) where irreguiar quinping and spillage of spoils were observed. As already resolved by
the Committee in the previousmeeting, Distriet Level Monitoring Committeewill conduct re-
visit of all the SBs in this package lo inspect and see the performance of User
Agency/Contraciors in undertaking the remedial measures for SBs as recommended by the
Commiltoe during the inspectios.

2. Package +1) ( Keilum 10 Lunglei Road): The Committee inspected the road construction
including irreguler spoil dumping in SBs in Package -1l on 12.7.2022. Similar to Package-1,
the District Level Monitoring Committec had made recommendations for improvement of
SBe wud olbes prolective messure o minimize the adverse impect of improper spoil dumpiny
in the downliill terrins. As already decided by the Committee, re-inspection shall be done by
sy Comunities sluny this package also to see how well the User Agency/Contracions has
complied with the recommendations of the Committee for improvement and development of

the SBs.

4. The District Level Commitiee meinbers may group themselves into two teams s that me-
inspection wlong paciage -1 and 11 is completed ut the earliest possible time. By any meun,
both teams shel) complete re-inspection before 15.10.2022.

4. Chhiahtlanghderchhip By pass The User Ageney (RHIDCL) may pursue stage -1 approva!
of Forest Clearante fo. 1his package more efficiently, In the meautine, Dist-iet Level
Monitoring Commitiee may sondugt inspection of Serchhip By Pass at earliest convenient
Hme.

The raceting eaded with Thanks from the Chair.

|
W
\ 8d/(LALMUANSANGA RALTE)
Addl, Deputy Commissioner,
Rocot o SE0 & _ e
W :

PB
No
;o DM DD N

\
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Memo No. 13081/1/2021-T0D/ 796 - 798 Dated 3™.10.2022

Ooy
1)” Addl, PCCEF & Nodal Officon FC) Mizoram, Alrawl for kind Information.
2) Member Secrctary, MPCH, Alsawl for kind information and necessary sction,

3) All members for kind information and nocossary action, '

qla
(LALBIAKCHAMA CHA 6)
Divisional Forest Officer, ThenzawI&Member Secretary
Distric: Laval Manitoring Committee on Implementation of
JICA Punded Road Improvement Works of NH-54
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" No.F 1401 14307222-DC(AYL& B/ 5 = 19

OFFICE QF THE DEPUTY COMMISSIONER
AIZAWL DISTRICT, AIZAWL

(LANDS & BUILDING BRANCH)

f-L ) LE AT
ad : i =
Dated Aizawl, he 2 July, 2022
W Ia,
“nNr Principal Chiel Conservator of Foresl, Mizoram
&
W Member Secretary, State Level Commitiee.
Subj: Submission of Reporf,
Rel: No.B.22019/18/2022-FC(PCCF)1 D1.20.07.2022

With reference to the subject und reference letter No. eited gbove, ] have
the hoavur to submit herewith action taken reports regarding environmental damages
csused due 1o varjous projects taken up by NHIDCL in the stale of Mizoram.

This is for your' information and further necessury action.

Eaelo: 1) Report.

2) Mecting of District Level Monitoring Committee.

3) Mzeting Minules.
i3 L TOCF
r - 23R
it A5 2 B

Yours faithiully,

=

{LALNUNDIKA)
Adddl, Deputy Commnissioner,
Adzmrl District, Aizawl

(¥ Scanned with OKEN Scannef
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- Twelve (12) numbers of leters pertaining 1o environmental issues have been received
by this Office. ,

- A meeting was held on 24.06.2022 at the Deputy Commissioner’s Office Chamber,
Aizawl. In pursuance of the decision made by the meeting, a joint inspection was
scheduled to be held on 08.07.2022. However, the first schedule was posponed and

rescheduled on 22.07.2022 (Friday).

Besides looking into whether environmental Jaws are complied with, the joint
inspection team will monitor on any case of improper disposal or dumping of
cxcavated seil on lands other than the designated spoil ‘bank and its impact on
environmental damages due to the ongoing construction works of NH-34 and NH-06.

(¥ Scanned with OKEN Scanner



ANNEXURE - XXIV X
M
T MINUTES OF THE MEETING OF MONITORING COMMITYEE TO MONITOR 4~

v 815

Venue . . peig Chamber, Alzav]
Time 124.6.2022, 2.00pm

refe‘ronco of the committee so constiuted. Though the Commities to monitor and vigil
wam’:m'nent'al laws on \{aﬁous development projects both linear and ron tinear within

izawl District, the main focus at this juncture shafl be confined to the current
environmental issues due to indiscriminate dumping of spolled earth :rﬁ the
construction/widening works of roads. Smt Lalramnghaki Scientist, Mizoram Poliution
Contrel Board also stated that the likes of the present situation was 'a'ready anticipated
and hence NHIDCL were communicated however they seemingly undermine to

comply the environmental norms and the present problems has risen and they have
only pay attention after serving show cause nofice.

The Commiitee was apprised thal there are two big road construction projects viz. NH
54 Aizawl Tulpang Road package 1 to which the Usar Agency, NHIDCL has Final
Approval from competent Authority and NH 06 Seling to Zokhawthar Road (Seling to
Tuirini streich within Aizawl District) which User Agency was yet to obtain In Princple
ApprovalStage 1 Approval. Since the Approval is sfill under process whereas the
guidelines staled that Some projects involve use of fores! land as weil as non-forest lend
State Govemmenisiprofec! authorities somelimes slert work on non-forest lands in
snticipation of the approval of the Central Government for rejease of the forast lands required
for the project. Though the provisions of the FC Act may nol have technically been violated by
starting of work on non-forest lands, expenditure incurred on works an non-forest lands may

prove 10 be infructuous If diversion of forest lands invoived is not approved. Therefore, if &
a5 non-forest fand, work should not be started on non-forest

land til approvs! of the Cenlral Govemment for relsase of forest land under the Act has been
ob‘sined uniess and to the extent permitted by the FC Rules or guidelines issved thereunder

[ erstood that such development project is required by the stale however
55 hould not be compromised. With this background deliberation,

projact involves forast as well

environment s
followings are decided.
roject: The Committee understood that

1. Advance implementation of the P : 2 B
impleme { |s not prevented outside forest area prior to obtaining in
' e 5 ‘:ne! authorlty, however, this does nbt mean that

Princ from competl

User f:enm;k undermining anvironment laws in all stretches and no. work
\"V should be carried out in forest area. Therefore User Agency has to be readied lo

any raalization of the required gmount for compensatory afforestation, net present.
4 Forest, <(':gnsetvauon Act,.1980 and

4
‘ e, penal CA from the forest area under
? - AR

NV R v
(¥ Scanned with OKEN Scanner
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also environmental co i
mpensation under Environment (P i
wherever violation of the above found, (Protection) Act, 1986

. Site inspection:  The Committee shall visit construction sites starting from NH 06

?:ling - Tuirini on 8,7.2022, Member Secretary may prepare format for Inspection.
oo mmitiee may thoroughly inspect compliance of OM (Instruction on National
ghway Constructions in Mizoram) vide No.K.12011/4/2019 - REV D1.9.11.2020.

- Muck disposal: The meeting resolved that overburden earth must only be dumped

in designated dumping sites identified by authority and must be stabilized by
constructing gabion wall/rec wall to prevent any further overflow of spoiled earth.
In case of any additional dumping site required User Agency must acquire private
lands and the land filled shall further developed intd more suitable land.

4

Addition of Committee members: The Commitiee so constituted to monitor
development projects on compliance of environmental laws within Aizawl distric
and it was opined that Commissioner of Aizaw! Municipal Corporation and
Settlement Officer, LR&S Department Aizaw! district be added to the Committee
for which appropriate authority may be approached.

The meeting endad with thanks from the chair.

Ly | v
- Dr LALHRIATZUALI RALTE
Deputy Commissicner
& Chairman
Monitoring Committee, Aizawl District

Memo No.B.12023/2/2017 - DFO(A)/23& :  Dated Aizawl, the 29" June 2022

ny«tﬂf . _
1 Principal Chief Conservator of Forests Mizoram for kind information
2. PS to Principal Secretary, Department of Environment, Forest & Climate

Change for kind information
3. All Members for kind information and necessary action

. | . G
; (LALTLA ZA G)
Divisional Forest Officer -
Aizawl Forest Division
& Member Secretary
Monitoring Committee, Aizaw! District



ATTENDANCE SHEET

1817

Si.No.

NAME

DESIGNATION Mobl'IC No. 5!§NATUR€ _
1. |Dr. Lalhriatzuali Ralte DC 9436141306 WM&
Gl 27 Aoc 897402¢2¢3 ..é,;'_-[sz
% Lauwmlam,\% d tas Fosiiitss |yl
A PrLalranbdy’ e [T | qazaneaac | Folsar>
5. e 3"’”&"”’& 436195286 /é//
6.
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ANNEXURE - XXV

% MIZORAM STATE POLLUTION CONTROL BO]\%)l 8

REPORT ON THE ASSESSMENT OF ENVIRONMENTAL COMPENSATION AGAINST
THE ENVIRONMENTAL DAMAGES CAUSED BY NATIONAL HIGHWAYS AND
INFRASTRUCTURES DEVELOPMENT CORPORATION LIMITED (NHIDCL) IN
CONNECTION WITH WIDENING OF NATIONAL HIGHWAYS IN MIZORAM

Background:

Public complaints and outcries have been constantly received the state govt. from various parties
against the alleged improper, haphazard dumping of earth spoils from road construction of the
national highways in various parts of Mizoram undertaken by National Highway Infrastructure &
Development Corporation Limited (NHIDCL) and its engaged contractors.

The environmental damages arising out of the road constructions in various parts of Mizoram are
allegedly due to negligence/violation of various environmental laws/norms by NHIDCL and its
contractors.

State Level Monitoring Committee and District Level Monitoring Committee:

The State Government constituted State Level Monitoring Committee to monitor compliance of
the environmental laws while implementing development projects in the state of Mizoram under
the Chairmanship of Adviser to Chief Minister (Technical) on 15.07.2022. District Level
Monitoring Committee was also formed by the Government for each district under the
Chairmanship of concerned DC.

Violation of environmental norms and environmental damages caused by NHIDCL

The District Level Monitoring Committees carried out monitoring of the developmental projects
of NHIDCL within their jurisdiction. It was confirmed that NHIDCL has largely violated
environmental Acts/Rules - Mizoram (Forest) Act, 1955 and Forest (Conservation) Act, 1980,
Construction and Demolition Waste Management Rules, 2006 & Water (Prevention & Control of
Pollution) Act,1974 and have caused devastating environmental havocs in many places. Dumping
of earth spoils in inappropriate/unauthorized sites and the irregular muck disposal have caused
environmental damages including deforestation, blockage of road and culverts, damages of the
natural drains and severe contamination of important rivers at several places in Mizoram.

Assessment of environmental compensation against environmental damages.

Meeting of the State Level Monitoring Committee held on 25.07.2022 at the Chief Minister’s
Conference Hall, Aizawl has decided to assess the loss caused to the environment due to irregular
muck disposal and other activities from polluters. District Level Monitoring Committees are
entrusted for the tasks with assistance of Mizoram Pollution Control Board (MPCB).

Environmental Compensation Regime as per the Hon’ble NGT Order

MPCB has taken initiatives for assessing Environmental Compensation (EC) as per the
Environmental Compensation Regime approved by the Hon’ble NGT in its Order dated
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19.02.2019 in O.A No. 593/2017 in the matter of Paryavaran Suraksha Samiti & Anerglsl 9
union of India & Ors. Accordingly, Environmental Compensation is liable to be paid by any unit
violating the environmental norms for causing environmental damages. The formula for
calculation of Environmental Compensation as per the Hon’ble NGT order is as below:-

EC=P1xNxRxSxLF
Where, EC is Environmental Compensation in I

PI = Pollution Index of industrial sector (80 for red, 50 for Orange & 30 for Green)

N = Number of days of violation took place

R = A factor in Rupees (%) for EC (taken as 250 for EC )

S = Factor for scale of operation (0.5 for Micro, 1.0 for small and 1.5 for large)

LF = Location factor (taken as 1.0 as the project area located >10km from the Municipal
Boundary)

As the number of days of violation is to be taken into account for the calculation. MPCB has
issued letter to all the DFOs wherein violation has taken place such as, Aizawl, Thenzawl, Lunglei
& Champhai and DCF of Lai Autonomous District Council & Mara Autonomous District Council
requesting them to submit report on the number of days of violation occurred within their
jurisdiction.

Reports have been received from Serchhip, Lunglei, Siaha and Aizawl based on which assessment
of EC has been made as below:

S! Name of the Project PMU with District Period of No of Amount
No violation days of <)
took place Violation
took place
1. | NH-54 (Package-2) Lunglei Starting from 684 6,840,000.00
January 2021
2. | NH-54 (Package-3) Lunglei -do- 684 6,840,000.00
3. | NH-54 A & 302 (Lunglei | Lunglei Starting from 229 2,290,000.00
to Tlabung) April 2022
4. | 1 (Khumtung to Keitum) | Serchhip 1.3.2020 to 975 9,750,000.00
October
2022
5. | 1 (Chhiahtlang to Serchhip -do- 310 3,100.000.00
Serchhip By-pass)
6. | 2 (Keitum to Pangzawl) Serchhip -do- 975 9,750,000.00
7. | NH-54 (Package -7 Siaha January 2022 325 3,250,000.00
Kachao — Amobyo
Vaithie)
Chainage 331 +400 to
332+080
8. | NH-54 (Package -7 Siaha -do- 320 3,200,000.00
Kachao — Amobyo
Vaithie) Chainage &
3284800 to 329+300
9. | NH-54 (Package -8 Siaha January 2021 330 3,300,000.00
Pachhy lokah)
Chainage 344+500 to
344+650
10. | Theiri Area Siaha -do- 460 4,600,000.00
Chainage 360+700 to
360+800
11. | NH-06, Seling to Dulte Aizawl - 139 1,390,000.00
Road (Package-I)




~
670,001008

12. | NH-06, Seling to Dulte Aizawl - 67
Road (Package-II)

13. | NH-06, Seling to Dulte Aizawl - 74 740,000.00
Road (Package-III)

14. | NH-06, Seling to Dulte Aizawl 132 1,320,000.00
Road (Package-1V)

15. | NH-54, Aizawl to Aizawl - 513 5,130,000.00
Tuipang Road

16. | Dulte-Kawlkulh- PMU-Seling Report not - -
Champhai received
(Package-1)

17. | Dulte-Kawlkulh- PMU-Seling -do- - -
Champhai
(Package-2)

21. | Dulte-Kawlkulh- PMU-Seling -do- - -
Champhai
(Package-3)

18. | Lawngtlai Bypass PMU-Lawngtlai -do- - -
(Package-3) Bypass No.4

19. | Keifang-Tuivai (Package- | PMU-Seling -do- - -
1)

20. | Keifang-Tuivai (Package- | PMU-Seling -do- - -
2)

21. | Keifang-Tuivai PMU-Seling -do- - -
(Package-3)

Total | 59,070,000.00
(Rupees five crore ninety lakh seventy thousand) only
Note:
o The project is categorized as red under pollution index
e One package is taken as Micro for scale of operation.
1"
= Lz —
(C.LALDUHAWMA)

Member Secretary,
Mizoram Pollution Control Board

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001
Ph.N0.2336173/2336590 Fax:2336591 Email:mpcb@mizoram.gov.in Website:http://www.mpcb.mizoram.gov.i
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GOVERNMENT OF MIZORAM
\‘{‘ ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

Dated Aizaw, the 18% August, 2023

In compliance to Order dated 17,03.2023 passed by the Hon'ble National
3:0«1 Tribunal (Eastem Zone Beach, Kolkata) in O.A. No.26/2023/EZ (Pi Vanramchhuangi-
rs-UOI&Ors.), the Govemor of Mizoram is pleased to constitute a committee of the

following members with immediate effect and until further order:

Chairman - Principal Chief Conservator of Forests, Mizoram
Members - Representative of Integrated Regional Office, MoEF&CC,
Shillong
Chief Wildlife Warden, Mizoram

Deputy Commissioner/District Magistrate, Lunglei District
with uspedtomfaninsmdamglainistrict

Deputy Commissioner/District Magistrate, Lawngtlai District
with :upedtoamfa!linzmdu‘l,awngﬂdl)iswia

Deputy Commissioner/District Magistrate, Siaha District with
respect 1o arca falling under Siaha District

Secrelary, Mizoram Pollution Control Board, Aizaw!

Member Secretary - Member

TbeNodalAgencyfotd:eoomninecdzdlbcMizomPollmionComd
TheCommitweshllubesitcvisitofdxmﬁmuoleﬁWOme
562/00, where work of road oommcxion/roodwidminshasbeendonebmeDCL

i jes i ludingNHIDCLmdmsyinviwothcrpemons.oﬁidalsa
stawdmembmformdaukins&nsiuvidtasmdwben

non-officials, apart from the above
shall make observations on the following points:

Board.

before 31.08.2023.

Liw Py q

/ "% W, Sd-RK. SINGH

w fq‘:" %\ OVPrincipdsmmwtheGovt.ofmmm-
7 aleB2i8 i

2 w’;‘”’%‘g arx Contd. /-
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Dated Aizawl, the 18" August, 2023

\\/ Memo. No.C.18014/379/2023-FST

P.S. to the Minister, Environment, Forests & Climate Change Department.

The 0.S.D. to the Chief Secretary, Govt. of Mizoram.
Sr. P.P.S. to Principal Sccretary, Environment, Forests & Climate Change

Department.
Integrated Regional Office of Ministry of Environment, Forest and Climate

Change, Shillong, Govt, of India.

Executive Director, National Highways Infrastructure Development Corporation
Limited (NHIDCL), Tuikhuahtlang.

The Secretary, Public Works Department.

The Principal Chief Conservator of Forests, Mizoram.

L8~ Member Secretary, Mizoram Pollution Control Board.

9. All members concerned.

WJN—/J [ pgoﬂb

(H.CZONUNTHARA)
A Under Secretary to the Govt. of Mizoram,
ﬁanimnmcnt, Forests & Climate Change Department.
Ph :- (0389) 2335237(0)

email ; efccsectti@email.com
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MINUTES .U
OA.NO.ZGQ:));; IEE MEETING ON ISSUES RELATING TO
- VANRAMCHHUANCI VRS. UOI & ORS
Venue
S ¢ Chief Secretary Office, MINECO
¢ 14" Augugy 2023@2:00 P.M
List of participang;

1
2
3. Mr.RK Singh, IFS, Princi
. R Principal Secretary, EF&C
4. Ms. Hel i it e
: ¢len Dawngliani, Secretary, L&J Department

. Mr, C.Lalduhawma, Member Secretary, MPCB

Under the chairmanship of Dr, Renu Sharma, Chief Secretary, Govt. of Mizoram, a meeting was
convened on the date and venue indicated abave to discuss the Hon'ble National Green Tribunal
(NGT) orders on the matters related 1o OA. No, 262023/EZ - Vanramchhuangi vs. Uol & Ors,
regarding road widening projects undertaken by National Highways and Infrastructure
Development Corporation Limited (NHIDCL) in the state of Mizoram.

Under Ministry of Road Transport & Highways, Government of Indie, NHIDCL is undertakizg
widening to 2-Lane road projects in the state of Mizoram covering National Highways, NH-54
(Aizawl 10 Tuipang), NH-06 (Seling to Zokhawthar), NH-302 (Lunglei to Thbung), NH-102B
(Keifang to Manipur). The projects of NHIDCL are being executed on Engineering procurement
and Construction (EPC) mode, wherein private players have been engaged by NHIDCL for the
construction works,

Pi Vanramchhuangi, Chaltlang, Aizaw! hes filed petition in respect of NH-54 between the Km
431/00 to Km 562/00 to the Hon'ble NGT, Eastera Zone Bench, Kolkata against the said
widening of road project for causing environmental damages due fo indiscriminate improper
dumping of muck down the cliffs. Respondents are listed below:

Union of India (through Seceetary, Ministry of Environment Forests &Climate Change)
Ministry of Road Transport & Highways (through Secretary, Ministry of Road Transport)
NHIDCL (through Director, NHIDCL, New Delhi)

State of Mizoram (through Chief Secretary, Mizoram)

Public Works Department, Govt. of Mizoram (through Secretary, PWD, Gowt. of )
Principal Chief Conservator of Forests (through Department of EF&CC, Mizoram)
Mizoram Pollution Control Board (newly impleaded as per subscquent order dated
20.07.2023) ¢

S


ANNEXURE - XXVII


1824

Directions to the
State g
below: Govt. issued by the Hon'ble NGT Onders os the matter, as listed

1. Committ -
under th . b'be tuted by Order dated 17.03.2023 for the Govenment of Mizoram
¢ Chaimanship of POCF compeising of :

1) Integrated Regional Office of MoEF& CC, Shillong
2) State Wildlife Warden

3) Concerned DMs of the respective Districts of Mizoram
4) Mizoram Pollution Control Board 2s Nodal Agency.

The Committee has to undertake site visit, concerned parties including NHAI and submil
a report, The Committee Report on affidavit is to be filed within four weeks &5 per the
latest Order dated 11.08.2023,

2. The Environmental Compensation to the extent of R3.5,96,70,000/- (Rupees Five Crores ninety
lakhs seventy thousand only) wes imposed ageinst the National Highway Infrastructare
Development Corporstion Limited (NHIDCL) as per the report of Mizoram Polhtion Control
Board which wes part of the affidavit sebrained to NGT (EZ) on 10.08:2023.

3. NGT vide Order dt.11,08.2023 questioned what actions have been taken for recovery of
the said amount and whether FIRs have been lodged against the officers of NHIDCL

respoasible for environmenta! violstions.

mn'MeNGTMﬂwsweRankmwbymmdmdlm
q;cdﬂallyuﬂngwwndmmmumwhnprdmmowyofmm\wnmm
Cmpauﬁonmdmimummuwom«n involved in Eavironmental Violations.

Chief Secretary, Govt. of Mizoram is directed to file personsl affidavit in the matter by
next date of hearing which is listed 00 13.09.2023

The Hon'ble NGT orders in respect of the above paints were discussed and deliberated upan
in the meeting and decisions were taken for taking immediate action & stated below:

1. Constituticn of the Comrittee:
Notification for censtituting the Committee with detailed TOR is 1o be jssued

immediately upon the spproval of the Hon'ble Chief Minister, Mizoram. The committee
so constituted shall take prompt sction to submit report in time,

. Action: EF&CC
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2. Imposition and Recovering of the Environmental Compensatioa
The appropriste authority (o impose environmental compensation i to be finalised soon.
Relevant notifications/orders/rulings to this effect shall be obtained and studied to

ascertain the authority and take immedinte action to levy Environmental Compensation t0
NHIDCL.

- Action: EF&CC

3. Actions ngainst the Officers of NHIDCL

Action shall be initisted against NHIDCL by the authority or officer suthorized by
Central Government as per section 19 of the Environmental (Protection) Act, 1986,

. Action:EF&CC

Sd/-R.K.SINGH
Principal Secretary to the Govemment of Mizoram,
Environment, Farests & Climats Change Department,

Memo. No.C.18014/379/2023-FST/ : Dated Aizawl, the 18 August, 2023

Copy to: 1. OSD to Chief Secretary, Govenment of Mizoram
2. Principal Secretary, EF&CC
3. Secretary, Public Works Department
4, Secretary, Law & Judicial Depariment
5. Member Secretsry, MPCB

\%A.ML\ (T kaderd
(H.C. ZONUNTHARA)
5 Under Secretary to the Gevt, of Mizoram,
{¥ Envirorment, Forests & Climate Change Department
Ph :- (0389) 2335237 (O)
email ; i
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L. LUNGLEI DISTRICT

00

e 3 o
ALSEY- LI

»

1. Spoil Bank No 1, Tawipui North-II Village area, Lunglei District
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2. Spoil Bank No 4, Tawipui North-II Village area, Lunglei District
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3. Pic: Additional Dumping site, Tawipui South Village area, Lunglei District
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4. Pic: Additional Dumping site, Tawipui South Village area, Lunglei District
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5. Pic: Spoil Bank No.10, Tawipui South Village area, Lunglei District
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6. Pic: Spoil Bank No.11, Thingfal Village area, Lunglei District
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II. LAWNGTLAI DISTRICT

1. Pic: Spoil Bank A-2, Chawnhu Village area, Lawngtlai District
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2. Pic: Dumping site, Saikah Village area, Lawngtlai District
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Lower Saikah Village area, Lawngtlai District

b

3. Pic: Spoil Bank 02
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4. Pic: Spoil Bank 04, Lower Saikah Village area, Lawngtlai District
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5. Pic: Spoil Bank 05, Lower Saikah Village area, Lawngtlai District
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II. SIAHA DISTRICT

-

[ +N0 1D 327760

1. Pic: Slide area, Near Zero point, Siaha District
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2. Pic: Spoil Bank No. 06, Ambyu Village Area, Siaha District
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3. Pic: Spoil Bank No. 07, Theiva Village Area, Siaha District
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SURLONE | RFRASTRUCTUSE - 3L BG TE MATLA RORD PO PRCSIEITY

NATIONAL HIGHWAYS AND INFRASTRUCTURE
DEVELOPMENT CORPORATION LIMITED (NHIDCL)

MINISTRY OF ROAD TRANSPORT & HIGHWAYS
GOVERNMENT OF INDIA

r

Widening and Up-gradation to 2-lane with paved shoulder configuration and geometric
improvements from Km 250.000 to Km 380.000 (Section-3: Civil Contract Packages- 6, 7
and 8) on Aizawl - Tuipang Section of NH-54 in the State of Mizoram on Engineering,

Procurement and Construction (EPC) mode with JICA loan assistance

SPOIL BANK NOC Status
(30 April 2023)
PMU- Lawngtlai

& Authority’s Engineer

. PC G Intercontinental Consultants and Technocrats Pvt. Ltd., New Delhi, India

in association with
“ADeCO PADECO Co. Ltd., Japan
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